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Report in OA No:165 of 2023 filed by Sri Pilli Surendra Babu with
regard to Illegal Mining of Gravel, Clay and boulders in and around
Kotturu Reserve Forest area, Vijayawada Rural Mandal, NTR District.

&&& DATE: 09.02.2024

It is submitted that, the Hon’ble NGT in OA No:165 of 2023
Dated:20.11.2023 has issued orders to filed independent report in the
matter. In this connection the District Mines & Geology Officer, Vijayawada
NTR District has been instructed to submit action taken report on illegal
Mining of Gravel, Clay and boulders are being carryout in and around kotturu
reserve forest area, Vijayawada Rural Mandal, NTR District.

The District Mines & Geology Officer Vijayawada has submitted a
report vide Lr.N0:3598/VG/2023 Dated:16.12.2023. The details are as
follows

1. The Asst. Director of Mines & Geology, Vijayawada has reported that
on 16.12.2022, the Joint inspection team comprises of Revenue &
Mines Department Officials of District Vigilance Squad, Erstwhile
Krishna District has been proceeded to the said areas in Kothuru,
Tadepalli and Vemavaram Villages, Vijayawada Rural Mandal and
reported that during the course of inspection, the illegal excavation
and transportation of Gravel was stopped and no men, machinery and
vehicles found working in the alleged areas. Further the Forest Range
Officer, Forest Beat Officer (Kothuru, Tadepalli Beat), Vijayawada
Section and Range have verified Forest boundaries and declared that
there is no illegal excavation and transportation of Gravel in the Forest
lands.

2. Further, the Asst. Director of Mines & Geology, Vijayawada reported
that the combined inspection team comprises of Revenue, Forest and
Mines and Geology Department Officials of District Vigilance Squad,
Erstwhile Krishna District were conducted survey and inspection in
Kothur village and identified illegal excavated 20 Gravel pits in survey
Numbers. 35, 36, 40, 41, 45, 227 in Kothuru Tadepalli Village and
reported that at the time of Survey & Inspection some of the pits were
uneven and some of the pits were logged with water. Accordingly, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada has
taken measurements of illegal excavated pits and estimated a quantity
of 4,22,818 Cum of Gravel. In this connection, on enquiry with the
concerned Village Revenue Officer and Village Revenue Assistant, they
have provided the details of land owners of the illegal Gravel
excavated pits falling in Survey Numbers & Sub-divisions with extent
wise and also provided details of the persons, who were involved in
illegal excavation and transportation of the Gravel in the areas
concerned. Finally, the Joint inspection Team has submitted a Joint
inspection report to the Deputy Director of Mines & Geology,
Vijayawada and requested to take further necessary action in the
matter. In turn, the Deputy Director of Mines & Geology, Vijayawada,
forwarded the same report to the Asst. Director of Mines & Geology,
Vijayawada and directed to initiate necessary action on the violators
who are involved in the illegal excavations and transportation as per
APMMC Rules -1966.The list of Violator who are involved in the illegal
excavation & transportation are enclosed. Accordingly, the Asst.
Director of Mines and Geology, Vijayawada has issued Demand notices
to the violators for a tune of Rs.24,08,82,701/-(Twenty four crores
eight lakhs eighty two thousand seven hundred and one).

violators failed to pay the demanded amounw a
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initiate under R.R.Act to recover the demanded amounts by the
concerned District Mines and Geology Office.

3. Further, the Asst. Director of Mines & Geology, Vijayawada has
reported that on 21-12-2022 the above said joint inspection team has
conducted survey and inspection in the alleged areas of Tadepalli and
Vemavaram Villages and identified 11 Illegal Gravel excavated Pits in
Survey Numbers. 255, 256, 260 of Tadepalli Village and 147, 148 of
Vemavaram Village and the Joint Inspection team was recorded a
Madyavarthula Nama on spot. Accordingly, the Surveyor, O/o Asst.
Director of Mines and Geology, Vijayawada has taken measurement of
the Pits and estimated a quantity of 6,07,080 Cum of Gravel has been
Illegally excavated. In this connection, the Village Revenue Officer,
Village Revenue Assistant of Kothur Village has provided the details of
the land owners of the illegal Gravel pits along with the details of the
persons who were involved in illegal excavation and transportation of
the Gravel from the areas concerned. Further, the joint inspection
team has submitted Joint inspection report to the Assistant Director of
Mines and Geology, Vijayawada to take necessary action as per the
APMMC Rules, 1966.

4. Subsequently, the Asst. Director of Mines & Geology, Vijayawada has
issued Show Cause Notices to the violators, who were involved in the
illegal excavation and transportation of Gravel in the respective areas
of Kothuru, Tadepalli and Vemavaram villages, Vijayawada Rural
Mandal, N.T.R.District under Rule 26 of the APMMC Rules, 1966 and
latest amendments thereon.

Further it is submitted that the petitioner has also filed a writ
Petition before the Hon’ble High Court vide W.P(PIL).No. 19 of 2023
and prayed that the Hon’ble High Court may be pleased to direct the
Respondent authorities to take steps to stop the Illegal Mining activity
conducting on the bunds of Polavaram Right Canal in united Krishna
District.

In this connection, the Hon’ble High Court has issued interim
Orders on 06.03.2023 in the WP.No. 19 of 2023 filed by Sri Pilli
Surendra Babu and operative portion of the order is as follows:

“"Heard the learned council for the petitioner. Issue
notices to the respondents returnable in four weeks personal
notice is also permitted. Respondent 10 and 11 shall filed a
counter(s) along with comprehensive report on the issue of
illegal Mining over the subject area by the next date of hearing.
Meanwhile respondent No:10 (Principal Secretary, Water
Resource Department, Secretariat, Velagapudi) and 11 (The
Engineer-in- Chief, Irrigation, Water Resource Department,
Vijayawada) shall ensure that there is no illegal mining on the
bunds of Polavaram Right Canal in united Krishna District”.

The Asst. Director of Mines & Geology, Vijayawada has reported that
on 28 & 29™ of April 2023, the Joint inspection team comprises of
Revenue & Mines Department Officials of District Vigilance Squad,
Erstwhile Krishna District has been proceeded to the areas of Illegal
excavation and transportation of Gravel in Velagaleru Village, G.Konduru
Mandal and reported that during the course of inspection, the illegal
excavation and transportation of Gravel was stopped and no men,
machinery and vehicles found working in the alleged areas. Further the
Forest Range Officer, Forest Beat Officer (KothRuru, Tadepalli

Director of Mines anu LeuiL
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Vijayawada Section and Range have verified Forest boundaries and
declared that there is no illegal excavation and transportation of Gravel
from the Forest lands.

Further, the Asst. Director of Mines & Geology, Vijayawada has
reported that the Joint inspection team comprises of Revenue, Forest and
Mines and Geology Department Officials were conducted survey and
inspection in Velagaleru village and identified illegal excavated 59 Gravel
pits in survey Numbers. 501, 504, 508, 509, 511, 512, 520, 521, 524 and
525 in Velagaleru Village and reported that at the time of Survey &
Inspection some of the pits were uneven and some of the pits were
logged with water. Accordingly, the Surveyor, O/o Asst. Director of Mines
and Geology, Vijayawada has taken measurements of illegal excavated
pits and estimated a quantity of 5,65,352 Cum of Gravel. In this
connection, on enquiry with the concerned Village Revenue Officer and
Village Revenue Assistant, they have provided the details of land owners
of the illegal Gravel excavated pits falling in Survey Numbers & Sub-
divisions with extent wise and also provided details of the persons, who
were involved in illegal excavation and transportation of the Gravel in the
areas concerned. Finally, the Joint inspection Team has submitted a Joint
inspection report to the Deputy Director of Mines & Geology, Vijayawada
and requested to take further necessary action in the matter. In turn, the
Deputy Director of Mines & Geology, Vijayawada, forwarded the same
report to the Asst. Director of Mines & Geology, Vijayawada and directed
to initiate necessary action on the Violator who are involved in the illegal
excavations and transportation as per APMMC Rules,1966.The list of
Violator who are involved in the illegal excavation & transportation are
appended herewith for kind perusal. Accordingly, the Asst. Director of
Mines and Geology, Vijayawada issued Demand notices to the Violator for
a tune of Rs.31.31 Crores. If the Violator failed to pay the demanded
amounts necessary action may initiate under R.R.Act to recover the
demanded amounts by the concerned District Mines and Geology Office.

Finally, the Asst. Director of Mines & Geology, Vijayawada has
issued Show cause Notices to the Violator, who were involved in the
illegal excavation and transportation of Gravel in Kothuru Tadepalli and
Vemavaram Villages of Vijayawada Rural Mandal of NTR District under
Rule 26 of APMMC Rules, 1966 and latest amendments thereon and
also addressed letters to the Tahsildar’'s of Vijayawada Rural,
G.Konduru, Jaggaipeta and Ibrahimpatnam Mandals to serve the
Notices to the Violator through concerned VRO’s which were returned
by the Postal authorities due to various reasons.

In this connection, it is submitted that the District Vigilance
Squad, Vijayawada, Asst. Director of Mines and Geology, Vijayawada
along with Revenue Department Officials of Vijayawada Rural and
G.Konduru Mandals. Forest Department Officials have been regularly
inspecting the alleged areas and imposing the penalties on illegal
gravel transporting vehicles.

Further, the ADM&G, Vijayawada requested the Tahsildar,
Vijayawada Rural & G.Konduru (M) to instruct their village level staff
to keep constant watch and ward over the illicit mining prone areas as
they are custodians of the Government lands in their jurisdiction and

to take necessary action on the Violator as they are| already

i i Geology
Director of Mines and
Govt. of Andhra ?_radesh
|brahimpatnam, Vijayawada
N.T.R. District



empowered to take action in accordance with G.0.Ms.No:224 Dt:
02.05.1980 of the Ind & Comm (M.IV) Department and G.0.Ms.No.
20, Date: 21-01-2016 of Revenue (SER-II) Dept. and also the Asst.
Director of Mines & Geology, Vijayawada requested the SHO's,
Vijayawada Rural & G.Konduru Mandals to keep constant vigil on illegal
prone areas in their jurisdiction. Since, the majority of the lands, which
are illicit prone areas belongs to Irrigation and Forest departments, the
concerned departments were sensitize and vigil to keep constant

watch and ward over the illicit prone areas of their jurisdiction.

Further, The Asst. Director of Mines and Geology, Vijayawada
has submitted a detailed action taken report on the alleged area and

issued show cause notices and demand notices as follows.

persons No of
involved in Na-of N of No of Demand -
- Show Show Notices Quantity Penalty
S. . illegal and Demand . : o
Village . Cause Cause . served arrived in levied in
No Excavation Noti : Notices h
and _otlces Notl_ces esiiad throu.g Cum Rs. In Cr.s.
Transportati issued | received mzs::rl]aler
on of Gravel 9
Kothuru,
Tadepalli,
Vemavaram
y | & Polavaram 86 86 86 86 86 1054072 59.08
Canal in
Vijayawada
Rural
Mandal
Velagaleru
of
2 & Kendur 89 89 89 89 89 565352 31.31
Mandal.
Total 175 175 175 175 175 1619424 90.39

Further, it is submitted that, the Asst. Director of Mines and Geology,
Vijayawada issued Demand notices to the Violator for a tune of
Rs.90,39,18,399/-( Ninety crores thirty nine lakhs eighteen thousand
three hundred ninety nine rupees only). If the Violator failed to pay the
demanded amounts necessary action may initiate under R.R.Act to

recover the demanded amounts by the concerned District Mines and
Geology Office.

Temporary Permits:-

It is submitted that, O/o District Mines and Geology Office, NTR has

recently Temporary permits were issued for the Government works for laying

roads for public utility. The details are as follows. w
s
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Quantity
Name of the TP Holder Mandal Village Extent Sy.No in Cum
M/s. Meil Vijayawada
Vijayawada By pass Rural Kothuru 3.00 34,34/1C 37,350
Road Ways Pvt Itd Mandal
39/9,
M/s. Meil Vijayawada 39/10,39/
Vijayawada By pass Rural Kothuru 1.574 12 & 94,440
Road Ways Pvt Itd Mandal 40/12
M/s. Meil Vijayawada
Vijayawada By pass Rural Kothuru 0.59 210 33240
Road Ways Pvt Itd Mandal
Chanumolu 443(P) 3200
ciicharitha G.Konduru | Velagaleru | 0.74
P . 106/1P &
Chetti Subba Reddy | Naianavara Vgazs\r/\é?d 0.314 | 106/10P 18840
m
IRP infra Chainage 16000

Quarry lease areas: -

It is submitted that the following Gravel quarry leases at G.Konduru and

Vijayawada Rural Mandal NTR District:

Name of the Lessee Mandal Village Extent Sy.No
522/(F)P,
Veerapaneni prabhakar G.Konduru Velagaleru 0.83 522/G,523/B
Devagiri Omkar Reddy V'Jag::;?da Pathapadu 1.519 38/2§’EZD -
Sri Savaram Koteswara Vijayawada
Biis Rural Pathapadu 0.517 2/1
Gopu Seshu Vani V'Jag’:r";’fda Pathapadu | 0.405 | 211/3A(P)
Devagiri Sankar Reddy Vljag::;/?da Pathapadu 1.08 38/2F, 38/3

Further, the Asst. Director of Mines & Geology, Vijayawada vide Lr No:

3598/Vig/2023 Dt:

18.03.2023 has requested the District Registrar,

Vijayawada, NTR District to block / hold the land registrations of Violator
who were involved in the illegal excavation and transportation of Gravel.

Further, it submitted that, the Collector and District Magistrate, NTR
District vide Lr.No: Rc.Co.ornd-3/916/2023 Dt: 29.04.2023 appointment of
Divisional Task Force and Mandal Level Task Force teams to curb the illegal
mining and transportation at Kothuru Tadepalli, Vemavaram, Polavaram
Irrigation Project Right Main Canal, Velagaleru and Pathapadu areas and also
directed the Mandal level task force teams to establish check post duly
deputing the staff from Revenue, Police, Irrigation, Forest and Mines and
Geology Departments at the entry and exit points at the required places
round the clock (Copy enclosed). Accordingly 03 (three) mining check posts

have been established.

N e
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Further, it is submitted that, the District Vigilance Squad(DVS),
erstwhile Krishna District and technical staff of O/o the District Mines and
Geology Office, Vijayawada have inspected and conducted route check in
and around alleged areas of Kothuru Tadepalli, Velagaleru and Vemavaram
etc., and Collected penalty on illegal transportation to a tune of an amount
of Rs.66,65,554 during the period from 2022-23 & 2023-24 (upto Nov,
2023).

Further, it is submitted that, the District Vigilance Squad, erstwhile
Krishna District technical staff of O/o the District Mines and Geology,
Vijayawada regularly keep watch and ward over the illegal prone areas and
taking all possible measures to curb illegal excavation and transportation of
Gravel. During the course of regular inspections, It is noticed that no men
and machinery available at the alleged area and the DVS team has taken
some photographs and the same is appended below.

|

Director of Mines and Geology
Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
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It is submitted that as per the Proceeding No. 27665/E/2015-1 dated
10-02-2022 of the Director of Mines and Geology, Ibrahimpatnam has issued
orders to deploy staff in 13 districts to start functioning of the vigilance
activity. Subsequently, as per G.0.Ms. No:02 Dated:11.01.2023 and Circular
Memo No: 679/E/2023-1 Dated: 25.01.2023 of the Director of Mines and
Geology, Ibrahimpatnam has issued orders for restructuring the districts.
The mandals in the Erstwhile Krishna District were allotted to three newly
formed district jurisdictions i.e, NTR, Krishna & Eluru Districts.

It is submitted that the District Collector, NTR District vide
Rc.104/AME/Polavaram Spoil/Spoil/NTR/2023, Dt. 26.06.2023 has issued
orders to supply and utilization of earth/spoil of Polavaram Canal for filling of
basement of houses in the layouts of Y.S.R. Jagananna Colonies under YSR
Urban Housing Programme for total quantity of 5,26,208 M3. Further,
Government vide G.0.Ms.No. 44, Dt. 14.05.2023 (Water Resources (Project)
Dept. have authorized the C.E. Polavaram Irrigation Project to supply 34
lakhs Cbm of Spoil from Polavaram Irrigation Project on free of cost for
basement of the houses taken up under flagship ,Programme N f PMAY
YSR Urban Housing Programme. \A,_\

Geology
Director of Mines and
Govt. of Andhra Pradesh
|brahimpatnam, Vij_ayawada
N.T.R. District
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Further, it is submitted that, as the number of PILs(Public Interest
Litigation) were lodged in the Hon’ble NGT Southern Region, Chennai
regarding illegal mining activity in Kotturu Tadepalli villages and surrounding
areas in Vijayawada Rural Mandal, the Collector and District Magistrate, NTR
District vide Rc.Co-ornd -3/916/2023 dated 29-04-2023has issued orders for
the appointment of Divisional Task Force and Mandal task force teams to
stop illegal mining activities across the Polavaram irrigation project right
main canal, Kotturu Tadepalli Reserve Forest Area, Jakkampudi, Velagaleru
and Pathapadu areas. Further the Collector and District Magistrate, NTR has
directed to establish Check Posts duly deputing the staff from Revenue,
Police, Irrigation, Forest, Mines and Geology Department at the entry and
exit points at the required places round the clock 24x7 so as to stop illegal
mining activities and transportation. Accordingly, the ADM&G and available
two staff members from the DVS erstwhile Krishna District have been
deployed to control the illegal activity in the above areas (Copy Enclosed).

Further, it is to submit that as the main mining activity is confined to
the NTR District, the DVS team has been concentrating in NTR District to
control the illicit activity and to achieve huge target fixed by the Government
with the help of staff and vehicle provided by the DM&GO, NTR District.

Hence, it is prayed that this Hon'ble Tribunal may be pleased to
consider the above report and pass such further or other orders as this
Hon'ble Tribunal may deem fit and proper in the facts and circumstances of
the case and thus render justice.

\ o —

Director of Mines & Geology.

Director of Mines and Geology
Govt. of Andhra Pradesh
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N.T.R. District



12

Annexure-I

THE STATEMENT SHOWING THE DETECTION PARTICULARS OF ILLICIT EXCAVATION AND TRANSPORTATION OF GRAVEL IN KOTHURU, TADEPALLI AND VEMAVARAM VILLAGES,
VIJAYAWADA RURAL MANDAL, N.T.R.DISTRICT.

Show
Penalty Levied cause Demand Notice No & date
notice
Demand
Notice to the
: Extent of Name and Elenuatiaa N_orn.1al Congitlar _ :ren Total SHe e Deivsind :
Pit Name & Addresses of| Pattadar | Addresses of the .. |Seigniora|__. MERIT in| times | Penalty ; ; illegal
Sy.No - Quantity . |ation Fee|DMF In Rs notice No. &| Notice to
No. the Pattadar Land (In | illegal extractor i Chim ge Fee in in Rs Rs penalty [ amount | extractor
Acres) | and transporter Rs inRs inRs Ot B aRadan and
transporter
Boddu Balakoti, S/o
Kotaiah, R/o 3598/Vig/2023
40/4 |Kolletigudem, 1.26 1, Dt.
V_elagaleru viilage / 18.03.2023
sivaru, Velagaleru
2l P VI yaVA M/S Mega
b Engineering and /
i . 3598/Vig/2023
NaIIalgh,R/o Infrastructure Ltd., 3598/Vig/20 /Vig 3588/\ie/30
40/5  |Kolletigudem, 0.82 |5 No.59-13.34 ST 1, Dt. /Vig/
1 Velagaleru viilage e i 103708 4666860 | 4666860 | 1400058 | 93337.2 | 46668600 |57495715.2 e 18.03.2023 |23-1, Dt.
; Gayathrinagar,Vija 21.01.2023
civarn \/elaaaleri st kb 18.03.2023
LTR District Pi,n 3598/Vig/2023
40/7 |Gadde 097  |c0008 1. Dt
Thirupathamma,W/o 18.03.2023
Lingaraju, R/o 2
Kondapalli(V), 3598/Vig/2023
40/8  |Ibrahimpatnam(M). 0.83 1, Dt.
18.03.2023

Page 1 of 11
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Vemuri Samuel, R/o
Kolletigudem,

35/F ! 0.87 -
Velagaleru viilage
sivari _Velaagaleri)
NUPPUIa FTdRdsSlTa RdU,
S/o Raghava, 3598/Vig/2023
35/F Kolletigudem, o M/s Mega é I;gt/
Velagaleru viilage : Engineering and : i
sivaru, Velagaleru ID”f’\:aS;rguclt;Z'—td-f 352938/2\/'5{20 b 3598/Vig/20
HH = O Veandiue (AN - - ™ .
Boddu Gopalam, S/o s . 55488 2496960 | 2496960 | 749088 49939 | 24969600 | 30762547 ’ 23-2, Dt.
; o Gayathrinagar,Vija 21.01.2023 :
Nallaiah, Kolletigudem, Gavrda L 3598/Vig/2023{18.03.2023
35/G \{elagalsn: vulfge 0.8 NTR District, Pin- 2, Dt.
S|.\./aru, elagaleru 520008 18.03.2023
viilage, G.Konduru (M),
Boddu Balakoti, S/o :
Kotaiah, R/o 3598/V|g/2023
35/H Kolletigudem, 1.59 2, Dt.
Velagaleru viilage 18.03.2023
sivaryVelaagaleru
SOdi”tpedda e 3598/Vig/2023
35/E enkateswara Rao, R/o 0.81 3, Dt.
Velagaleru (V),
G.Konduru (M) 18.03.2023
Boddu Nagesh, S/o
Nallaiah, R/o 3598/Vig/2023
Velagaleru(V), 0.1 M/s'Megz.a ; 3, Dt.
G.Konduru (M), N.T.R. Engineering an ; 18.03.2023
District, Pin No-521229. Infrastructure Ltd., 352938/3 V'g{ £ 3598/Vig/20
Boddu Gopalam, S/o QA0S 13, 41230 1855350 | 1855350 | 556605 37107 | 18553500 | 22857912 Iy 23-3, Dt.
Nallaiah,R/0 Gayathrinagar, Vija 21.01.2023
35/1 Kolletigudem, yawada Urban, 3598/Vig/2023(18.03.2023
Velagaleru viilage 0.18 NTR District,Pin- 3, Dt.
sivaru, Velagaleru 520008 18.03.2023
viilage, G.Konduru (M),
N.T.R. District, Pin No-
BOddU Chlnnl, S/O 3598/V|g/2023
Nallaiah,R/o
0.34 3, Dt.
Velagaleru(V),
18.03.2023

G.Konduru(M), N.T.R.
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36/C_|PoddU Pedda 106 |5 Mega
Venkateswara Rao,R/o - Engineering and 3598/Vig/20|3598/Vig/2023{3598/Vig/20

36/D  |velagaleru 131 lrnfrastructure Ltd.,| 2651 119295 | 119295 35789 2386 | 1192950 | 1469714 | 23-4,Dt. 4, Dt. 23-4, Dt.

36/E  |(V),G.Konduru (M), 1.34 |P-No.59-13-34, 21.01.2023 | 18.03.2023 |18.03.2023
N.T R_District Pin No- Gavathrinaaar \/iia
VEmur Samuerl,R/0
Kolletigudem, M/s Mega 3598/Vig/2023
L

u, 18.03.2023
ilAa Al M g‘fl\jzsggu_itg_r;"td" 3598/Vig/20 3598/Vig/20

36/F  |Vemuri Moshe,S/o Géya.thrinagar,l\/ija 28495 1282275 | 1282275 | 384682.5 | 25645.5 | 12822750 | 15797628 | 23-5, Dt. 23-5, Dt.
Raghavulu, yawada Urban, 21.01.2023 [3598/Vig/2023{18.03.2023
Velagaleru(V), 1.1 NTR District,Pin- 5, Dt.

G.Konduru(M), N.T.R. 520008 18.03.2023
District, Pin No-521229.
Sanpal g;:leeegr?ng and
3598/Vig/20
R:;ser:vt;\rr:rrgos/o fifrastetare Ll 23_2 IS{ 3598/Vig/2023{3598/Vig/20
36/G1 Velagaleru(V) 4 0.57 D.No.59-13-34, 63652 2864340 2864340 859302 57287 28643400 | 35288669 Sl 6, Dt. 23-6, Dt.

G.Konduru(M), N.TR. Gayathrinagar, Vija 21.01.2023 | 14 132023 [18.03.2023
District. Pi N’ 521229 yawada Urban,

b ke i : NTR Dictrict Din-
Daram .
Naghabhushanam,S/o i M/s Mega 3598/Vig/2023
Veeraiah,,Velagaleru ; Engineering ana 3598/Vig/2 o
(V),G.Konduru(M) lI)nfr\:as;;ucit;r;Ltd., 23/7 Is/ Ol 18.03.2023 |350g Vig/20

.No.59-13-34, -7, Dt.

36/] Daram Koteswara Gayathrinagar, Vija 9963 448335 448335 134501 8967 4483350 5523488 21.01 20'(23 23-7, Dt.
Rao,S/o Veeraiah, Sl Urban’ Fo 3598/Vig/2023{18.03.2023
Velagaleru(V), 1.23 NTR District, Pin- 7, Dt.

G:Ko_ndurt_J(M), N.T.R. 520008 18.03.2023
District, Pin No-521229.
Pothuraju
Gorie Jakies Madhava Rao, S/o
R/o Velagale,ru(V) Seshaiah, West 3598/Vig/20 [3598/Vig/2023{3598/Vig/20
40/20 G.Konduru(M), N .'I, R 123 side of Rice mill, 9407 423315 423315 126994.5 8466.3 4233150 5215241 23-8, Dt. 8, Dt. 23-8, Dt.
District. Pin No-521229. Thadepalli(V), 21.01.2023 | 18.03.2023 [18.03.2023
/ Vijayawada Rural
(M)
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Eggﬂagf)’l‘lznhiibh)ar Sekhar babu, ik gt 3598/Vig/2023] 3598/Vig/20
9 40/13 Vijayéwa dapRural (p’,') 1.65 |Gollapudi(V), 5508 247860 | 247860 74358 4957 2478600 | 3053635 | o 01’202'3 9, Dt. 23-9, Dt.
N.T.R. District, Pin No- Vijayawada 18.03.2023 | 18.03.2023
Rural(M)
Pothuraju
40/14 |Dondapati 0.54 |Madhava Rao, S/o 3598/Vig/20
Rajarathnam, Seshaiah, West 23.10. Bt 3598/Vig/2023{3598/Vig/20
10 Velagaleru(V), side of Rice mill, 11622 522990 522990 156897 10460 | 5229900 | 6443237 S :’202'3 10, Dt. 23-10, Dt.
G.Konduru (M), N.T.R. Thadepalli(V), i 18.03.2023 |18.03.2023
40/15  |District, Pin No-521229. 0.9 |vijayawada
Rural(M)
3598/Vig/2023
40/25 11, Dt.
18.03.2023
Pavuluri
: ; Nageswara 3598/Vig/2023
40/26 x:g;;e’\:i;?/?mha bk 0.24 |Rao,S/o Devendra 3598/Vig/20 11, Dt. 3598/Vig/20
11 g Rao, Pymalapalli 12860 578700 578700 173610 11574 5787000 7129584 23-11, Dt. 23-11, Dt.
G.Konduru(M), N.TR. pomips de;’am Wbt P Wua'e s
District, Pin No-521229. i Wk 8.03.2023
(V), Vijayawada
Rural(M) 3598/Vig/2023
40/27 0.13 11, Dt.
18.03.2023
Uyyuri Gopala Rao,
40/18 0.75 S/o Venkateswara 3598/Vig/20
Mandadi Srinivasa Rao, opposite of 23-12. Dt 3598/Vig/2023{3598/Vig/20
12 | 40/19 |ra0,S/o Seetharamaiah, | 7, |Masjid 31581 1421145 | 1421145 | 4263435 | 284229 | 14211450 | 17508506 | '202'3 12,Dt. (2312, bt.
Jaggaiahpeta (V&M) Thadepalli main e 18.03.2023 [18.03.2023
40/28 0.97 village, Vijayawada

Rural
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I;edzz/palngalla Sa\;nuel, 3598/Vig/2023
36/K /o Velagaleru(V), 1.05 |Parikala Srinivasa 13 DL
G.Konduru(M), N.T.R. Rao, S/o 3598/Vig/20 ! ¢
District, Pin No-521229. . 18.03.2023 |3598/Vig/20
Lakshmaiah, Thade 23-13, Dt.
13 Redapangala oalli(V) 6840 307800 | 307800 | 92340 6156 | 3078000 | 3792096 | . 0 23-13, Dt.
Gopaiah,R/o nioda o 18.03.2023
36/1 |Velagaleru(V), 1.75 Rural(M) i
G.Konduru(M), N.T.R.
District, Pin No-521229,
Pavuluri
3598/Vig/20
Yerragunta Jakharaiah, gzge;/v;aézven i i 1/ . gD/t 3598/Vig/20233598/Vig/20
14 39/9 S/o Sambhaiah,R/o Not 0.85 i : 3719 167355 167355 50206.5 3347 1673550 2061814 T 14, Dt. 23-13, Dt.
i Rao, Pymalapalli 21.01.2023 ¢ :
area, Thadepalli(V), 18.03.2023 (18.03.2023
Viiavawada
Pavuluri
E:gess/‘zaézven o 3598/Vig/20 3598/Vig/20
15 39/8 AWD, Anadeenam 1536 Rao, Pymalapalli 5801 261045 261045 78314 5221 2610450 3216075 23-15, Dt. - 23-14, Dt.
area, Thadepalli(V), 21.01.2023 18.03.2023
Viiavawada
Thadisetti Nageswa i i
ra0.5/0 Veera Nageswa rao,S/o
Ver;kaiah Thadepall Veera 3598/Vig/20|3598/Vig/2023{3598/Vig/20
16 227/17 Main Village, Vijayawada 1 \./enk_alah,ThadepaI 6605 297225 297225 89167.5 5944.5 2972250 3661812 23-16, Dt. 16, Dt. 23-16, Dt.
li Main 21.01.2023 18.03.2023 |18.03.2023
rural (M), N.T.R. : i
dR ; Village,Vijayawada
District, Pin No-
rural (M)
Pothuraju
Madhava Rao, S/o
Seshaiah, West 3598/Vig/20|3598/Vig/2023{3598/Vig/20
17 39/14 |AWD,Anadeenam 0.28 side of Rice mill, 986 44370 44370 13311 887 443700 546638 23-17, Dt. 17, Dt. 23-17, Dt.
Thadepalli(V), 21.01.2023 | 18.03.2023 |18.03.2023
Vijayawada
Rural(M)
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Pothuraju
s Chigurupalli Anjaiah, i Madhgva i : . .
40023 |veizonierin,6 Kordur | 0.29 Seshaiah, West 3598/Vig/20|3598/Vig/2023{3598/Vig/20
18 u(M), NTR. dingplons side of Rice mill 11850 533250 | 533250 159975 10665 | 5332500 | 6569640 | 23-18, Dt. 18, Dt |23:18, Dt.
40/24 |pin No-521229 0.29 |Thadepalli(V), 21.01.2023 | 18.03.2023 |18.03.2023
Vijayawada
Pothuraju
41/1 0.05  |Madhava Rao, S/o 3598/Vig/20 [3598/Vig/2023|3598/Vig/20
19 AWD, Anadeenam f;ih(a)'fa;i'c\évfnsﬁl 5813 261585 | 261585 | 78476 5232 | 2615850 | 3222727 | 23-19, Dt 19,Dt.  [23-19, Dt.
41/2 0.65  [Thadepalli(V), : 21.01.2023 | 18.03.2023 |18.03.2023
Vijayawada
41/5  [Maladi Moshe, S/o 1.7
Benjaiah, 3598/Vig/2023
Velagaleru(V), Pavuluri 20, Dt.
G.Konduru(M), N.T.R. Nageswara 18.03.2023
41/6 |District, Pin No-521229. 25 Rao,S/o Devendra 3598/Vig/20 3598/Vig/20
20 Rao, Pymalapalli 5040 226800 | 226800 68040 4536 2268000 | 2794176 | 23-20, Dt. 23-20, Dt.
area, Thadepalli(V), 21.01.2023 18.03.2023
Vijayawada
i?ai\l; Il\lau?abrzi\,/)W/o Rural(M) 3598/Vig/2023
i, Velagaleru(V),
g G.Kondugru(M), N.T.R. 18 o
District, Pin No-521229. 18.03.2023
Pothuraju
256/3  |Thalagada Deevi 0.99  |Madhava Rao, S/o 3598/Vig/20 3598/Vig/20
Venkateswara Seshaiah, West 23- 3598/Vig/2023{23-
21 | 256/4 |Rao,Thadepalli main(V),| 0.99 [side of Rice mill, 5550 249750 | 249750 74925 4995 2497500 | 3076920 |21(Tadepalli)| 21(Tadepalli), |21(Tadepalli)
Vijayawada Rural(M), Thadepalli(V), DL Dt. 18.03.2023/, Dt.
260/10 |N.T.R. District, Pin No- 0.84 Vijayawada 21.01.2023 18.03.2023
Rural(M)
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Jatavathu Marvani,W/o Copiig ;
Ratalia iaiakadi Madhava Rao, S/o 13598/Vig/20 . oo i e 3598/Vig/20
22 255/7 I ; z Seshaiah, West 4575 205875 205875 61763 4118 2058750 2536381 23-22 & 23 23-22 &
thanda, Thadepalli main side. of Rice Hill (Tadepalli) 22 & 23(Tadepalli)
(V),Vijayawada : g i 23(Tadepalli), P
Rural(M), N.T.R Thadepalli(V), Dt. Dt.
, N.T.R. i Dt. 18.03.2023|’
23 | 260/4 |pistrict, Pin No- 1.8 X‘Jaymf;'da 2415 108675 | 108675 32603 2174 1086750 | 1338877 | 21.01.2023 3|18.03.2023
ura
260/ 25 Vishalavathu . 1 Uyyuri Gopala Rao, 3598/Vig/20 3598/Vig/20
Hanuma,Lambadi S/o Venkateswara 23 3598/Vig/2023{23-
thanda, Thadepalli main Rao, opposite i : :
74
24 ¥ (V) Vijayawada o Thadepalli main 20 333900 333900 100170 6678 3339000 | 4113648 |24(Tadepalli)| 24(Tadepalli), |24(Tadepalli)
260/28 Rural(M), N.T.R. ? village, Vijayawada , Dt. Dt. 18.03.2023|, Dt.
District, Pin No- Rural 21.01.2023 18.03.2023
260/29 | 0.89
Vishalavathu Pedda Uyyuri Gopala Rao, 3598/Vig/20 3598/Vig/20
e tenallmein e S
I z ! 2 . . .
25 | 260/ 34 (V), Vijayawada 1:5 Thadepalli main 3099 1039455 | 1039455 311837 20789 10394550 | 12806086 |25(Tadepalli)| 25(Tadepalli), |25(Tadepalli)
Rural(M), N.T.R. village, Vijayawada , Dt. Dt. 18.03.2023|, Dt.
District, Pin No- Rural 21.01.2023 18.03.2023
Bonthu ch‘andralah, 3598/Vig/2023
2661 45 | DA0eBRIIY), 0.42 |Boddu Prakasha 26(Tadepalli)
Vijayawada Rurl(M), Rao,S/o0 Boddu 3598/Vig/20 ' 13598/Vig/20
N.T.R. District, Pin No- ey s T
26 : s Pymalapalli 4935 222075 222075 66623 4442 2220750 | 2735965 |26(Tadepalli) 26n(Tadepall
Kothapalli Jhanshi, W/o area, Thadepalli Dt : i), Dt.
Sreedhar, Water Plant, main(V),Vijayawad 21.01.2023 3598/Vig/2023 18.03.2023
260/ 16 |Vemavaram, 1.31  |a Rural(M) 26(Tadepalli), i
Vijayawada Rural(M), Dt. 18.03.2023
N.T.R. District, Pin No-
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Chappidi Bhaskar Chappidi Ravi
Rao,S/o Kotaiah, Varma,S/o 3598/Vig/2023
Pymalapalli area, Lakshmaiah,,Pymal 27(Vemavara
Thadepalli 0.23 |apalli
main(V),Vijayawada area, Thadepalli 3598/Vig/20 m), Dt. 3598/Vig/20
Rural(M), N.T.R. main(V),Vijayawad 23- a1
o} 14706 - |ESRENFINNO- a2 Ruip) & 52025 | 2381625 | 2381625 | 7144875 | 476325 | 23816250 | 20341620 | 27 (VEMAVAr 27(Vemavara
Pavuluri am), Dt.
Nageswara 21.01.2023 i
Rao,S/o Devendra 18.03.2023
Chappidi Kutumbha Rao, Pymalapalli
Rao,S/o o T SR, 3598/Vig/2023
Kotaiah,Pymalapalli Vijayawada 27(V
area, Thadepalli 0.85 |Rural(M) 8k
main(V),Vijayawada o
Rural(M), N.T.R. e b
District, Pin No-
Kolanta Bhagya, R/o Chappidi Ravi
Not known,Pavuluri Varma,S/o
Rajesh,S/o Lakshmaiah,,Pymal 3598/Vig/2023
Jeevarathnam,Pymalap apalli 28
19028 . 14 area, Thadepalli i arpea,ThadepaIIi 3598/Vig/20| (vemavaram), |359g Nig/20
main(V),Vijayawada main(V),Vijayawad T Dt. 18.03.2023|53 »g
- gzﬁ:g)ﬁi:-zi- io%:rlﬁlr(iM) & 46813 | 2106585 | 2106585 | 631976 | 42132 | 21065850 | 25953127 27;::3“;:” gv;:navaram
Nageswara i
Koppula Ayyanna, S/o : Rag,S/o Heendra st s 3598/Vig/2023{18.03.2023
Prakash Rao, Thadepalli Rao, Pymalapalli 28
147/2B |main(V),Vijayawada 0.85 area, Thadepalli(V), (Vemavaram),

Rural(M), N.T.R.
District, Pin No-

Vijayawada
Rural(M)

Dt. 18.03.2023
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29

148/2

Runda

Lakshmaiah, Thadepalli
(V), Vijayawada Rural
(M), N.T.R. District, Pin

1.03

YReprom Suri,
Thadepalli (V),
Vijayawada Rural
Mandal, N.T.R. District,

0.51

148/4

Ei:nvm%ﬁ SuUlTidialt,
Pymalapalli area,
Thadepalli main(V),
Vijayawada Rural

Moxmdal BT D Dickeict

1.36

148/5

Donthamala Venkaiah,
Society Road,
Thadepalli (V),
Vijayawada Rural(M),
N.T.R. District, Pin No-

1.2/

Kanchumurthy Ramu,
S/o Gopala Rao,
Addresses: not known.

0.64

148/6

Pavuluri Chittemma,
W/o Devendra Rao,
Pymalapalli area,
Thadepalli main(V),
Vijayawada Rural(M),
N.T.R. District, Pin No-

0.22

Pattaland

0.68

Chappidi Ravi
Varma, S/o
Lakshmaiah,
Pymalapalli area,
Thadepalli
main(V),
Vijayawada
Rural(M) &
Pavuluri
Nageswara
Rao,S/o Devendra
Rao, Pymalapalli
area, Thadepalli
V),

Vijayawada
Rural(M)

59321

2669445 | 2669445

800834

53389

26694450

32887563

3598/Vig/2023
29
(Vemavaram),
Dt. 18.03.2023

3598/Vig/20
23-
29(Vemavar
am), Dt.

3598/Vig/2023
29

(Vemavaram),

Dt. 18.03.2023

3598/Vig/20
23-
29(Vemavar
am), Dt.
21.01.2023

3598/Vig/2023
29

(Vemavaram),

Dt. 18.03.2023

3598/Vig/2023
29

(Vemavaram),

Dt. 18.03.2023

3598/Vig/2023
29(Vemavara
m), Dt.
18.03.2023

3598/Vig/2023
29

(Vemavaram),

Dt. 18.03.2023

3598/Vig/20
23-29

(Vemavaram
), Dt.

18.03.2023
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Cnapprar Ravr
Varma, S/o

Pavuluri 5 3598/Vig/20
’ Lakshmaiah, : 3598/Vig/20
(l;hlttergmaéW/o Pymalapalli area, 23- 3598/Vig/2023 23-30
euenEin. R0, Thadepalli 30(vVemavar 30
30 | 148/7 |Pymalapalli area 0.86 . 252992 | 11384640 | 11384640 | 3415392 | 227693 |113846400 | 140258765 (Vemavaram
Thadepalli main(,V) RNy, am), Dt. (Vemavaram), S
g ' Vijayawada 21.01.2023 |pt. 18.03.2023" Pt
Vijayawada Rural(M), Rural(M) & 18.03.2023
N.T.R. District, Pin No- Sevulin
P I NNanacwiara
avuluri
Jeevarathnam,S/o 3598/Vig/2023
Devendra Rao, 8 46 31
Pymalapalli area, i (Vemavaram),
Thadepalli main(V), Dt. 18.03.2023
\Iéiiavmlmaga Ruratllq M%/
Opuuia ;anapathi,>/0 Chappidi Ravi ;
Prakasha Rao, Varma, S/o 3598/Vig/2023
Pymalapalli area, 0.7 |Lakshmaiah, 31
Thadepalli main (V), : Pymalapalli area, (Vemavaram),
VijayawadaRural(M), Thadepalli : Dt. 18.03.2023
148/8 N.I.B.._D.lsmx_:t._Em_Np- main(V), 3598/Vig/20 3598/Vig/20
Kopuula Ravi, S/o Viiavawada 23-
Prakasha Rao it 3598/Vig/2023|  23-31
/ Rural(M) & 31(Vemavar
31 Bumalapalll area : 147037 | 6616665 | 6616665 | 1985000 | 132333 | 66166650 | 81517313 31 (Vemavaram
s 0.16  |Pavuluri am), Dt.
T'hadepalll main(V), Nageswara 91.01.2023 (Vemavaram), ), Of,
Vijayawada Rural(M), Rao,S/o Devendra Dt. 18.03.2023| 18.03.2023
N.T.R. District, Pin No- Rao, Pymalapalli
Kopuula Ayyanna, S/o ; :
d area, Thadepalli :
Prakasha Rao, (V) 2 3598/Vig/2023
Pymalapalli area, g Vija,yawada 31
Thadepalli main(V), : Rural(M) (Vemavaram),
Vijayawada Rural(M), Dt. 18.03.2023
N.T.R. District, Pin No- -
Ponakala Raghava 3598/Vig/2023
swamy, R/o Padamata, 31
L0 Vijayawada, N.T.R. oe (Vemavaram),

District, Pin No-

Dt. 18.03.2023
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Sri Kareem Khan, S/o

Babu Khan,
16';“800 Party Office Road, /2022, Dt i 1244/TP/Vig

32 - .km Near Ganganamma 10046 452070 452070 135621 9041 4520700 | 5569502 o 502'3 /2022, Dt.
167.040 Temple, e 18.03.2023
: Tadepalli, Guntur

District

M/s IRP Infratech Pvt.

Ltd.,

765/TP/VIG
16|5(T§75 E.n\;o.1541, Arun(;?rlmpen 20/22 /Dt ; iy
33 : i 3825 172125 | 172125 51638 3443 | 1721250 | 2120581 g 2022, Dt.

to km |floor, 13.01.2023
165.960 |Guntur District - 1503200

522002.

Andhra Pradesh.

TOTAL 1043772 46969740 | 46969740 | 14090926 939397 469697400 | 578667203
District Mines and Geology Officer,
Vijayawada.
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By RPAD
" GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Notice No.3598/Vig/2023-1 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Gannavaram Mandal, Krishna District — joint
inspection report submitted by the DVS team — detection evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for - explanation not
submitted — Demand Notice Issued -Reg.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-1) addressed to M/s. M/s Mega
Engineering and Infrastructure & 3 others.

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijavawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the ref.2™ cited, the District Vigilance Squad, Vijayawada submitted the inspection
report and stated that “on 16-12-202? tha combined toam conducted -survey and Inspection in
Kotthur v:i'tage anc identified illegal gravel pits in survey numbers 35, 36, 40, 41, 45, 227. The
Surveyor, Ofo Asst. Director of Mines and Geology, Vijayawada has taken measurements of iliegal
excavated pits. The Viilage Revenue Officer and Village Revenue Assistant have conformed the
illegal excavated pits fall in Sy.No.& Subdivision wise with extents. At the time of Survey &
Inspection it is noticed that excavated pits were uneven and some pits were water logged. The
Village Revenue Officer, Village Revenue Assistant of Kotthur village has provided the details of the
land owners of the illegal gravel pits. They have also provided details of the persons who are
involved in illegal excavation and transportation of the Gravel from the areas concerned, the details
are tabulated below.

| I L Extent of Name and
L Pit E:Lg Esa)surements i Sv.No Name & Addresses Pattadar | Addresses of the
! No. | . ¥ of the Pattadar Land (In illegal extractor
: Length | Width | Depth Acres) and transporter
| ' | | Boddu Balakoti,
' ' ' ! S/o.Kotaiah,
‘ l 1 | R/o Velanaleru (W), 1.26 |
| i G.Konduru (M). M/s Mega
': Engineering and
i | | gfgﬂja,z?agﬁ =, Infrastructure ;
1 | 171 | 1083 } 56 | 4015 | R0 Velagaleru(V), 0.2 ;f'bgﬁfﬁfia;gr
! | | SkomdunyM). | ' Vijayawada urban,
A ‘ | | | Gadde | NTR District, Pin-
| '; | ' 40/7 | Thirupathamma, 0.97 | 520008
‘ " | | ‘ W/o.Lingaraju, |
! 5 i R/o.Kondapalli(V), ">
4 i %8 |ibrahimpatnam(M). | 993

Through the Ref.3" cited., this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the iilega! excavation and Transportation of Grave!
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for a Quantity of 103708.08Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments
thereon within 15 days from the date of receipt of this notice under Principie of Natural Justices,
failing which necessary action will be initiated under provisions of APMMC Rules, 1966 and latest
amendments thereon. But, so far this office has not received any explanation from your end. ’

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 103708.08 Cums in Sy.No. 40/4, 40/5, 40/7 & 40/8 of
Kothuru Village, Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the
Government Exchequer. Hence, the undersigned directed you to liabie to pay the penalty for illegai
excavation and Transportation of Gravel for a Quantity of 103708.08Cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules, 1966
are in vogue and to submit in the shape of the treasury challan in original in this office within 15
days from the date of receipt of this notice. Failing which necessary action will be initiated against
you to recover the said amount under Revenue Recovery Act, 1864. The details are given below;

| Sl Gravel Normal Consideration 10 times DMF (20% Merit | TotalinRs. | =
' No | quantityin | Seigniorage Fee in Rs. penaity in Rs. on (2% on '
m? fee in Rs N.S.Fee)in N.S.Fee) |
- Rs. inRs. |

: I L .
" i_"'10'3'7'08' | 46,66,860/-  46,66,860/- | 4,66,68,600/- 14,00,058/ 93,337/- | 57495715/

The following Head of Accounts are hereunder:

| DDO Code: DD e: | DDO Code: ' DDO Code: | DDO Code: |
05161307001 05161307001 05111307001 27031307002 05161307001 '
‘ Treasu Treasury/STO Treasury/ST Treasury/PAQ Treas TO |
- Code:7 Code:7303 Code:7303 Code:2703 Code:7303 |
| Normal Consideraiion DMF: MERIT: PENALTY: |
| Seigniorage Fee: | Amount: ' Major Head:8448 Major Head:8443 Major Head:0853 |
| Major Head:0853 Major Head:0853 | Sub Major: 00 | Sub Major: €0 Sub Maior: 00 |
; Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 | Minor Head:102 |
. Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00 1 ]
| Group Sub Head:00 | Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81 :
| Sub-Head:02 Sub-Head:02 Detailed Head:001 | Detailed Head:003 Detailed Head:000 |
| Detailed Head:000 Detailed Head:014 Sub Detailed Sub Detailed Sub Detailed ,
| Sub Detailed Sub Detailed Head:001 Head:003 Head:000 j
Head:000 Head:000 Charged/Voted: V Charged/Voted :V Charged/Voted :V

h 2 —
e l&l- lzf»
Asst. Director of Mines and Géology,
Vijayawada, N.T.R.District.
To,

7 Boddu Balakoti, S/o.Kotaiah,
R/o Velagaleru (V), G.Konduru (M), N.T.R. District.

2. Boddu Nagesh, S/o.Nallaiah,
R/o Velagaleru(V), G.Kenduru(M), N.T.R. District.

3. Gadde Thirupathamma, W/o.Lingaraju,
R/o.Kondapalli(V), Ibrahimpatnam(M) N.T.R. District.

4. M/s Mega Engineering and Infrastructure Ltd.,
D.No.59-13-34, Gayathrinagar, Vijayawada urban, NTR District, Pin-520008

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of informatior.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for faveur of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-2 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — joint
inspection report submitted by the DVS team - detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — explanation not submitted —
Demand Notice Issued - Reg.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-2 addressed to M/s. Mega Engineering
V and Infrastructure Ltd., and others

b2 2 3

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and Inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,..
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

i . ' Name and
| pg | Pmeasurements (In | Name & Addresses of } EP);tt?g;:rf Addresses of the
| pig, | eters) Sy the Pattadar Land (In illegal extractor
I - I ‘ Acres) and transporter
______ f Leng_th;}_wyth | Depth | | haes) |
i Vemuri Samuel, R/o | M/s Mega
| ' 35/F | Velagaleru(V), | 0.87 Engineering and

Koppula Prakasha . D.No0.59-13-34,
~= Rao, S/o Raghava, | Gayathrinagar,Vija
' Velagaleru(V), yawada Urban,
| | G.Konduru(M) NTR District,Pin-
B " Boddu Gopalam, S/o 520008
' Nallaiah, R/o
i Velagaleru(V),
| G.Konduru(M)

Rk | ' Boddu Balakoti, S/o |
i | _ . 35/H Kotaiiah,R/o |

' Velagaleru (V), | 159 |

_ ; ﬁ | G.Konduru (M) ‘ | _

Through the reference 3" cited., this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a

Quantity of 55487.6 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which

| |
| |
! ‘ ! G.Konduru(M) | Infrastructure Ltd.,
| | |
| |
l 0.86
|

| |

2 133 74.5 i 5.6 !
, .08
| |

| _—
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Y
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end. [ '

In view of the above circumstances, it is construed that you had illegally excavated and ¢
transported the Gravel for a Quantity of 55488 Cums in Sy.No. 35/F, G, & H of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 55488 cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below;

'Sl | Gravel | Normal | Consideration | 10times | DMF(30% | Merit Total in Rs.
' No | quantity | Seigniorage Fee in Rs. ! penalty in Rs. | on N.S.Fee) | (2% on
? inM®> | feeinRs : inRs. | N.S.Fee)
i in Rs.
1. 55488 | 2496,960/- | 24,96,960/- | 2,49,69,960/- = 7,49,088/- = 49940/- = 3,07,62,548/- |
The following Head of Accounts are hereunder:
| DDO Code: DDO Code: DDO Code: | DDO Code: DDO Code:
| 05161307001 05161307001 05111307001 | 27031307002 05161307001
| Treasury/STO Treas STO Treasury/STO Treasury/PAQO Treasury/STO
| Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
| Normal Seigniorage | Consideration DMEF: | MERIT: | PENALTY:
| Fee: Amount: Major riead:8448 Major Head:8443 Major Head:0853

| Major Head:0853
| Sub Major: 00
Minor Head:102

Major Head:0853
Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:101
Group Sub Head:01

Sub Major: 00
Minor Head:111
Group Sub Head:01

Sub Major: 00
Minor Head:102
Group Sub Head:00

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81 |
Sub-iHead. 0z Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
. Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
| Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
! Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
| Non-Contingency/ Contingency :N Contingency :N
| Contingency :N I
[ et =3 SJE&J 23
Assistant Director of Mines and Geology,

To,

\_/K!emuri Samuel,

R/o Velagaleru(V), G.Konduru(M), N.T.R. District.

Koppula Prakasha Rao, S/o Raghava,
R/o. Velagaleru(V), G.Konduru(M), N.T.R. District.

Boddu Gopalam, S/o Nallaiah,
R/o Velagaleru(V), G.Konduru(M), N.T.R. District.

Boddu Balakoti, S/o Kotaiiah,
R/o Velagaleru (V), G.Konduru (M), N.T.R. District

M/s Mega Engineering and Infrastructure Ltd.,

Vijayawada.

D.No.59-13-34, Gayathrinagar, Vijayawada urban, NTR District, Pin-520008

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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» By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-3 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — explanation not submitted —
Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-3, Dt. 21.01.2023 addressed to M/s. Mega
Engineering and Infrastructure Ltd., and 4 others

B 2

Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227, The Surveyor;
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are invoived in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

' Name and
; Extent of |
Pit | i tm R, 8 Sv.N Name & Addresses of | Pattadar ﬁ_\ddre;sses of the
| N, | eS8} i the Pattadar Land (In lllegal extractor
5 . I Acres) and transporter
i ‘ Length | Width | Depth - o
i [~ Boddu Pedda
; ; 35/E Venkateswara Rao, 0.81

| : R/o Velagaleru (V),
i | . G.Konduru (M). |
' Boddu Nagesh, S/o M/s Mega |

Nallaiah, FE/O) 0.1 _ Efngineering aLng
_ ; | . Velagaleru(V), [ Infrastructure Ltd.,
| G.Konduru(M) | D.No.59-13-34,
i 3 M | 06 0 Boddu Gopalam, S/o Gayathrinagar, Vija
' Nallaiah,R/o yawada urban,
: 35/1 Velagaleru((\!)i Q.15 i NTR SDZI?]tOrEJcé’ Pin-
' i G.Konduru(M | .
| | | Boddu Chinni, S/0 | |
a Nallaiah,R/o ‘
! . Velagaleru(V), A ;
| _ | | G.Konduru(M) |

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 41230.4 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
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necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments =~ .

thereon. But, so far this office has not received any explanation from your end.
4
In view of the above circumstances, it is construed that you had illegally excavated and Y
transported the Gravel for a Quantity of 41230 Cums in Sy.No. 35/E & 35/ of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 41230 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below;
Sl. | Gravel | Normal | Consideraton | 10tmes | DMF(30% | Merit Total in Rs.
No | quantity | Seigricrage | FeeinRs. | penaltyinRs. | on N.S.Fee) | (2% on
inM* | feeinRs | ' inRs. | N.S.Fee) |
‘ ' : ‘ ! inRs. |
1. | 41230 | 18,55350/- | 18,55,350/- 1,85,53,500/- | 5,56,605/- | 37107/- @ 2,28,57,912/-
The following Head of Accounts are hereunder:
' DDO Code: DDGC Code: DDO Code: | DDO Code: DDO Code:
| 05161307001 05161307001 05111307001 | 27031307002 05161307001
‘ Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
 Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMEF: MERIT: { PENALTY:
| Fee: Amount: | Major Head:8448 Major Head:8443 Major Head:0853
| Major Head:0853 Major Head:0853 | Sub Major: 00 Sub Major: 00 Sub Major: 00

l Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:102

{ Minor Head:101
{ Group Sub Head:01

Minor Head:111
Group Sub Head:01

Minor Head:102
Group Sub Head:00

To,

;‘_l/é_ddu Pedda Venkateswara Rao,

+ R/o Velagaleru (V), G.Konduru (M), N.T.R. District

22

Boddu Nagesh, S/o Nallaiah,

R/o Velagaleru(V), G.Konduru(M), N.T.R. District

w

Boddu Gopalam, S/o Nallaiah,

R/o Velagaleru(V), G.Konduru(M), N.T.R. District

4. Boddu Chinni, S/o Nallaiah,
R/o Velagaleru(V), G.Konduru(M), N.T.R. District

5. M/s Mega Engineering and Infrastructure Ltd.,
D.No0.59-13-34, Gayathrinagar, Vijayawada urban,
NTR District, Pin-520008

Vijayawada.

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
l.'Sub~Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000

Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N

1 -

Ly D 8

A2
Assistant Director of Mines an(l Géology,

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information. -
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-5 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-5, Dt. 21.01.2023 addressed to M/s. Mega
Engineering and Infrastructure Ltd., and 2 others.

EE
Adverting to the subject and reference cited. It is to inform you that in the reference 1* cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the

inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in =

Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor, -
OJo Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

=, — b — —

Extent of Name and

Pit | 22{2{rasa)surements (In ' Sv.No Name & Addresses of | Pattadar | Addresses of the
‘No. | | the Pattadar Land (In | illegal extractor and |
| Length | Width | Depth | _ | Amen) 1
i - ' Vemuri Samuel,R/o . M/s Mega
; | .  Velagaleru(V), 1.11 | Engineering and
: | - ! | ; | GKonduruM) | | Infrastructure Ltd., |

5 766 | 93 | 04 | 36/F |VemuriMosheS/0 | D.No.59-13-34,
i i Raghavulu, 11 | Gayathrinagar,Vijay
i j Velagaleru(V), e " awada urban, NTR |
| S| Dserpinsio00e

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 28495.2 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 28495 Cums in Sy.No. 36/F of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel



for a Quantity of 28495 Cums along with Seigniorage fee charges and other applicable taxes iniposed by
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the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which 4
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act, %
1864. The details are given below:

S.. | Gravel | Normal Consideration |  10times | DMF(30% Merit | TotalinRs. |
No | quantity | Seigniorage &  FeeinRs. | penaltyinRs. | onN.S.Fee) | (2% on
. inM? feeinRs | E in Rs. N.S.Fee)
i | | . inRs. |
1. | 28495 | 12,82,275/-  12,82,275/- | 1,28,22,750/-  3,84,683/- | 25646/- | 1,57,97,629/-
The following Head of Accounts are hereunder:
| DDO Code: DDO Code: | DDO Code: | DDO Code: DDO Code:
05161307001 05161307001 05111307001 | 27031307002 051613C7¢01
Treasury/STO Treasury/STO Treasury/ST: | Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

| Group Sub Head:00
Sub-Head:02

Major Head:0853
Sub Major: 00
Minor Head:102

Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Xemuri Samuel,
R/o Velagaleru(V), G.Konduru(M), N.T.R. District

Vemuri

Moshe,

Assistant Director of Mines a

Vijayawada.

S/o Raghavulu, Velagaleru(V), G.Konduru(M), N.T.R. District

M/s Mega Engineering and Infrastructure Ltd.,

D.No.59-13-34, Gayathrinagar, Vijayawada urban,

NTR Di

strict, Pin-520008

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tzhsildar, Vijavawada Rural Mandz! for favour of information.
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By RPAD
- GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-6 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No0.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-6, Dt. 21.01.2023 addressed to M/s. Mega
Engineering and Infrastructure Ltd., and Saripalli Nakshatram.

KK

Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in —.
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

| : | Extent of " 2

Pit measurements (In | | | P ; QIS o :
Pit meters) ' 540 ‘ Addrr::isrg(: gtf e ‘ L:ntt:c(tlar: | Addresses of the |
No. === Pattadar | illegal extractor and |
[ [ o 1 | | cres !
| | Length | Width | Depth | | VRRSpOuER | |
| _ | B el | B | | g T -

’ . ; ' Saripalli Engineering and
i ! ' Nakshathram,S/o Infrastructure Ltd., |

Velagaleru(V), Gayathrinagar, Vijay

awada urban, NTR

6 | 127 | 85 56 i36/G1‘ Nageswararao, ‘ 057 | D.No59-13-34, |
| | District,Pin-520008 |

i | . G.Konduru(M)

=2 =i NS = [E— e -

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 63652.4 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 63652 Cums in Sy.No. 36/G1 of Kothuru Village, Vijayawada
Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 63652 Cums along with Seigniorage fee charges and other applicable taxes




S |

imposed by the Government as per the APMMC Rules, 1966 are in vogue and te submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
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which necessary action will be initiated against you to recover the said amount under Revenue Recovery *
Act, 1864. The details are given below:

' Sl. | Gravel | Normal Consideration =~ 10 times
' No | quantity = Seigniorage FeeinRs. | penalty in Rs.
| in M3 fee in Rs '
|
i

1. | 63652 | 28,64,340/-

-~
| DMF(30% | Merit | TotalinRs.
' onN.S.Fee) | (2% on
| in Rs. | N.S.Fee)
' in Rs.

28,64,340/- | 2,86,43,400/- | 8,59,302/- | 57,287/- | 3,52,88,669/-

The following Head of Accounts are hereunder:

DO Code:
05161307001
reasu 0
| Code:7303
| Normal Seigniorage
. | Fee:

y i Major Head:0853

| Sub Major: 00

| Minor Head:102

! Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

;

-

DDO Code:

.05161307001

Treasury/STO
Code:7303
Consideration
Amount:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

=

DDO Code:
05111307001
Treasuiy/STO
Code:7303

DMEF:

Major Head:8448
Sub Major: 00
Minor Head:101
Group Sub Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
27031307002
Treasury/PAC
Code:2703
MERIT:

Major Head:8443
Sub Major: 00
Minor Head:111
Group Sub Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

DDO Code:
05161307001
Treasury/STO
Code:7303
PENALTY:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,
J Saripalli Nakshathram,

S/o Nageswararao, Velagaleru(V), G.Konduru(M), N.T.R. District

|2 o Te— 2.
ox ot ) S

Assistant Director of Mine

2. M/s Mega Engineering and Infrastructure Ltd.,
D.No.59-13-34, Gayathrinagar, Vijayawada urban,
NTR District, Pin-520008

Vijayawada.

eology,

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-7 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-7, Dt. 21.01.2023 addressed to Pavuluri
Nageswara Rao and 2 others. -

L

Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

[ T [Extentof| |
Pit measurements (In | - Pattadar | Name and -
| Pit | meters | Name & Addresses Addresses of the
. . ) Sy.No Land (In |
| No. | - ’ of the Pattadar — | illegal extractor and
1. ' | Acres
Length | Width = Depth HEm e
T i ‘ Daram |
f ! Naghabl‘sn;xghanam, 0.g5 | Pavuluri Nageswara |
. | Veeraiah,Velagaleru R::ésfyggl’:;;?
| :
7 6L5 | 54 | 3 36/] I_(V),G.KQHCI_I_.IFLI(M) area Thadepalli (V), |
| | | Daram Koteswara Vijayawada .
: ‘ Rao,S/o Veeraiah, 1.23 Rural(M) !
' ‘ Velagaleru(V), * ,
’ G.Konduru(M)

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 9963 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
action will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so
far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 9963 Cums in Sy.No. 36/J of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
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undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
for a Quantity of 9963 Cums along with Seigniorage fee charges and other applicable taxes |mposed by
the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which

necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,

1864. The details are given below: r
' Sl. | Gravel T Normal Consideration 10times | DMF(30% | Merit Total in Rs.
' No | quantity = Seigniorage Fee in Rs. penalty in Rs. | on N.S.Fee) (2% on
inM®> | feeinRs in Rs. N.S.Fee)
| in Rs.
1. | 9963 | 448335~ | 448335~ | 44,83,350/- @ 1,34,501/- @ 8967/- 55,23,488/-
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Daram Naghabhushanam,

S/o Veeraiah,Velagaleru(V),G.Konduru(M), N.T.R. District

2. Daram Koteswara Rao,

S/o Veeraiah, Velagaleru(V), G.Konduru(M), N.T.R. District.

3. Pavuluri Nageswara Rao,
S/o Devendra Rao, Pymalapalli area,
Thadepalli (V), Vijayawada Rural(M), N.T.R. District.

1.4

[-- | —

= ‘*"1\r

b}_

Assistant Director of Mines an Geology,

Vijayawada.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
N DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-8 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team - Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
~ Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-8, Dt. 21.01.2023 addressed to Garre
James & Pothuraju Madhava Rao.

£ 34

Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
0/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

- | Extent of | 9 4
| Pit measurements (In - i ame an
| Pit | meters) ; Sv.No Name & Addresses E:ttjd?r | Addresses of the
No. | of the Pattadar An ()n illegal extractor and
' - T . cres -
Length = Width = Depth | transporter
Pothuraju Madhava
Gorre James, Rao, S/o Seshaiah,
R/o Velagaleru(V), 1.23 West side of Rice
67 39 3.6 | 40/20 : .
° ‘ G.Konduru(M) mill, Thadepalli(V),
Vijayawada Rural
(M)

Through the reference 3“ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 9406.8 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 9407 Cums in Sy.No. 40/20 of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
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for a Quantity of 9963 Cums along with Seigniorage fee charges and other applicable taxes imposed by
the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,

1864. The details are given below: r
'Sl [ Gravel | Normal | Consideration | 10 times DMF (30% = Merit | Total in Rs.

No | quantity | Seigniorage | Fee in Rs. penalty in Rs. | on N.S.Fee) (2% on

inM* | feeinRs in Rs. N.S.Fee)
in Rs.
. | | .
1. | 9407 | 423315~ | 423315~ | 42,33,150/- | 1,26995/- | 8,466/- | 52,15241/-
The following Head of Accounts are hereunder:

’1 DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05 7001 05111307001 27031307002 05161307001
Treas STO Tre STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMEF: MERIT: PENALTY:

Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: QO Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N

\-

y - - V7 --|I

i e 1 v ‘ 1 e
Assistant Director of Mines and Geology,
Vijayawada.

To,

1. Daram Gorre James,
R/o Velagaleru(V), G.Konduru(M), N.T.R. District

2. Daram Pothuraju Madhava Rao,
S/o Seshaiah, West side of Rice mill,
Thadepalli(V), Vijayawada Rural (M), N.T.R. District.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-9 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-9, Dt. 21.01.2023 addressed to
Kondapaneni Sekhar Babu.
Fdk
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

[ T - ] | = - | Extentof | \ g
Pit measurements (In | _ . ame an
| Pit | meters) Sv.No | Name & Addresses I t:tt;d?r | Addresses of the
No. | _ o of the Pattadar An ()n | illegal extractor and
f (] T——— cres) |
| Length | Width | Depth | | transporter
| Kondapaneni )
Sekhar babu, Kondapaneni
: Gollapudi(V) 1.65 Sekhar babu,
9 81 40 1.7 40/13 __ 4 ’ Gollapudi(V),
Vijayawada Vijayawada
Rural(M) Rural(M)
| J

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 5508 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
action will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so
far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 5508 Cums in Sy.No. 40/13 of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
for a Quantity of 5508 Cums along with Seigniorage fee charges and other applicable taxes imposed by
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the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below:

' SIl. | Gravel
| No

Y VE

e S S e T DT RN PPR S
1. | 5508 | 2,47,860/- | 2,47,860/- | 24,78,600/-

quantity | Seigniorage

Normal

fee in Rs i

Consideration
Fee in Rs.

| 10tmes | DMF(30% |
| penaltyinRs. | on N.S.Fee) | (2% on |
| N.S.Fee) |

in Rs.
i

Merit | Total in Rs. »

n Rs.

74,358/- | 4957/- | 30,53,635/- |

The following Head of Accounts are hereunder:

DDO Code:
05161307001
Treasury/STO
Code:7303
Normal Seigniorage
Eee:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
05161307001
Treasury/STO
Code:7303
Consideration
Amount:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
05111307001
Treasury/STO
Code:7303

DME:

Major Head:8448
Sub Major: 00
Minor Head:101
Group Sub Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
27031307002
Treasury/PAO
Code:2703
MERIT:

Major Head:8443
Sub Major: 00
Minor Head:111

Group Sub Head:01

Sub-Head:27
Detailed Head:003
Sub Detailed Head:
Charged/Voted :V
Non-Contingency/
Contingency :N

DDO Code:
05161307001
Treasury/STO
Code:7303
PENALTY:
Major Head:0853
Sub Major: 00
Minor Head:102

Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

003

Group Sub Head:00

To

Kondapaneni Sekhar babu,
Gollapudi(V), Vijayawada Rural(M),N.T.R. District

= N
|

e -'“I""F. e

[ |

Assistant Director of Mines and Geology,
Vijayawada.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
& DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-10 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
_Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team - Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-10, Dt. 21.01.2023 addressed to
Dondapati Rajarathnam & Pothuraju Madhava Rao.
kKK
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance -Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
0/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

— —_— _— SRS E .

: , | Extent of |
| Pitmeasurements (In Pattadar | Name and
| Pit | meters) | Sv.No Name & Addresses Land (F Addresses of the |
No. | y: of the Pattadar in an illegal extractor and
' Length | Width | Depth | ' s transporter _
Dondapati Pothuraju Madh_ava
40/14 Rajarathnam,Velag 0.54 Rao, S/g Seshal'ah,
10 | 605 | 565 | 34 aleru(V) Vet S har
' mill, Thadepalli(V),
40/15 | G.Konduru (M) 0.9 Vijayawada
Rural(M)

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 11622 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 11622 Cums in Sy.No. 40/14 & 40/15 of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penaity for illegal excavation and
Transportation of Gravel for a Quantity of 11622 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
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notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below:

"Sl. | Gravel Normal | Consideration | 10tmes | DMF(30% | Merit | TotalinRs.
No | quantity | Seigniorage ' Fee in Rs. penalty in Rs. | on N.S.Fee) (2% on =
’ in M? fee in Rs inRs. | N.S.Fee)
‘ | | | inRs. | |
1. 11622 | 52299)/- | 522,990/ 52,29,900/- | 1,56,897/- | 10,460/- @ 64,43,237/-
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treas! STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102

Major Head:0853
Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:101
Group Sub Head:01

Sub Major: 00
Minor Head:111
Group Sub Head:01

Sub Major: 00
Minor Head:102
Group Sub Head:00

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V

Charged/Voted: V
Non-Contingency/
Contingency :N

Non-Contingency/
Contingency :N

Contingency :N Contingency :N Non-Contingency/

Contingency :N

A : " gl &)
Assistant Director of Mines ané Geology,
Vijayawada.

To

1. Dondapati Rajarathnam,
Velagaleru(V), G.Konduru (M),N.T.R. District

2. Pothuraju Madhava Rao,
S/o Seshaiah, West side of Rice Mill,
Thadepalli(V), Vijayawada Rural(M), N.T.R. District

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-11 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
}.femavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-11, Dt. 21.01.2023 addressed to Vemuri
Narasimha Rao & Pavuluri Nageswara Rao.
HEk
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

- | Extent of i
Pit measurements (In am
Pit meters) Sv.N Name & Addresses faatt;d?r Addresses of the
B T8 e of the Pattadar An (In illegal extractor and
cres
| Length | Width | Depth ) transporter
40/25 Pavuluri Nageswara
. Vemuri Narasimha Rao,S/o Devendra
1 98.5 34 3.84 40/26 | Rao,Velagaleru(V), 0.24 Rao, Pymalapalli
]( ' ' G.Konduru(M) a(lrpsa,v Thadepzlli
; V), Vijayawada
| 40/27 0.13 Rural(M)

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why actior: should not be initiated against the illegal excavation and Transportation of Gravel for a
Quaréltity of 12860 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
therTon. But, so far this office has not received any explanation from your end.

' In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 12860 Cums in Sy.No. 40/25, 40/26 & 40/27 of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 12860 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
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in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below:

Sl | Gravel Normal Consideration 10 times DMF (30% ‘ Merit | Totalin Rs.
‘ No | quantity | Seigniorage Fee in Rs. penalty in Rs. | on _N.S.Fee) (2% on o
in M? fee in Rs in Rs. N.S.Fee)
' ; inRs. |
| 1. | 12860 | 5,78,700/- \ 5,78,700/- 57,87,000/- | 1,73,610/- | 11,574/ | 71,29,584/-
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMEF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detziled Head:014
Sub Detailed Head:000
Charged/Voted: V

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V

Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N
})f)—___' — :2_- =3 =11 M
_51.'. '
Assistant Director of Mines an %io gV?
Vijayawada.

To

1. Vemuri Narasimha Rao,
Velagaleru(V),G.Konduru(M),N.T.R. District

2. Pavuluri Nageswara Rao,
S/o Devendra Rao, Pymalapalli area,
Thadepalli (V), Vijayawada Rural(M), N.T.R. District

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH

i DEPARTMENT OF MINES AND GEOLOGY

Demand Notice N0.3598/Vig/2023-12 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepallj,
_Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-12, Dt. 21.01.2023 addressed to Mandadi
Srinivasa Rao & Uyyuri Gopala Rao.
‘ ok
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2" cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of N 4
Pit measurements (In d ame an
Pit meters) Sv.N Name & Addresses Pattj ?r Addresses of the
No. i of the Pattadar Lin ()n illegal extractor and
cres
Length | Width | Depth transporter
40/18 Mandadi Srinivasa 0.75 Uyyuri Gopala Rao,
Rao,S/o S/o Venkateswara
40/19 | Seetharamaiah, 0.72 Rao, opposite of
}2 ¥ i s Jaggaiahpeta Masjid Thadepalli
0.97 main village,
e L (VaM) Vijayawada Rural

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reaspn why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 31581 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
neceassary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 31581 Cums in Sy.No. 40/18, 40/19 & 40/28 of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 31581 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
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in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014

Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sl. | Gravel | Normal | Consideration 10 times DMF (30% | Merit | Total in Rs. ‘
‘ No | quantity | Seigniorage Fee in Rs. ' penalty inRs. | on N.S.Fee) | (2% on r 4
in M? fee in Rs in Rs. N.S.Fee)
i | inRs. ‘
. | . —
‘ 1. | 31581 | 14,221,145 | 14,221,145/ | 1,42,11,450/- | 4,26,344/- | 28,423/- | 1,75,08,507/- |
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Mormal Seigniorage | Consideration DMF: MERIT: PENALTY:
Eee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:B81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To

1. Mandadi Srinivasa Rao,
S/o Seetharamaiah, Jaggaiahpeta (V&M),N.T.R. District

2. Uyyuri Gopala Rao,
S/o Venkateswara Rao, opposite of Masjid,
Thadepalli main village, Vijayawada Rural

Assistant Director of Mines and

T

Vijayawada.

-
J ——
e

g2
Geology,

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH

DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-13 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
}fema\@ram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
Inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- . 1. Memo No0.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-13, Dt. 21.01.2023 addressed to
Redapangala Samuel and 2 others.
kK
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportétion of the Gravel from the areas concerned, the details are tabulated below.

Extent of
| Pit measurements (In Pattadar Name and
Pit meters) Sv.No Name & Addresses \sired PR Addresses of the
No. Y of the Pattadar aA" ()n illegal extractor and
_ cres
| Length | Width | Depth transporter
! Redapangala
36/K Velasgagfelrjr?EVR)/g Ko 1.05 Parikala Srinivasa
£ 54 Rao, S/o
i3 | 57 8 | 25 _oduruft) Lakshmaiah, Thadep
Gopa‘i’:;%jo alli(v), Vijayawada
36/1 Velagaleru(V),G.Ko 1.75 Rural(M)
nduru(M)

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 6840 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
actign will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so
far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 6840 Cums in Sy.No. 36/K & 36/1 of Kothuru Village, Vijayawada
Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the Lmdersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 6840 Cums along with Seigniorage fee charges and other applicable taxes
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imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
which necessary action will be initiated against you to recover the said amount under Revenue Recovery
Act, 1864. The details are given below:

g
| Sl. | Gravel Normal | Consideration 10times | DMF (30% Merit | Totalin Rs.
No | quantity | Seigniorage Fee in Rs. penalty inRs. | on N.S.Fee) | (2%on |
. inM* | feeinRs } in Rs. N.S.Fee)
| in Rs.
'L_l. | 6840 | 3,07,800/- | 3,07800- | 30,78,000/- | 92,340/- | 6,156/- 37,92,096/- |
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDQO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMEF: MERIT: PENALTY:
Fee: Amount: Major Head: 8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N y

e .
L
Assistant Director of Mines and Geology,
Vijayawada.
To

1. Redapangala Samuel,
R/o Velagaleru(V),G.Konduru(M),N.T.R. District

2. Uyyuri Redapangala Gopaiah,
R/o Velagaleru(V),G.Konduru(M), Vijayawada Rural, N.T.R. District

3. Parikala Srinivasa Rao,
S/o Lakshmaiah, Thadepalli(V), Vijayawada Rural(M), NTR District.

Coﬂy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information."

Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
COT Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH

DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-14 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub;- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,

) _Vemavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-14, Dt. 21.01.2023 addressed to
Yerragunta Jakharaiah & Pavuluri Nageswara Rao.
L2
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of
Pit measurements (In Pattadar Name and
Pit meters) Sy.No | Name & Addresses Land (1 Addresses of the
No. e of the Pattadar An (In illegal extractor and
Length | Width | Depth res) transporter
nta Pavuluri Nageswara
JaIt?;rrZ?auh S/o Rao,S/o Devendra
" 39/9 A 0.85 Rao, Pymalapalli
14 99.5 11.5 3.25 Sambhaiah,R/o Not area, Thadepalli(V),
known Vijayawada
Rural(M)

'i:hrough the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 3718.8 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 3719 Cums in Sy.No. 39/9 of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
for ew Quantity of 3719 Cums along with Seigniorage fee charges and other applicable taxes imposed by
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the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below:

b
Sl | Gravel Normal Consideration ‘10times | DMF (30% | Merit Total in Rs.
No | quantity | Seigniorage Fee in Rs. penalty in Rs. | on N.S.Fee) | (2% on
in M fee in Rs in Rs. N.S.Fee)
| in Rs.
1. | 3719 1,67,355/- |  1,67,355/- 16,73,550/- | 50,207/~ | 3,347/- | 20,61,814/-
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head: 0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N

.
U _____D._-—_——A -
L I
Assistant Director of Mines and eology,
Vijayawada.

To

1. Yerragunta Jakharaiah, S/o Sambhaiah,
R/o Not known

2. Pavuluri Nageswara Rao,
S/o Devendra Rao, Pymalapalli area,
| Thadepalli(V), Vijayawada Rural(M), N.T.R. District

|

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of infarmation.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
CopY Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Ta hsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-15 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
}femavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
Inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-15, Dt. 21.01.2023 addressed to Pavuluri
Nageswara Rao.
EE 3
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2" cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of
| Pit measurements (In patiadar Name and
Pit meters) Sv.N Name & Addresses d( Addresses of the
No. Y-N0 | of the Pattadar Lin ()n illegal extractor and
cres
Length | Width | Depth transporter
Pavuluri Nageswara
Rao,S/o Devendra
AWD, Anadeenam 1.15 Rao, Pymalapalli
P e U8 . 175 | 3908 i area, Thadepalli(V),
Vijayawada
Rural(M)

Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quaﬂgtity of 5801 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
actian will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so
far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 5801 Cums in Sy.No. 39/8 of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
for a Quantity of 5801 Cums along with Seigniorage fee charges and other applicable taxes imposed by
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the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below:

-
| Sl | Gravel Normal Consideration | 10tmes | DMF(30% | Merit Total in Rs. |
| No ‘ quantity | Seigniorage Fee in Rs. penalty in Rs. -[ on N.S.Fee) (2% on
' inM* | feeinRs | | inRs. N.S.Fee) |
' ' - ' in Rs.
| 1. | 5801 | 2,61,045- |  2,61,045/- 26,10,450/- | 78,314/~ | 5221/- | 32,16,075/- |

The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasu (0] Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To

Pavuluri Nageswara Rao,
S/o Devendra Rao, Pymalapalli area,
Thadepalli(V), Vijayawada Rural(M), NTR District

Assistant Director of M

~

1

Vijayawada.

ines aL%’gg‘légy,

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-16 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- D_/imes and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
}.femavaram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —
forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-16, Dt. 21.01.2023 addressed to
Thadisetti Nageswa Rao.
Hokk
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub divicion wice with extentc. At the time of the Survay & Inspection, it is noticed that

. excavated pits WEre uneven and some pits were wateriogged. The Village Revenue Officer and Village

Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits.: They have also provided detaile of the persons who are involved in the illegal exeavation and
trangportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of ” g
Pit measurements (In ame an
Pit meters) Sv.No Name & Addresses E:ttc?d?r Addresses of the
No. Y- of the Pattadar A" ()“ illegal extractor and
: cres
Length | Width | Depth transporter
: Thadisetti Nageswa =
rao,S/o Veera Thad'szt/tc') ﬁzge‘:wa
A rao,
' Venka;c?h,T_}'n adepal 1 + | Venkaiah, Thadepalli
16 74 59.5 1.5 227/17 i Main Main
', Village, Vijayawada Village, Vijayawada
| rural (M) rural (M)
|

i Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 6604.5 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments

thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 6605 Cums in Sy.No. 227/17 of Kothuru Village, Vijayawada
Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 6605 Cums along with Seigniorage fee charges and other applicable taxes
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imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
which necessary action will be initiated against you to recover the said amount under Revenue-Recovery
Act, 1864. The details are given below:

Major Head:0853
Sub Major: 00
Minor Head: 102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

e e e B | 2T
Sl.. | Gravel Normal Consideration | 10times | DMF(30% | Merit Total in Rs.
No | quantity | Seigniorage Fee in Rs. . penalty in Rs. | on N.S.Fee) | (2% on
in M? fee in Rs in Rs. N.S.Fee)
in Rs.
| |
1. | 6605 2,97,225 2,97,225/- | 29,72,250/- | 89,168/- | 5945/- | 36,61,813/-
The following Head of Accounts are hereunder:

' DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PA Treasury /ST
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:

Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To

Thadisetti Nageswa rao,
S/o Veera Venkaiah,

Thadepalli Main Village, Vijayawada rural (M), NTR District

Copy Submitted to the District Collector & Ma
Copy Submitted to the Director of Mines and

Copy Submitted to the Deputy Director of Mines and G
Copy Submitted to the Tahsildar,

P — g,

Assistant Director of Mines and

Geology,

Vijayawada.

f§

Geology,

gistrate, Krishna District for favour of information.
Ibrahimpatnam for favour of information.

C eology, Vijayawada for favour of information.
Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-17 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- I\_flines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
‘_\femavgram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
Inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KR1/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
) 3. This office Show Cause Notice No0.3598/Vig/2023-17, Dt. 21.01.2023 addressed to
Pothuraju Madhava Rao.
B
Adverting to the subject and reference cited. It is to inform you that in the reference 1* cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2" cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of
Pit measurements (In Pattadar Name and
Pit meters) Sy.No | Name &Addresses | | Addresses of the
No. 0 of the Pattadar A" ()n illegal extractor and
cres
Length | Width | Depth transporter
Pothuraju Madhava
Rao, S/o Seshaiah,
= AWD,Anadeenam 0.28 West side of Rice
o 2 15 | mill, Thadepalli(V),
Vijayawada
Rural(M)

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reaspn why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 986.25 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 986 Cums in Sy.No. 39/14 of Kothuru Village, Vijayawada Rural
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of Gravel
for a Quantity of 986 Cums along with Seigniorage fee charges and other applicable taxes imposed by the
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Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury
challan in original in this office within 15 days from the date of receipt of this notice. Failing which
necessary action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below:

S
Sl | Gravel Normal Consideration ~10tmes | DMF (30% Merit Total in Rs.
No | quantity | Seigniorage Fee in Rs. penalty in Rs. | on N.S.Fee) | (2% on |-

, in M3 fee in Rs l in Rs. N.S.Fee)

' | inRs. |

| 1. [ 986 | 44,370/ 44,370/- 4,43,700/- 13,311/- 887/- 5,46,638/-

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 0511 7001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO sury/PAO Treas (8]
Code:7303 Code:7303 Code:7303 C 03 Code:7303
Normal Seignicrage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102

Major Head:0853
Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:101
Group Sub Head:01

Sub Major: 00
Minor Head:111
Group Sub Head:01

Sub Major: 00
Minor Head:102
Group Sub Head:00

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted .V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N

P T

To

Pothuraju Madhava Rao,
S/o Seshaiah, West side of Rice mill,
Thadepalli(V), Vijayawada Rural(M), NTR District

R
Assistant Director of Mines an logy,

Vijayawada.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH i

DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-18 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
iv’emavz_aram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
Inspection report submitted by the DVS team - Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- ~ 1, Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-18, Dt. 21.01.2023 addressed to
Pothuraju Madhava Rao & Chigurupalli Anjaiah.
S
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of
Pit measurements (In Pattadar Name and
Pit meters) Sv.N Name & Addresses iand fl Addresses of the
No. e of the Pattadar nd (In illegal extractor and
Length | Width | Depth Acres) transporter
Pothuraju Madhava
40/22 Chigurupalli Wb Rao, S/o Seshaiah,
40/23 | Anjaiah,Velagaleru( 0.29 West side of Rice
W D S V),G.Konduru(M) mill, Thadepall(V),
Vijayawada
2
40/24 0.29 Rural(M)

| Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reas'pn why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 11850 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
withiln 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
nece}ssary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 11850 Cums in Sy.No. 40/22, 40/23 & 40/24 of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 11850 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
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notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below:

| sl. | Gravel "—‘ "~ Normal | Consideration 10times | DMF(30% | Merit Total in Rs.
| No | quantity | Seigniorage | Fee in Rs. penalty in Rs. | on N.S.Fee) | (2% on
in M3 fee in Rs in Rs. N.S.Fee) «
‘ | in Rs.
| 1. | 11850 | 533250/- | 533,250/~ | '133','32,5‘0‘0/?""1’,5‘5,975;- | 10,665/~ | 65,69,640/-
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:

Fee:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Amount:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:8448

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:8443

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To

1. Chigurupalli Anjaiah,
Velagaleru(V),G.Konduru(M), NTR District

2. Pothuraju Madhava Rao,
S/o Seshaiah, West side of Rice mill,
Thadepalli(V), Vijayawada Rural(M), NTR District

Ve ML W, T
I j gé)})&%eology,

Assistant Director of Min

Vijayawada.

Copy Su bm_itted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Deputy Director of Mines and Geology,
Copy Submitted to the Tahsildar,

C Vijayawada for favour of information.
Vijayawada Rural Mandal for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH

DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-19 Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- ‘ Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition

filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
}/emav‘aram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.

3. This office Show Cause Notice No0.3598/Vig/2023-19, Dt. 21.01.2023 addressed to
Pothuraju Madhava Rao.
FEk

Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,

the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District

Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of o
Pit measurements (In r m
Pit meters) Sv.N Name & Addresses i:tt;d? Addresses of the
No. i of the Pattadar A” ()" illegal extractor and
cres
Length | Width | Depth transpofier
Pothuraju Madhava
41/1 0.05 Rao, S/o Seshaiah,
AWD, Anadeenam West side of Rice
13 1725 3.37 mill, Thadepalli(V),
41/2 0.65 Vijayawada
Rural(M)

i Through the reference 3™ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quahtity of 5813.25 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 5813 Cums in Sy.No. 41/1 & 41/2 of Kothuru Village, Vijayawada
Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 5813 Cums along with Seigniorage fee charges and other applicable taxes
imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
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which necessary action will be initiated against you to recover the said amount under Revenue Recovery
Act, 1864. The details are given below:

|

| SI. | Gravel Normal Consideration 10 times DMF (30% | Merit Total in Rs. |
No | quantity | Seigniorage FeeinRs. | penaltyinRs. | on N.S.Fee) | (2% on .
in M? fee in Rs in Rs. N.S.Fee)
i in Rs. |
1. | s813 | 261,585- | 261,585 | 26,5850/~ | 78476/~ | 5232/- | 32,22,728/- |
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMEF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014

Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To

Pothuraju Madhava Rao,

S/o Seshaiah,

West side of Rice mill,

Assistant Director of Mines a

Thadepalli(V), Vijayawada Rural(M), NTR District

12 3 -
f—"1p

Vijayawada.

dis,

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.




-

59

By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-20 Date:18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
_Vemavgram and Polavaram Canal Gattu Vijayawada Rural Mandal, Krishna District — Joint
inspection report submitted by the DVS team — Detection of evasion of Seigniorage fee —

forwarded by the DDM&G - Notice issued - Explanation called for — Explanation not submitted
— Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-20, Dt. 21.01.2023 addressed to Maladi
Moshe & 2 others,
Ak
Adverting to the subject and reference cited. It is to inform you that in the reference 1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District
Vigilance Squad, Vijayawada to this office and directed to take further necessary action as per the
APMMC Rules, 1966.

Through the reference 2" cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 16-12-2022 the combined team conducted survey and inspection in
Kothuru Village and identified illegal gravel pits in Survey numbers 35, 36, 40, 41, 45, 227. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada has taken measurements of illegal excavated pits.
The Village Revenue Officer and Village Revenue Assistant have confirmed the illegal excavated pits fall in
Sy.No. & Sub division wise with extents. At the time of the Survey & Inspection, it is noticed that
excavated pits were uneven and some pits were waterlogged. The Village Revenue Officer and Village
Revenue Assistant of Kothuru village have provided the details of the land owners of the illegal gravel
pits. They have also provided details of the persons who are involved in the illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

Extent of . q
Pit measurements (In ame an
Pit meters) Sv.No Name & Addresses :i:tt:d?r Addresses of the
No. - of the Pattadar nd (In | jjiegal extractor and
B , Acres) transporter
Length | Width | Depth
41/5 Maladi Moshe, S/o 1.7
Benjaiah, Povuluri Nageswara
41/6 Velagaleru(V), 2.5 Rao,S/o Devendra
T G.Konduru(M) Rao, Pymalapalli
20 2850 175 Shaik Naudabhi, area, Thadepalli(V),
' W/o Ali, Vijayawada
44/7 Velagaleru(V), 148 Rural(M)
G.Konduru(M)

: Through the reference 3 cited, this office has issued a show cause notice to you to explain the
reasbn why action: should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 5040 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
action will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so
far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 5040 Cums in Sy.No. 41/5, 41/6 & 41/7 of Kothuru Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 5040 Cums along with Seigniorage fee charges and other
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applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below:

'Sl | Gravel Normal Consideration | 10 times DMF (30% Merit | TotalinRE |

[ No ‘ quantity | Seigniorage Fee in Rs. ‘ penalty in Rs. | on N.S.Fee) | (2% on |

! in M? fee in Rs ! inRs. | N.S.Fee)

‘ ‘ ‘ ; in Rs.

| |
| 1. | 5040 [ 2,26,800/- 2,26,800/- | 22,68,000/- | 68,040/- | 4,536/~ | 27,94,176/-
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury /ST Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V

Sub Major: 00

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111
Group Sub Head:01
Sub-Head:27
Detailed Head:003

Sub Detailed Head:003

Charged/Voted :V
Non-Contingency/

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V

Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N
' NP o N

To

1. Maladi Moshe,
S/o Benjaiah, Velagaleru(V), G.Konduru(M), NTR District

2. Shaik Naudabhi,
W/o Ali, Velagaleru(V), G.Konduru(M), NTR Diatrict

3. Povuluri Nageswara Rao,
S/o Devendra Rao, Pymalapalli area,
Thadepalli(V), Vijayawada Rural(M), NTR District

== ‘_,)

218
Assistant Director of Mines é!\d eology,

Vijayawada.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Subm?tted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal for favour of information.
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By RPAD
o GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-21(Tadepalli) Date: 18.03.2023
O/o tha Assistant Director of Mines & Geology,
Vijayawada, N.T.R. District.
Sub:- Min_e_s and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada —
Petition filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at
w L thhuru, Tac!epalli, Vemavaram and Polavaram Canal Gattu Gannavaram Mandal,
an Krlsh_na Dlstrr_ct & joint inspection report submitted by the DVS team — detection
evasion of Seigniorage fee — forwarded by the DDM&G - Notice issued - Explanation
called for - explanation not submitted — Demand Notice Issued - Reg.
Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines
& Geology, Vijayawada.
DESPATCHED: 2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No 3598/Vig/2023-21 (Tadepalli) addressed to the
A‘f IS’ZOB} 2023 defaulters.
£+ S5
8S$) 4o 856

0 -324v 3y Adverting to the subject and reference cit2d. It is to inform you that in the reference 1%

cited, the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of
the District Vigilance Squad, Vijayawada to this office and directed to take further necessary
action as per the APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-202: the combined team comprising the officials of
the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada,
Village Revenue Officer and Village Revenue Assistant of Kotthuru, Tadepalli, Vemavaram
villages have conducted survey and inspecticit in Tadepalli and Vemavaram villages and
identified illegal gravel pits in survey numbers 255, 256, 260 of Tadepalli village and 147, 148 of
Vemavaram village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada have
taken measurement of the illegal gravel Pits. Th2 Village Revenue Officer and Village Revenue
Assistant of Kotthur village have provided the derails of the land owners of the illicit gravel pits.
They have also provided details of the persons involved in illegal excavation and transportation
of the Gravel from the areas concerned, the detzils are tabulated below.

Pit measurements ‘ Extent of Name and
Pit (In meters) Sv.No Namc & Addresses | Pattadar | Addresses of the
No. /- of the Pattadar Land (In | illegal extractor
Area in / Acres and transporter
Sq.Kms Depth S| _ ) :
256/3 0.99 Pothuraju
Tha.agadadeevi 0.99 Madhava Rao,
_ﬂ‘_ venketeswara Rao, : S/o Seshaiah,
21 3700 15 R/o Thadepalli main West side of Rice
(V), Vijayawada Mill, Thadepalli
e Rural (M). D5 (V), Vijayawada
Rural (M)

Through the reference 3 cited, this office has issued a show cause notice to you to
explain the reason why action should not be initiated against the illegal excavation and
Transportation of Gravel for a Quantity of 5550 Cum Under Rule 26 (2)(i) of APMMC Rules,
1966 and latest amendments thereon within 15 days from the date of receipt of this notice
under Principle of Natural Justices, failing wiich necessary action will be initiated under
provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office has not

received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 5550 Cums in Sy.No. 256/3, 256/4 & 260/10 of
Tadepalli Village, Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee
to the Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty
for illegal excavation and Transportation of Gravel for a Quantity of 5550Cums along with

Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original
in this office within 15 days from the date of receipt of this notice. Failing which necessary
action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below;
'Sl | Gravel | Normal | Consideration | 10times | DMF(30% | Merit | Totalin Rs.
' No | quantity | Seigniorage = FeeinRs. | penalty in Rs. on ' (2% on
. inM® | feeinRs ' N.S.Fee) | N.S.Fee) |
i in Rs. inRs. |
| | |
1. 5550 | 2,49,750/- | 2,49,750/- | 2,49,7500/- @ 7,49,25/- | 4,995/- | 30,76,920/- |
S NSl Podlie = i e, : R |
The following Head of Accounts are hereunder:

' DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 051113674901 27031307002 05161307001
Treasury/STO Treasu 0 Treasury/$TO | Treasury/PAO Treasury/STO
Code:7303 Code:7303 ! Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:

Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00

Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:102

Minor Head:101
Group Sub Head:01

Minor Head:111
Group Sub Head:01

| Minor Head:102

Group Sub Head:00

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailec Head:001 | Sub Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V

W, e |

Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N i
Contingency :N | i
Assistant Director of Mines and Geology,
q)/ Vijayawada.
TOJr \(gﬁb\wya)

1. Thalagadadeevi venkateswara Rao,
R/o Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Pothuraju Madhava Rao, S/o Seshaiah, 3
West side of Rice Mill, Thadepalli (V), Vijayawada Rural (M), N.T.R. District.

Copy Submitted to the Dfstrict Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Deputy Director of Mines and Geology, Vii
iformation. gy, Vijayawada for favour of
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-22 & 23 (Tadepalli) Date: 18.03.2023
O/o th2 Assistant Director of Mines & Geology,
)\0\70*‘:@ Vijayawada, N.T.R.District.

Sub:- Min_e_s and Quarries.—- O/o the Assistant Director of Mines & Geology, Vijayawada —
Petition filed by Sri Pilli Surendra Bzbu against the illegal quarrying of Gravel at

ESPATCHED Kothuru, Tadepalli, Vemavaram and Polavaram Canal Gattu Gannavaram Mandal,
JH&[ 03 , 2033 Krishna District — joint inspection report submitted by the DVS team — detection

evasion of Seigniorage fee — forwarded by the DDM&G - Notice issued - Explanation

857 86‘ called for - explanation not submitted -- Demand Notice Issued - Regarding.

oY

Ref:- 1. Memo No.286/DDM-KRI/2019-20, (3t.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the Distrit Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.2598/Vig/2023-22 & 23 (Tadepalli) addressed to
the defaulters.

£ S

Adverting to the subject and reference cit2d. It is to inform you that in the reference 1%
cited, the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of
the District Vigilance Squad, Vijayawada to this office and directed to take further necessary
action as per the APMMC Rules, 1966.

Through the reference 2™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-202Z the combined team comprising the officials of
the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada,
Village Revenue Officer and Village Revenue Assistant of Kotthuru, Tadepalli, Vemavaram
villages have conducted survey and inspection in Tadepalli and Vemavaram villages and
identified illegal gravel pits in survey numbers 255, 256, 260 of Tadepalli village and 147, 148 of
Vemavaram village. The Surveyor, O/o Asst. Ditactor of Mines and Geology, Vijayawada have
taken measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue
Assistant of Kotthur village have provided the de:ails of the land owners of the illicit gravel pits.
They have also provided details of the persons involved in illegal excavation and transportation
of the Gravel from the areas concerned, the details are tabulated below.

Pit measurements Extent of Name and
Pit (In meters) Sy.No Name & Addresses | Pattadar Addresses of the
No. ' of the Pattadar Land (In | illegal extractor and
Area in Acres transporter
So Kims Depth | ) p
255/7 Jataavathu Marvani Pothuraju Madh_ava
22 6100 0.75 W/o R&jallu, R/0 Rao, S/o Seshaiah,
. Lambadithanda, [ | West side of Rice
Thadepalli main Mill, Thadepalli (V),
23 1610 15 | 260/4 | (V), Viiayawada 1.8 Vijayawada Rural
Ruril (M). M)

Through the reference 3 cited, this office has issued a show cause notice to you to
explain the reason why action should not be initiated against the illegal excavation and
Transportation of Gravel for a Quantity of 699 Cum Under Rule 26 (2)(i) of APMMC Rules,
1966 and latest amendments thereon within 15 days from the date of receipt of this notice
under Principle of Natural Justices, failing which necessary action will be initiated under
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provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office has not
received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 699C Cums in Sy.No. 255/7, & 260/4 of Tadepalli
Village, Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and Transportation of Gravel for a Quantity of 6990 Cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original
in this office within 15 days from the date of receipt of this notice. Failing which necessary
action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below;

'Sl. | Gravel Normal | Consideration | 10times | DMF (30% | Merit | Total in Rs.
No ‘ quantity | Seigniorage Feein Rs. | penalty in Rs. | on (2% on ‘ \
| inM> | feeinRs | N.S.Fee) | N.S.Fee)
| i | ; in Rs. ‘ in Rs.
I Jd s | e | BT [ = =
1. 6990 | 3,14,550/- = 3,14,550/- | 31,45500/- = 94,365/ | 6,291/-  38,75,256/-
The following Head of Accounts are hereunder:

DDO Code: DDO C DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
T STO Treasury/STO Treasury/STO T PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Nor ignior Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:000
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: CO

Minor Head:101

Group Sub Head:01
Sub-Head:13

Detailed Heac!:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00

Minor Head:102

Group Sub Head:00
Sub-Head:81

Detailed Head:000
Sub Detailed Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

\\'w) N\

\ X
\

Asst. Director of Minés and Geology,
a, \{i}’ayawada, N.T.R.District.

- 5
/\SX .ﬁw

- Jataavathu Marvani W/o Rajallu, R/o Lambadithanda,

Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

Pothuraju Madhava Rao, S/o Seshaiah,

West side of Rice Mill, Thadepalli (V), Vijayawada Rural (M), N.T.R. District.

Copy Submftted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Deputy Director of Mines and Geology,

information.

Vijayawada for favour of
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
i~ DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-24(Tadepalli) Date: 18.03.2023
) i O/o :he Assistant Director of Mines & Geology,
DOhacthed Vijayawada, N.T.R.District.
Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition

filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli

. ) , palli,
DESP“TCHED Vemavaram _and Polavaram Canal Gattu Geannavaram Mandal, Krishna District — joint inspection
J* 18 [ 0% , 9022  report submltt_ed _by the DVS team_ — detection evasion of Seigniorage fee — forwarded by the
DDM&G - Notice issued - Explanation called for - explanation not submitted — Demand Notice

86210 868 Issued - Reg.

wai&‘[ Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt 10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice N0.3598/Vig/2023-24(Tadepalli) addressed to the

defaulters.
EE S

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
1966.

Through the reference 3™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and icentified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurenient of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur villace have provided the details of the land owners of
the illicit gravel pits. They have also provided cetails of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

_ 1 n Extent of | Name and Addresses of
pit | Pit measurements (In Name & iddresses | Pattadar | the illegal extractor and
e meters) Sy.No of the: Pattadar Land (In transporter

Length | Width | Depth hes)
Vishalavathu 1.00 Pothuraju _Mad hava Rao,
Hanunia, R/o S/o S_eshalahf R/o._ West
Ty side of Rice Mill,
sgpps | LAmbadthanca; Thadepalli (V),
Thadepaili Main Vijayawada Rural(M),
(V), Vijeyawada N.T.R. District.
24 | 88 | 3066 | 275 Rurz: (M)
Vishalava;ﬁi] Pedda 0.89 Uyyuri Gopala Rao, S/o
260/28 Ramudy, R/o Venkateswara Rao, R/o
Lambac thanda, Opposite Thadepalli Main
260/25 E-\t‘;’d\ﬁ?‘zﬂx:ég 0.89 | village, Vijayawda Rural
'Rur(__‘:’('M) Mandalam, N.T.R.District.

Through the reference 3 cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the ilegal excavation and Transportation of Gravel for a
Quantity of 7419.7 Cum Under Rule 26 (2)(i) of APIMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 7420 Cums in Sy.No. 260/25, 28 & 29 of Tadepalli Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 7420 Cums along with Seigniorage fee charges and other

applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiaied against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below;
S. | Gravel | Normal | Consideration |  10times | DMF (30% Merit | Total inRs.
No : quantity | Seigniorage Fee in Rs. penalty in Rs. | on N.S.Fee) | (2% on |
| inM* | feeinRs | inRs, | N.S.Fee)
| ' | ! in Rs.
1. 7420 | 3,33,900/- | 3,33,900/- | 33,39,000/- | 1,00,170/- | 6,678/ | 41,13,648/-
The following Head of Accounts are hereunder:
| DDO Code: DDO Code: | DDO Code: DDO Code: | DDO Code:
| 05161307001 05161307001 , 05111307901 27031307002 | 05161307001
i Treasury/STO Treasury/STO | Treasury/STO Treasury/PAQ | Treasury/STO
l Code:7303 Code:7303 l Code:7303 Code:2703 | Code:7303
| Normal Seigniorage | Consideration | DMF: MERIT: PENALTY:
Fee: Amount: : Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head: 101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub HHead:01 | Group Sub Head:01 ’ Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Vcted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/ g
Non-Contingency/ Contingency :N Contingency :N |
Contingency :N |

O 40
\*' AL\
LANSY N

Asst. Director of Mines and Geology,
Vijayawada, N.T.R.District.

% d
To, @A‘W"’

1. Vishalavathu Hanuma,
R/o Lambadithanda,
Thadepalli Main (V), Vijayawada Rural (M), N.T.R. District.

~
7

2. Vishalavathu Ramudu,
R/o Saumya, Lambadithanda,
Thadepalli Main (V), Vijayawada Rural (M), N.T.R. District.

3. Pothuraju Madhava Rao, S/o Seshaiah,
West side of Rice Mill,

Thadepalli (V), Vijayawada Rural (M), N.T.R. District.

4. Uyyuri Gopala Rao,

S/o Venkateswara Rao, R/o Opposite Thadepalli Main Village,
Vijayawda Rural Mandalam, N.T.R.District.

Copy Subm!tted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Subm[tted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
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By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-26(Tadepall) Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,

M‘ Vijayawada, N.T.R.District.

)M’“”c

Sub:- Mines and‘Qa._ta.rries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,

JIESPATCHED  Vemavaram and Polavaram Canal Gattu Gennavaram Mandal, Krishna District — joint inspection
ih 8/ 03 } report submitted by the DVS team — Detection evasion of Seigniorage fee — Forwarded by the
2023 DDM&G - Notice issued - Explanation called for - Explanation not submitted — Demand Notice

8Hy 829
ooy

Issued - Regarding.

Ref:- ~ 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3593/Vig/2023-26(Tadepalli), Dt. 21.01.2023 addressed
to the defaulters.
ES ]

Adverting to the subject and reference cited. It is to inform you that in the ref.1® cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary ac;tion as per the APMMC Rules,
1966. '

Through the reference 3™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli. Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and identified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurerent of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur village have provided the details of the land owners of
the illicit .gravel pits. They have also provided detailc of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned the details are tabulated below.

e Extent of | Name and Addresses of
pit | Pit measurements (In o Name & Addresses | Pattadar | the illegal extractor and
No. meters) y.No of the Pattadar La;d S()In transporter

re
Length | Width | Depth
Bonthu chandraiah, Boddu Prakasha Rao,S/o
Thadepalli(V), Boddu Gopalam
260/35 - 0.42 '
/ Vijayawada Pymalapalli
Rur:ﬁl(ﬁ) hi area, Thadepalli
26 | 105 | 235 | 2 Kertapig Juanely, main(V), Vijayawada
W/o Sraedhar,
_ Rural(M)
260/16 Wate Plant, 1.31
Vemavaram, ’
Vijayawada
Rural(M)

Through the reference 3“ cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 4935 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon within
15 days from the date of receipt of this notice under Principle of Natural Justices, failing which necessary
action will be initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so

far this office has not received any explanation from y-ur end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 4935 Cums in Sy.No. 260/35 & 260/16 of Tadepalli Village,
Vijayawada Rural Mandal, N.T.R. District without nayment of Seigniorage fee to the Government
Exchequer. Hence, the undersigned directed you to iiable to pay the penalty for illegal excavation and
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Transportation of Gravel for a Quantity of 4935 Cums along with Seigniorage fee charges and other
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below;

5
'.

Major Head:0853
Sub Major: 00
Minor Head:102

Major Head:0853
Sub Major: 00
Minor Head:102

Sub Major: 00
Minor Head:101
Group Sub Head:01

Sub Major: 00
Minor Head:111
Group Sub Head:01

S. | Gravel | Normal | Consideration | 10tmes | DMF(30% | Merit | Totalin Rs.
‘ No ' quantity ‘ Seigniorage | FeeinRs. | penalty inRs.  on N.S.Fee) | (2% on |
. inM? fee in Rs in Rs. N.S.Fee) |
‘ inRs. |
1. 4935 | 2,222,075 | 222,075/ | 22,20750- | 66623 | 4442/- | 27,35965/-
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasu o] | Treasury/STO Treasury/PAC T STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00

Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contincency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N
Contingency :N N

Ol 1

A

Asst. Director of Mines and Geology,
Vijayawada, N.T.R.District.

To, t3
1. Bonthu Chandraiah,

R/o Thadepalli (V), V

ijayawada Rural (M), N.T.R. District,

2. Kothapalli Jhansi, W/o Sridhar,
R/o Water Tank, Vemavaram (V),
Vijayawada Rural (M), N.T.R. District.

3. Boddu Prakasha Rao, S/o Gopalam,
R/o. Pymalapalli area, Thadepalli Main (V),
Vijayawada Rural(M), N.T.R. District.

S

Copy Subm?tted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submftted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
s DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-27(Vemavram) Date: 18.03.2023.
\-& O/o :he Assistant Director of Mines & Geology,
.Q&C Vijayawada, N.T.R.District.
Sub:- ~ Mines and Quarries — O/o the Assistant Liirector of Mines & Geology, Vijayawada — Petition

Q\D

filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Gannavaram Mandal, Krishna District — joint inspection

ESP [\TCHED report submitted by the DVS team — Detection evasion of Seigniorage fee — Forwarded by the

DDMRG - Notice issued - Explanation called for - Explanation not submitted — Demand Notice

JJ'[ 8{03/20];2 Issued - Regarding.

30 4o

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt 10.01.2023 of the Deputy Director of Mines &

8L Geology, Vijayawada.

2. Joint Inspection report of the District V.gilance Squad, Vijayawada.

proLn 6 7% 3. This office Show Cause Notice No.3598/Vig/2023-27 (Vemavaram), Dt. 21.01.2023

addressed to the defaulters.
B £

Adverting to the subject and reference citec It is to inform you that in the ref.1% cited, the
Deputy Director of Mines & Geology, Vijayawada forw: rded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
1966.

Through the reference 3™ cited, the Distiict Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the :ombined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and ientified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurerent of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur villaue have provided the details of the land owners of
the illicit gravel pits. They have also provided details of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

. £ = Extent of | Name and Addresses of
pit | Pit measurements (In Name & Addresses | Pattadar | the illegal extractor and
No. meters) Sy.No | " fihe pattadar | Land (In transporter

Area In Sg.M. Depth Ares)
Chappid Bhaskar Chappidi Ravi Varma,S/o
Rao,S/c Kotaiah, Lakshmaiah,,Pymalapalli
Pymala;alli area, 0.23 area, Thadepalli
; Tha;e_paih main(V),Vijayawada
maln(\I;),. rfula:qa)wad Rural(M) & Pavuluri
27 3650 14.5 147/6 g 1 v ?( Nageswara Rao,S/o
Chapp&:g:/tgmbha Devendra Rao,
Kotaiah,Fymalapalli | o g5 Pymalapall
area, Tt adepalli area, Thadepalli(V),
main(V),Vijayawad Vijayawada Rural(M)
a Ru-al(M)

Through the reference 3" cited, this office hes issued a show cause notice to you to explain the
reason why action should not be initiated against the iegal excavation and Transportation of Gravel for a
Quantity of 52925 Cum Under Rule 26 (2)(i) of APIMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notic> under Principle of Natural Justices, failing which
necessary action will be initiated under provisions »f APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any ex sianation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 52925 Cums 0 Sy.No. 147/6 of Vemavaram Village, Vijayawada
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Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,

the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 52925 Cums along with Seigniorage fee charges and other applicable taxes
imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shapfal of

the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
which necessary action will be initiated against you to recover the said amount under Revenue Recovery =
Act, 1864. The details are given below;

"sl. | Gravel | Normal | Considera_tidn";__lf]'tim_e_s' DMF (30% | Merit | Total inRs. |
No | quantity ‘ Seigniorage FeeinRs. | penaltyinRs. | on N.S.Fee) | (2% on | x
. inM? fee in Rs | inRs. N.S.Fee) |

i in Rs. !

1. | 52925 | 23,81,625/-

s | e {
23,81,625/- | 2,38,16,250/- & 7,14,488/- | 47,633/- | 2,93,41,621/-

= S e P e e e e s

The following Head of Accounts are hereunder:

| DDO Code: DDO Code: DDO Code: DDO Code: | DDO Code:

| 05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO Treasury/PAOC Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 | Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 : Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 | Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N

| Contingency :N ) 1

T

/. %, ‘;
Asst. Director of Mine?%n Geology,
Vijayawada, N.T.R.District.

To, %f&\ﬁ&;-

1. Chappaidi Bhaskar Rao S/o Kotaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Chappaidi Kutumbha Rao S/o Kotaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).N.T.R. District.

4. Pavuluri Nageswara Rao S/o Devendra Rao,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).

Copy Submftted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of
information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-27(Vemavram) Date: 18.03.2023.

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- . Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepallj,
Vemavaram and Polavaram Canal Gattu Gannavaram Mandal, Krishna District — joint inspection
report submitted by the DVS team — Detection evasion of Seigniorage fee — Forwarded by the
DDMR&G - Notice issued - Explanation called for - Explanation not submitted — Demand Notice
Issued - Regarding.

1
Ref:- 1. Memo No.\ZBGIDDM-KRI/ZlJlQ-zO, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-27 (Vemavaram), Dt. 21.01.2023

addressed to the defaulters.
*HE

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
15966.

Through the reference 3 cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli, Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and identified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurement of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur village have provided the details of the land owners of
the illicit gravel pits. They have also provided details of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

: Extent of | Name and Addresses of
pit | Pit meai’:g;;”ts (In sy.No | Name & Addresses Pattadar | the illegal extractor and
No. : of the Pattadar Land (In transporter

Area In Sq.M. | Depth Anes)
Chappidi Bhaskar Chappidi Ravi Varma,S/o
Rao,S/o Kotaiah, Lakshmaiah,,Pymalapalli
Pymalapalli area, 0.23 area, Thadepalli
, T“adEEPa"' main(V),Vijayawada
main(V),Vijayawad i
147/6 a Rural(M) Rural(M) & Pavuluri
27 3650 14.5 s Nageswara Rao,S/o
Chappidi Kutumbha Devendia fao
Rao,S/o i
Kotaiah,Pymalapalli | g5 Rysaisiapeill
area, Thadepalli area, Thadepalli(V),
main(V),Vijayawad Vijayawada Rural(M)
a Rural(M)

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illegal excavation and Transportation of Gravel for a
Quantity of 52925 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 52925 Cums in Sy.No. 147/6 of Vemavaram Village, Vijayawada

[
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Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 52925 Cums along with Seigniorage fee charges and other applicable taxes
imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing ‘
which necessary action will be initiated against you to recover the said amount under Revenue Recovery
Act, 1864. The details are given below;

S| Gravel | Normal | Consideration | 10tmes | DMF(30% | Merit Total in Rs.
No | quantity = Seigniorage & FeeinRs. | penalty in Rs. ' on N.S.Fee) | (2% on
in M? fee in Rs . inRs. | N.S.Fee)
! l | inRs.
1. 52925 | 23,81,625- | 23,81,625- | 2,38,16,250/- | 7,14,488/- | 47,633/- | 2,93,41,621/- |

The following Head of Accounts are hereunder:

DDO Code:
05161307001
Treasury/STO
Code:7303
Normal Seigniorage
Fee:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
05161307001
Treasury/STO
Code:7303
Consideration
Amount:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

DD X
05111307001
Treasury/STO
Code:7303

DMEF:

Major Head:8448
Sub Major: 00
Minor Head:101
Group Sub Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

DD :
27031307002
Treasury/PAO
Code:2703
MERIT:

Major Head:8443
Sub Major: 00
Minor Head:111
Group Sub Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

| DDO Code:

| 05161307001
Treasury/STO

| Code:7303

} PENALTY:

Major Head:0853

Sub Major: 00

Minor Head:102

Group Sub Head:00

Sub-Head:81

Detailed Head:000

Sub Detailed

Head:000

Charged/Voted :V

Non-Contingency/
Contingency :N

To,

F

i LX]
Asst. Director of Mines and

1 of 2

)2 <
Gédfogy,

Vijayawada, N.T.R.District.

1. Chappaidi Bhaskar Rao S/o Kotaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Chappaidi Kutumbha Rao S/o Kotaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).N.T.R. District.

4. Pavuluri Nageswara Rao S/o Devendra Rao,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).

Copy Subm_itted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submlﬂed to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of

information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-28(Vemavaram) Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Gannavaram Mandal, Krishna District — joint inspection
report submitted by the DVS team — Detection evasion of Seigniorage fee — Forwarded by the
DDM&G - Notice issued - Explanation called for - Explanation not submitted — Demand Notice
Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-28 (Vemavaram), Dt. 21.01.2023

addressed to the defaulters.
B+ 4

Adverting to the subject and reference cited. It is to inform you that in the ref.1® cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
1966.

Through the reference 3™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli, Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and identified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurement of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur village have provided the details of the land owners of
the illicit gravel pits. They have also provided details of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

. Extent of | Name and Addresses of
pit | Pt measuriments (In cvno | Name & Addresses Pattadar | the illegal extractor and
No. — YN0 | of the Pattadar La;‘is()m transporter

n
Area In Sg.M. Depth
Kolanta Bhagya, Chappidi Ravi Varma,S/o
R/o Not Lakshmaiah,,Pymalapalli
known,Pavuluri area, Thadepalli
Rajesh,S/o : Z
147/2A /] main(V),Vijayawada
' Jeevar:lg:jnae:F e Ehs Rural(M) & Pavuluri
" area, Thadepalli Nageswara Rao,S/o
28 3350 8 main(V),Vijayawad Devendra Rao,
a Rural(M) Pymalapalli
Koppala Ayyanna, area, Thadepalli(V),
S/o Prakash Rao, Vijayawada Rural(M)
147/2B Thadepalli 0.85
main(V),Vijayawad
a Rural(M)

Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the iliegal excavation and Transportation of Gravel for a
Quantity of 46812.5 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments

thereon. But, so far this office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 46813 Cums in Sy.No. 147/2A & 147/2B of Vemavaram Village,
Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Gove'rnment
Exchequer. Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 46813 Cums along with Seigniorage fee charges and othe.r
applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to subm‘lt >
in the shape of the treasury challan in original in this office within 15 days from the date of receipt of this
notice. Failing which necessary action will be initiated against you to recover the said amount under
Revenue Recovery Act, 1864. The details are given below;

Sl | Gravel Normal Consideration | 10tmes | DMF(30% | Merit | TotalinRs. |
No | quantity | Seigniorage Fee in Rs. ‘ penalty inRs. | on N.S.Fee) | (2% on |
| inM? feeinRs | ' | in Rs. N.S.Fee)
21,06,585/- | 21,06,585/- ‘ 2,10,65,850/- | 6,31,976/- | 42,132/~  2,59,53,128/- |

| 1. | 46813 |

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DD e: DDO Code: }
05161307001 0516130700 05111307001 27031307002 05161307001 !
Treasury/STO reas STO Treasury/STO Trea PAO Treasury/STO [
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303 ';
Normal Seigniorage | Consideration DMEF: MERIT: PENALTY:
Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:093 | Sub Detailed
Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/
Non-Contingency/ Contingency :N Contingency :N

| Contingency :N J

I‘}__,L___ _r:f_ T@&S‘ 3

Asst. Director of Mines and ogy,
Vijayawada, N.T.R.District.

To,

1. Pavuluri Rajesh S/o Jeevarathnam,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Koppala Ayyanna S/o Prakash Rao,
R/o Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).N.T.R. District.

4. Pavuluri Nageswara Rao S/o Devendra Rao,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M).

Copy Submftted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Subm!tted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.-
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
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: DI pakched
By RPAD
GOVERNMENT OFf ANDHRAPRADESH
- DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/ 2023-29(Vem:avram) Date: 18.03.2023

' O/o tre Assistant Director of Mines & Geology,
j\w,}&wﬁ Vijayawada, N.T.R.District.

Sub:- Mm.e‘s and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada —
ESPATCHED Petition filed by Sri Pilli Surendra Bzbu against the illegal quarrying of Gravel at
:H‘ [8}03 )u thhuru, ‘_I'ac!epalli,. Vemavaram and Polavaram Canal Gattu Gannavaram Mandal,

13 Krishna District — joint inspection report submitted by the DVS team — Detection
S‘H o q03 ~ evasion of Seigniorafge fee — Forwarded by the DDM&G - Notice issued - Explanation
4 called for - Explanation not submitted - Demand Notice Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, ©t.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the Distrir:t Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-29 (Vemavaram), Dt. 21.01.2023

addressed to the defaulters.
E 3

Adverting to the subject and reference citad. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayav/ada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to this office and directed to take further necessary action
as per the APMMC Rules, 1966.

Through the reference 3™ cited, the Distri:t Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of
the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada,
Village Revenue Officer and Village Revenue #ssistant of Kotthuru, Tadepalli, Vemavaram
villages "have conducted survey and inspection in Tadepalli and Vemavaram villages and
identified illegal gravel pits in survey numbers 255. 256, 260 of Tadepalli village and 147, 148 of
Vemavaram village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada have
taken measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue
Assistant of Kotthur village have provided the detils of the land owners of the illicit gravel pits.
They have also provided details of the persons involved in illegal excavation and transportation
of the Gravel from the areas concerned, the details are tabulated below.

|
Pit measurements | Extent of Name and ’
Pit (In meters) sv.N Name & #7dresses | Pattadar Addresses of the
No. % fne of the Fattadar Land (In | illegal extractor and
il Depth Acres) transporter
Sq.Kms o
Kunda Lakshimaiah Chappaidi Ravi
Thadepzli main Varma S/o
| | 03 | :
462 (V), Vijavawada : | Lakshmaiah, R/o
l Rurai {M). | Pymalapalli Area,
- . ea 0 \ Chebrolu 5uri, Rjo 'lThadepaIIi main (V),
| Thadepali main | Vijayawada Rural
0.85 |
ke l (V), Vijavawada \ (M).
| | Rural (M). | || Pavuluri Nageswara

T e e
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Pavuluri Somaiah Rao S/o Devendra _ |
R/o Pymalapalli Rao, R/o Pymalapalli

area, Thadepalli Area,
e main (V), — Thadepalli main (V),

Vijayawada Rural Vijayawada Rural
(M). (M).
Donthamala
Venkaiah, R/o,
Society Road,
148/5 Thadepalli main

(V), Vijayawada
Rural (M).
Kanchumurthy
Ramu S/o Gopala 0.64
Rao
Pavuluri Chittemma
W/o Devendra Rao,
R/o Pymalapalli
area, Thadepalli 0.22
main (V),
Vijayawada Rural
(M).
Pattaland 0.68

‘ -:\‘

1.27

148/6

Through the reference 3™ cited, this office has issued a show cause notice to you to
explain the reason why action should not be initiated against the illegal excavation and
Transportation of Gravel for a Quantity of 59321 Cum Under Rule 26 (2)(i) of APMMC Rules,
1966 and latest amendments thereon within 15 days from the date of receipt of this notice
under Principle of Natural Justices, failing which necessary action will be initiated under
provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office has not
received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 59321 Cums in Sy.No. 148/2, 148/4, 148/5 & 148/6 of
Vemavaram Village, Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage
fee to the Government Exchequer. Hence, the undersigned directed you to liable to pay the
penalty for illegal excavation and Transportation of Gravel for a Quantity of 59321 Cums along
with Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original
in this office within 15 days from the date of receipt of this notice. Failing which necessary
action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below:;

S.. | Gravel | Normal | Consideration | 10tmes | DMF(30% | Merit | TotalinRs. |

' No | quantity | Seigniorage = FeeinRs. |penaltyinRs.. on | (2% on |
' in M? | fee inRs ' N.S.Fee) | N.S.Fee) |
| | ' . inRs. inRs. |

1. | 59321 | 26,69,445/-  26,69,445/- | 2,66,94,450/- | 8,00,834/- | 53,389/ 3,28,87,563/- |
| | | |

BE el e IR SRS T - o Sl SR

The following Head of Accounts are hereunder:
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Major Head:0853
Sub Major: 00
Minor Head:102

Sub-Head:02
Detailed Head:000
| Sub Detailed

| Head:000

' Charged/Voted: V
' Non-Contingency/
' Contingency :N

Group Sub Head:00

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treas STO Treas T Treas PAO Treasury/STO
Code:7303 Code:7303 ode:7. Code:2703 Code:7303

| Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: | Amount: Major Head:8448 Major Head:8443 Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Kunda Lakshmaiah
R/o0.Thadepalli main (V), Vijayawada Rurai (M), N.T.R. District.

2. Chebrolu Suri,
R/o Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Pavuluri Somaiah,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

4. Donthamala Venkaiah,
R/o, Society Road, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

Asst. Director of Mines and Geology,

B e

Vijayawada, N.T.R.District.

9,
Wf)}v

5. Pavuluri Chittemma W/o Devendra Rao,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

6. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

7. Pavuluri Nageswara Rao S/o Devendra Rac,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

Copy Submitted to the District Collector & Magistrzte, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geolcgy, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of

information.
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¥ By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-30(Vemavaram) Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R. District.

Sub:- Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada — Petition
filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Kothuru, Tadepalli,
Vemavaram and Polavaram Canal Gattu Gannavaram Mandal, Krishna District — joint inspection

. report submitted by the DVS team — Detection evasion of Seigniorage fee — Forwarded by the
DDM&G - Notice issued - Explanation called for - Explanation not submitted — Demand Notice
Issued - Regarding.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No0.3598/Vig/2023-30 (Vemavaram), Dt. 21.01.2023
addressed to the defaulters.

EE 23

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited, the
Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the District Vigilance
Squad, Vijayawada to this office and directed to take further necessary action as per the APMMC Rules,
1966.

Through the reference 3™ cited, the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer
and Village Revenue Assistant of Kotthuru, Tadepalli, Vemavaram villages have conducted survey and
inspection in Tadepalli and Vemavaram villages and identified illegal gravel pits in survey numbers 255,
256, 260 of Tadepalli village and 147, 148 of Vemavaram village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada have taken measurement of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant of Kotthur village have provided the details of the land owners of
the illicit gravel pits. They have also provided details of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

' Pit measurements (In k e f prtti;cti :: Nimne and Aldresses
iw metes) Sy.No . Dreeas i of the illegal extractor
No. the Pattadar Land (In

Area in and transporter
Depth Acres)
Sq.Kms
Chappaidi Ravi Varma
S/o Lakshmaiah, R/o
Pymalapalli Area,
Pavuluri Chittemma, Thadepalli main (V),
W/o Devendra Rao, Vijayawada Rural (M).
R/o Pymalapaili Area, Pavuluri Nageswara
. ; 148/7 i 0.86
30 s @ i Thadepalli main (V), Rao S/o Devendra
Vijayawada Rural Rao, R/o Pymalapalli
(M). Area,
Thadepalli main (V),
Vijayawada Rural (M).
E
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Through the reference 3" cited, this office has issued a show cause notice to you to explain the
reason why action should not be initiated against the illega! excavation and Transportation of Gravel for a
Quantity of 252992 Cum Under Rule 26 (2)(i) of APMMC Rules, 1966 and latest amendments thereon
within 15 days from the date of receipt of this notice under Principle of Natural Justices, failing which
necessary action will be initiated under provisions of APMMC Rules, 1966 and latest amendments
thereon. But, so far this office has not received any explanation from your end. ~

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 252992 Cums in Sy.No. 148/7 of Vemavaram Village, Vijayawada
Rural Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer. Hence,
the undersigned directed you to liable to pay the penalty for illegal excavation and Transportation of
Gravel for a Quantity of 252992 Cums along with Seigniorage fee charges and other applicable taxes
imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in the shape of
the treasury challan in original in this office within 15 days from the date of receipt of this notice. Failing
which necessary action will be initiated against you to recover the said amount under Revenue Recovery
Act, 1864. The details are given below;

'Sl.| Gravel | Normal | Consideration 10times | DMF(30% | Merit(2% | Totalin Rs.
N | quantity in | Seigniorage Fee in Rs. penalty in Rs. | on N.S.Fee) | on N.S.Fee)
|
o |

M? feeinRs | | inRs, inRs. |
DL G S 5 Ml |
1. 252992 | 1,13,84,640/- | 1,13,84,640/- 11,38,46,400/- = 34,15392/- | 2,27,693/- | 14,02,58,765/-

The following Head of Accounts are hereunder:

DDC Code: DDO Code: DDOQ Code: | DDO Code: DDO Code:
05161307001 05161307001 05111307001 27031307002 05161307001
Treasury/STO Treasury/STO Treasury/STO : Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Seigniorage | Consideration DMF: MERIT: PENALTY:

Fee: Amount: | Major Head:8448 Major Head:8443 Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Head:01 Group Sub Head:01 Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Sub-Head:13 Sub-Head:27 Sub-Head:81
Sub-Head:02 Sub-Head:02 Detailed Head:001 Detailed Head:003 Detailed Head:000
Detailed Head:000 Detailed Head:014 Sub Detailed Head:001 | Sub Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Head:000 | Charged/Voted: V Charged/Voted :V Head:000
Head:000 Charged/Voted: V Non-Contingency/ Non-Contingency/ Charged/Voted :V
Charged/Voted: V Non-Contingency/ Contingency :N Contingency :N Non-Contingency/

™
1119 = -
l o i [ ]f :.g'l ‘L}
Asst. Director of Mines and Geéology,

Vijayawada, N.T.R.District.

)

To,

1. Pavuluri Chittemma, W/o Devendra Rao,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Pavuluri Nageswara Rao S/o Devendra Rao,
R/o Pymalapalli Area, Thadepalii main (V), Vijayawada Rural (M), N.T.R. District.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of information.
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By RPAD
GOVERNMENT OF ANDHR~PRADESH
o DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-31(Vemavaram) Date: 18.03.2023

O/o the Assistant Director of Mines & Geology,

Vijayawada, N.T.R.District.
O\o W}A&

Sub:-  Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada —
Petition filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at
- Kothuru, Tadepalli, 2

QI:SPJ.\T CH ED . ] lepa |' \fem_avaram and Polavar#n"f Canal Gattu Gannavaram Manc_lal,
Krishna District — joint inspection report subinitted by the DVS team — Detection
d“’l%/os })e 2%  evasion of Seigniorage fee — Forwarded by the DDM&G - Notice issued - Explanation

called for - Explanation not submitted — Demand Notice Issued - Re ing.

/0 4o 919 p d garding

?agwe--% Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.7023 of the Deputy Director of Mines &
Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. This office Show Cause Notice No.3598/Vig/2023-31 (Vemavaram), Dt. 21.01.2023

addressed to the defaulters.
sk ok

Adverting to the subject and reference cited. It is 10 inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada ferwarded joint inspection report of the
District Vigilance Squad, Vijayawada to this office and directed to take further necessary action
as per the APMMC Rules, 1966.

Through the reference 3™ cited, the District Vigi'ar.ne Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-2022 the com!:ined team comprising the officials of
the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada,
Village Revenue Officer and Village Revenue Assistanic of Kotthuru, Tadepalli, Vemavaram
villages have conducted survey and inspection in Tacepaiii and Vemavaram villages and
identified illegal gravel pits in survey numbers 255, 256, 253 of Tadepalli village and 147, 148 of
Vemavaram village. The Surveyor, O/o Asst. Director of “lines and Geology, Vijayawada have
taken measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue
Assistant of Kotthur village have provided the details of the land owners of the illicit gravel pits.
They have also provided detaiis of the persons involved i illegal excavation and transportation
of the Gravel from the areas concerned, the details are tabulated below.

Pit measurements Extent of Name and
Pit (In meters) | Sy.No Name & Addressc: | Pattadar | Addresses of the
No. b = of the Pattadar | Land (In | illegal extractor and
g;e}?r:; | Depth | Acres) transporter
, Pavuluri _!_ | Chappaidi Ravi
1 | Jeevarathnam S/¢ | Varma S/o
‘ Devendra Rao, R/ Lakshmaiah, R/o
148/8 Pyrnalapalli area, . 0.49 Pymalapalli Area,
l | Thadepalli main | ' Thadepalli main (V),
31 12003 | 12.25 | (V), Vijayawada | Vijayawada Rural
5 | Rural (M). | (M).
| Koppula Ganapati‘Ti_- ': Pavuluri Nageswara
{ l 148/8 S/o Prakasha Rac, i 0.17 Rao S/o Devendra
R/o Pymalapalli | Rao, R/o Pymalapalli
i : area, Thadepaiii | Area,
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\ main (V), Thadepalli main (V),
Vijayawada Rural Vijayawada Rural

(M). (M).

Koppula Ravi S/o -
Prakasha Rao, R/o *J
148/8 | Pymalapalli area, 0.16
Thadepalli main
(V), Vijayawada
Rural (M).
Koppula Ayyanna
148/8 | S/o Prakasha Rao,
R/o Pymalapalli
area, Thadepalli 0.16
main (V),
Vijayawada Rural
(M).
Panakala
148/6 Raghavaswamy,
R/o Padamata,
ii Vijayawada

0.22

Through the reference 3™ cited, this office has issued a show cause notice to you to
explain the reason why action should not be initiated against the illegal excavation and
Transportation of Gravel for a Quantity of 147036.75 Cum Under Rule 26 (2)(i) of APMMC
Rules, 1966 and latest amendments thereon within 15 days from the date of receipt of this
notice under Principle of Natural Justices, failing which necessary action will be initiated under
provisions of APMMC Rules, 1966 and !atest amendments thereon. But, so far this office has not
received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated and
transported the Gravel for a Quantity of 147037 Cums in Sy.No. 148/6 & 148/8 of Vemavaram
Village, Vijayawada Rural Mandal, N.T.R. District without payment of Seigniorage fee to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and Transportation of Gravel for a Quantity of 147037 Cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as. per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original
in this office within 15 days from the date of receipt of this notice. Failing which necessary
action will be initiated against you to recover the said amount under Revenue Recovery Act,
1864. The details are given below;

Sl Gravel ‘ Normal - Consideratio 10 times | DMF (30%"; Merit (2% | Total in Rs.
quantity | Seigniorage | n Feein Rs. = penalty in Rs. | on ' on
N inM® | feeinRs | | N.S.Fee) in = N.S.Fee) in
o |

! ; - Rs. 5 Rs.
| . .

1. 147037 | 66,16,665-  66,16,665/- 6,61,66,650- 19,85000/ 1,32,333/- 815,17,313/

The following Head of Accounts are hereunder:
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DD e:
05161307001
Ji%gLSJ
Norm |
Seigniorage Fee:
Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:

05161307001

Treasury/STO

Code:7303
nsideration

Amount:

Major Head:0853

Sub Major: 00

Minor Head:102

| Group Sub Head:00

Sub-Head:02

| Detailed Head:014

1g Sub Detailed

| Head:000

| Charged/Voted: V

| Non-Contingency/

| Contingency :N

1

DDO Code:
05111307001
Treasury/STO
Code:7303
DMF:

Major Head:8448
Sub Major: 00
Minor Head:101
Group Sub Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

DDO Code:
27031307002
Treas PAO
Code:2703
MERIT:

Major Head:8443
Sub Major: 00
Minor Head:111
Group Sub Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

DD e:
05161307001
Treasury/STO
Code:7303
PENALTY:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To;

< \ V2P

i > \ .\,luil‘

Asst. Director of Mines and Geology,
Vijayawada, N.T.R.District.

‘%
\@.\ \V}B

1. Pavuluri Jeevarathnam S/o Devendra Rao,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

2. Koppula Ganapathi S/o Prakasha Rao,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

3. Koppula Ravi S/o Prakasha Rao,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

4. Koppula Ayyanna S/o Prakasha Rao,
R/o Pymalapalli area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

5. Ponakala Raghavaswamy,

R/o Padamata, Vijayawada Rural (M), N.T.R. District.

6. Chappaidi Ravi Varma S/o Lakshmaiah,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

7. Pavuluri Nageswara Rao S/o Devendra Rao,
R/o Pymalapalli Area, Thadepalli main (V), Vijayawada Rural (M), N.T.R. District.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ib-ahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines arid Geology, Vijayawada for favour of

information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.1244/TP/Vig/2022 Date:23.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.
Sub:-  Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada —
SP ATCHED Petition filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at

Kothuru, Tadepalli, Vemavaram and Polavaram Canal Gattu Gannavaram Mandal,
% }o.%)pol‘% Krishna District — joint inspection report submitted by the DVS team — detection

§ evasion of Seigniorage fee — forwarded by the DDM&G - Notice issued - Explanation
20 9246 called for — explanation not submitted -- Demand notice issued - Reg.
]29 NO-H

Ref:- 1.

Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.

2. Joint Inspection report of the D'strict Vigilance Squad, Vijayawada.
3

. This office Show Cause Notice No0.1244/TP/Vig/2022, Dated.13.01.2023
addressed to Sri Kareem Khan.

Ko

Adverting to the subject and reference citad. It is to inform you that in the ref.1¥ cited,

the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the

District Vigilance Squad, Vijayawada to this officc and directed to take further necessary action
as per the APMMC Rules, 1966.

Through the ref.2™ cited., the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 21-12-20.2, the DVS Team one fresh workif]g pit was
noticed in Polavaram canal gattu, which is locited East of Kothuru Thadepalli village at_ a
distance of 600 mts. There is one Temporary Pe mission given by the ADM&G, Vija.ywada vide
Proc.No. 1244/TP/2022, Dated: 02-11-2022 in favour of Sri Kareem Khan located in I:.)et\_;rleen
chainage from km 167.000 to km 167.040 on the Ie_ft sidfa of PIPRMC ofFTriﬂepaltl; e\nt eaag;
Vijayawada rural Mandal. There are no men anc machinery in the TP area. Further,
has observed irreguiar excavations throughout th TP area.

In absence of Boundary pillars, it is very aifficult to ascertain whether kt.he TP_thF:dgu:ads
arez Of ‘4o the TP area. One irregular working pit | .
ithin the TP aréa Oi outside the e
-—" tt:vemt.‘;am is of the opinion that the TP Holder may have encroached on the Sou
o i y detailed below.
i a. The Pit rneasu[e._n__eﬂts_ are detailed Deiow.
side of the TP area. The T ==

" Average Measurements | (In | |
' : ! Metres) . Volume |
| | gt Geo- | — = )
: area | '

~TWithn TParea | (z0.3g-)  (05+17=)1 | (15+2%) | 750

3 | 16°36'26.80"N, | 39 1 | 1;7:5_ i) T
1 e R/ 2624°E | | |
= __TBUSidzr‘;fathe ) (100+90=  (46+48=)4 | (2;2;;:) 10046 |
l I- 3 7 l, 3 [ [
2 Area-1l '.: 16°36'25.30"N: | )35 B S
'. '. _ggﬂ'_zﬁ._Zdr"_E_ e

55

tice to you t© explain
: ‘ccued a show cause no ation
ted, this office has issu ; on and transporia
TG the' ref.BJSUSE not be initiated against the iliegal f;‘%?:gsﬂl\’lc Rules, 1966 and
the reason why action SQuantit\/ of 10046 Cum under Rule 26 % receipt of this notice under
gt Gems 1o % excetS:ereon within 15 days from the date O A
s
latest amendmen

25 initi ovisions of
+ces. failing which neces<ary action will be initiated under pr

RERAN a\ YSUCES

\\\\W\t' g e
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mendments thereon. But, So far this office has not received

APMMC Rules, 1966 and latest a
any explanation from your end.

In view of the above circumstances, it is construed that you had illegaily excavated and
transported the Gravel for an excess Quantity of 10046Cums located in between chainage from
km 167.000 to km 167.040 on the left side of PIPRMC of Tadepalli Village, Vijayawada Rurat-
Mandal, N.T.R. District without payment of Seigniorage fee to the Government Exchequer.
Hence, the undersigned directed you to liable to pay the penalty for illegal excavation and
Transportation of Gravel for a Quantity of 10046cums along with Seigniorage fee charges and
other applicable taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue
and to submit in the shape of the treasury challan in original in this office within 15 days from
the date of receipt of this notice. Failing which necessary action will be initiated against you.to
recover the said amount under Revenue Recovery Act, 1864. The details are given below;

'Sl.| Gravel | Normal | Consideration 10 times DMF (30% | Merit ‘ Total in Rs. |
' No | quantity | Seigniorage | FeeinRs. | penaltyin | on ' (2% on !
in M3 fee in Rs . Rs. N.S.Fee) | N.S.Fee) |

| | . inRs. i in Rs.

| == i : ' e ' = L 1

' 1. | 10046 | 4,52,070/- 4,52,070/- ‘ 45,20,700/- ' 1,35,621/- = 9041/- | 55,69,502/-

| | | | | '
The following Head of Accounts are hereunder:

' DDO Code: DDO Code: DDO Code: DDO Code: ' DDO Code: |
| 05161307001 05161307001 05111307001 27031 002 05161307001
| Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasu |
| Code:7303 Code:7303 Code:7303 Code:2703 Code:7303 |
| Normal Seigniorage Consideration DMF: MERIT: PENALTY: !
| L@_ Amount: Major Head: 5448 Major Head:8443 Major Head:0853 |
| Major Head:0853 Major Head:0853 Sub Major: 10 Sub Major: 00 Sub Major: 00

| Sub Major: 00

{ Minor Head:102

i Group Sub Head:00

| Sub-Head:02

i Detailed Head:000

' Sub Detailed Head:000
i Charged/Voted: vV

| Non-Contingency/

| 2
|_Fontrn{.]ency :N

Sub Major: 00

Minor Head:102
Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: vV
Non-Contingency/
Contingency :N

Minor Head:101
Group Sub Head:01
Sub-Head:13

Detailed Hea:001
Sub Detailed Head:001
Charged/Voted: V
Non-Contingsncv/
Contingency :N

Minor Head:111

Group Sub Head:01
Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :v
Non-Contingency/
Contingency :N

Minor Head:102

Group Sub Head:00
Sub-Head:81

Detailed Head:000
Sub Detailed Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

N N
W A0

; ASSE'. Director of Miﬁeg/a( }1 Geology
§ Vijayawada, N.T.R District.
To, 3é \pb |
R R\po2t
Sri Kareem Khan, S/o Baby Khan,

R/o D.No. 10-1 CPM P

: . arty Offi
Near Ganganamma Temg?:e I
Tadepalli, Guntur District, :




-
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demana wwudice No.765/TP/VIG/2022 Date:23.03.2023

O/o the Assistant Director of Mines & Geology,
Vijayawada, N.T.R.District.

Sub:-  Mines and Quarries — O/o the Assistant Director of Mines & Geology, Vijayawada —

DESPATCHED Petition filed by Sri Pilli Surendra Babu against the illegal quarrying of Gravel at

Kothuru, Tadepalli, Vemavaram and Polavaram Canal Gattu Gannavaram Mandal,

oU‘ AR }!ﬂ}wl‘% Krishna District — joint inspection report submitted by the DVS team — detection

evasion of Seigniorage fee — forwarded by the DDM&G - Notice issued - Explanation

923 qv ?33 called for — reply submitted — not tenable — Demand notice issued - Reg.

o078

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.

2. Joint Inspection report of the District Vigilance Squad, Vijayawada.

3. This office Show Cause Notice No0.765/TP/VIG/2022, Dated.13.01.2023
addressed to IRP Infra Tech Pvi.Ltd.

4. Letter No: Nill, Dated. 10.02.2€23 from IRP Infra Tech Pvt.Ltd.

Fopk

Adverting to the subject and reference citad. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayaivada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to this office and directed to take further necessary action
as per the APMMC Rules, 1966.

Through the ref.2™ cited., the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 24-11-2022, the DVS Team inspected the Temporary
Permission area issued by the ADM&G, Vijayawada vide Proc.No.765/TP/2022, Dated:03-11-
2022 in the name of M/s IRP Infratech Pvt. Ltd. lucated in between chain-age from km 165.875
to km 165.960, and submitted report for necessary action. In this inspection, no boundary
Pillars were observed around the TP area. The representative was asked to submit the registers
and returns as they are not available in the TP area. He replied that, he will submit the same
within one week. Further the team has observed irregular excavations throughout the TP area.
In absence of Boundary pillars, it is very difficult to ascertain whether the TP holder has
excavated within the TP area or outside the TP area. One irregular working pit is found.
However, the team is in the opinion that the TP Holder may have encroached to the Southern
side of the TP area. The dimensions of the said working pit may be taken by the Surveyor in
order to arrive the quantity of Mineral excavated and transported from the leased area and the
same may be reconciled with the data of permits issued by the Asst. Director of Mines and
Geology, Vijayawada. Hence, the matter may be referred to the Asst. Director of Mines and
Geology, Vijayawada. The Pit measurements are cetailed below.

i N - | Average Measurements (In |
S.No TP. Description/ Geo- - o - Meters) —— Volume
| Excavation | coordinates ' ' (In cbm)
| area | Length | Width | Depth I
L ‘ N i L == E—| | - = _
Within TP area |
| 1 ¢ — ] e
1 | Area-1 | 16°3548.96'N, | \83;;9 ) ‘ (382‘;4 )| (1'15;§ )| ssu
L | | 80°3732.16" | - ! & | = |
| Cutside of the TP | : | |
; , | area | (52-+48=) | (45+23=) | (2+2.5=) |
2 Aeell | eescgrgen, |50 | 34| 228 e

| 80°37'32.24"E |

Throuah the ref.3rd cited., this office has issued a show cause notice to you to explain
the reason why action should not be initiated against the illegal excavation and transportation
of Gravel for a Quantity of 3825 Cum Under Rule 26 (1) of APMMC Rules, 1966 and latest
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amendments thereon within 15 days from the date of receipt of this notice under Principle of

Natural Justices, failing which necessary actior: will be initiated under provisions of APMMC

Rules, 1966 and latest amendments thereon. In this connection, through the ref.4th cited., you

have submitted that the explanation, there has been no illegal excavation from your end,

excavated the permitted quantity only, paid all the payments to the Government exchequer—
and no loss to the Government. After careful examination of your explanation, the undersigned‘
has concluded that your explanation is not tenable.

In view of the above circumstances, it is; construed that you had iliegally excavated and
transported the Gravel for a excess Quantity of 3825 Cums in between chain-age from km
165.875 to km 165.960, PIPRMC Canal of Kothuru Viliage, Vijayawada Rural Mandal, N.T.R.
District without payment of Seigniorage fee to the Government Exchequer. Hence, the
undersigned directed you to liable to pay the penalty for iliegei excavation and Transportation
of Gravel for a Quantity of 3825cums along with Seigniorage fee charges and other applicable
taxes imposed by the Government as per the APMMC Rules, 1966 are in vogue and to submit in
the shape of the treasury challan in original in tris office withi_rlJB{sé\,'f's from the date of receipt
of this notice. Failing which necessary action wili be initiated against you to recover the said
amount under Revenue Recovery Act, 1864. The .deﬁls are given below;

_ SI._!_ Gravel = Normal | Consideration 10 times | DMF (30% | Merit Total in Rs. ‘
' No | quantity | Seigniorage ‘ FeeinRs. | penaltyin on - (2% on i
| inM* | feeinRs | . Rs. N.S.Fee)  N.S.Fee)
| | | in Rs. in Rs. | g
SNSRI ([ = — o e SIS e = e e e T S |
i 3825 . 1,72,125/- i 1,72,125/- 17,21,250/- | 51,638/- | 3443/- | 3,07,62,548/- |
Bl s e iy o s RS o o el SSRGS T ]
The following Head of Accounts are hereunder:
DDO Code: DDO Code: T DDO Code: | DDO Code: ' DDO Code:
05161307001 { 051 7001 | 05111307001 i 27031307002 05161307001
- Trezsury (STO | Treasury/STO ‘ Treasury(ST0 | Treasury/PAC Treasury/STO
Cude:7303 Cod2:7303 | Code:7303 | Code:2703 Code:730
Wormai Seigniorage Consideration | DMF: : MERIT: | PENALTY: .
Feea. Amount: | Major Hea:3448 | Major Head:8443 Major Head:0853 :
! Major Head:0853 Major Head:0853 | Sub Major: 20 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 | Minor Head: 101 Minor Head:111 Minor Head:102
Minor Head: 102 Minor Head:102 | Group Sub Head:01 l Group Sub Head:01 Group Sub Head:00

Croup Sub Head:00
Sub-Head:02

Detailed Head:000
Sub Detailed Head:000
Charged/Voted: V

' Mon-Contingency/

Contingency N

Group Sub Head:00
Sub-Head:02

Detailed Head:014
Sub Detailed Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub-Head:13

Detailed Head:001

| Sub Detaiied Head:001
Charged/Vaiad: V
Non-Contingsncy/
Contingency N

M/s IRP Infratech Pvt. Ltd.,

Asst. Director of Mines and Geology,

Sub-Head:27

Detailed Head:003
Sub Detailed Head:003
Charged/Voted :V

. Non-Contingency/
. Contingency (N

Sub-Head:81

Detailed Head:000
Sub Detailed Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

Vijayawada, N.T.R.District,

e 19025

8o

D.No.15/1, Arundaipet, Kubera Towers, 5" floor,
Guntur District - 522002.
Andhra Pradesh.

Copy Submitted to the District Collector & Magistraie, N.T.R District for favour of information.

Copy Submitted to the Sub-Coliector, Viiayawada, N.T.F District for favour of information.

Cony Submitted to the Director of Mines and Geology, Iorahimpatnam for favour of information.

Copy Submitted to the Deputy Directer of Mines ard Geology, Vijayawada for favour of information.

Copy Submitted to the Superiniendent Engineer, FIPRMC Division, Krishna District for favour of
information.

Copy to the Tahsildar, Vijayawada Rura!, Krishna District for faveur of infcrmation.




89

Annexure-II

N.T.R.DISTRICT.

THE STATEMENT SHOWING THE DETECTION PARTICULARS OF ILLICIT EXCAVATION AND TRANSPORTATION OF GRAVEL IN VELAGALERU VILLAGE, G.KONDURU MANDAL,

Penalty Levied

Show cause
notice details

Demand Notice No & date

Name and Excavate u P : M s Demand Notice
Pit Name & Addresses of| Addresses of the d i onsideral hue1n | MerIT | Ten HMeS | o) Penalty . Demand Notice | to theillegal
Sy.No & 2 Seigniorage | tion Fee ; penalty in : notice No. &
No. the Pattadar illegal extractor | Quantity Fea In fts in Rs Rs in Rs Rs amount in Rs to Pattadar extractor and
and transporter | in Cum Date transporter
Mocherla Koteswara Challagundia Ajay
Rao (Late) S/o S/o Anjaiah, R/o O
Seshaiah, R/0 c/th:::ju i 3598/Vig/2023-1| 3598/Vig/2023- | 3598/Vig/2023-
Kolletigudem H/o, (Velagaleru), 1 (Velagaleru), | 1 (Velagaleru),
1 501/2 Venkatarao 10301.8 463581 463581 | 139074.3 | 9271.62 | 4635810 5711318
Velagaleru (V), G. Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Kalyanamandapam,
Konduru (M), NTR
L - Velagaleru (V), G.
Diistrict, Pin Code- Konduru (M)
521229
5 501/2 Patt.adar details Not g 0 0
available
Modem Adhaiah (late) [Challagundla Ajay
i/‘l’l B'_ks':ja'”' E/° z/ho A”Ja"'i'hf R/o Opp. 3598/Vig/2023-3| 3598/Vig/2023- | 3598/Vig/2023-
i sk b Velagaleru), Dt. | 3 Velagaleru), | 3 Velagaleru),
3 504/4E |Velagaleru (V), G. Venkatarao 850.5 38273 38273 11482 765 382725 471517 29.04.2023 D 23 | Dt. 16.09.2023
Konduru (M), NTR Kalyanamandapam, A S §- S
Diistrict, Pin Code- Velagaleru (V), G.
521229. Konduru (M)
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Saripalli Ravi S/o John,
R/o Kolletigudem H/o,
Velagaleru (V), G.

The details are not

3598/Vig/2023-4
(Velagaleru), Dt.

3598/Vig/2023-
4 (Velagaleru),

3598/Vig/2023-
4 (Velagaleru),

g 408 243360 243360 73008 4867 2433600 2998195
i Konduru (M), NTR available i 29.04.2023 Dt. 16.09.2023 | Dt. 16.09.2023
Diistrict, Pin Code-
521229,
il i ki 3598/Vig/2023-5| 3598/Vig/2023- | 3598/Vig/2023-
allamalli John Suvarna
The details are not (Velagaleru), Dt. | 5 (Velagaleru), | 5 (Velagaleru),
k ¢ 766.5 259493 259492.5 | 77847.75| 5189.85 | 2594925 3196948
Sy 0 available 2 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Ismayelu
Konda Mariyamma W/o |Challagundla Ajay
Rambabu, R/o S/o Anjaiah, R/o Opp. 3598/Vig/2023-6 ; ;
Kolletigudem H/o, Chanumolu (Velagalera), Bt 3598/Vig/2023-| 3598/Vig/2023-
509/1 |Velagaleru (V), G. Venkatarao 6161.75 277279 277278.75 | 83183.63 | 5545.575 | 2772787.5 3416074 '~ | 6(Velagaleru), | 6 (Velagaleru),
29.04.2023
Konduru (M), NTR Kalyanamandapam, Dt. 17.07.2023 | Dt. 17.07.2023
Diistrict, Pin Code- Velagaleru (V), G.
521229. Konduru (M)
Boddu Pakeeru S/o
Sanjeevarao, R/o : 3598/Vig/2023-7
Kolletigudem H/o, g;‘(')"ga'\'l':"?:/‘;ergfnra (Velagalgeru) 0. |3598/Vig/2023- | 3598/Vig/2023-
509/3C-1 |Velagaleru (V), G. 8742 393390 393390 | 118017 | 7867.8 | 3933900 4846565 ' 7| 7(Velagaleru), | 7(Velagaleru),
(V), Vijayawada Rural 29.04.2023
Konduru (M), NTR Shan sl Dt. 17.07.2023 | Dt. 17.07.2023
Diistrict, Pin Code-
521229.
BOdfju F¥asad /0 Dullipalla Devendra
suEEvarac, Ko R/o P.Nainavaram
509/3C-2 |Kolletigudem H/o, 0
(V), Vijayawada Rural
Velagaleru (V), G. Maridal
Konduru (M), NTR
Konda Pichaiah(Late) : .
S/o Appaiah, R/o Dullipalla Devendra 3598/Vig/2023-9|3598/Vig/2023- | 3598/Vig/2023-
509/3F Kolletigudem Hj/o, R/o P.Nainavaram 9785 440325 420325 | 1320975| 8807 | 4403250 Eang |, DUIR e AR B Velagatery),

Velagaleru (V), G.
Konduru (M), NTR
Diistrict, Pin Code-

(V), Vijayawada Rural
Mandal

29.04.2023

Dt. 16.09.2023

Dt. 16.09.2023
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Modem Adhaiah (late)
S/o Bikshalu, R/o

Challagundla Ajay

S/o Anjaiah, R/o Opp.

3598/Vig/2023-

3598/Vig/2023-

3598/Vig/2023-

Kolletigudem H/o, Chanumolu
10 509/H |Velagaleru (V), G. Venkatarao 1153.5 51908 51908 15572 1038 519075 639500 ARElasaIeh); | 0 GieleRRtaF 18 (Ve lagglany),

Konduru (M), NTR Kalyanamandapam, Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023

Diistrict, Pin Code- Velagaleru (V), G.

521229. Konduru (M)

3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-

1 509/3B Patt'aholder details not The_ details are not 27325 ies iseos aisars ] 2ash k| 1208e0s 1514898 11 (Velagaleru), | 11 (Velagaleru), | 11 (Velagaleru),

available available Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023

Konda Pichaiah(Late)

S/o Appaiah, R/o Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
12 510/38 Kolletigudem H/o, R/o P._I_\lainavaram 8192 Yabhi S e T 3686400 P 12(Velagaleru), | 12(Velagaleru), | 12(Velagaleru),

Velagaleru (V), G. (V), Vijayawada Rural Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023

Konduru (M), NTR Mandal

Diistrict, Pin Code-

Boddu Gopaiah S/o

Danaiah R/o Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-
19 T'sioip (olletgudemiio, Bie FIinayetam 15126 680670 680670 | 204201 | 13613.4 | 6806700 ddgsasy |2 Welagaloru); i {Velagaleru), | 13 (VelapalliLo),

Velagaleru (V), G. (V), Vijayawada Rural Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023

Konduru (M), NTR Mandal

Diistrict, Pin Code-

1. ROTMdd ADDdIdn 5/0

Prasad, R/o

Kolletigudem H/o,

Velagaleru (V), G.

Konduru (M), NTR Challagundla Ajay

Diictrict Bin Cada. S/o Anjaiah, R/o Opp. ; y

Venkateswara Rao S/o |Chanumolu izg(f,g/fgﬁgfj 3598/Vig/2023- | 3598/Vig/2023-
14 510/3E Venkatarao 10376 466920 466920 140076 9338 4669200 5752454 " |14 (Velagaleru), | 14 (Velagaleru),

Prasad, R/o

Kolletigudem H/o,
Velagaleru (V), G.
Konduru (M), NTR

Niictrict Din Cada

3. Patta Land Details

not available

Kalyanamandapam,
Velagaleru (V), G.
Konduru (M)

Dt. 29.04.2023

Dt. 16.09.2023

Dt. 16.09.2023
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3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-
Patta Land Details not [The details are not 15 (Velagaleru), | 15 (Velagaleru), [ 15 (Velagaleru),
231255 231255 69377 4625 2312550 2849062
" ARIE available available i Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
FTOCTICTId NULESWdATrd Challagundla A_]ay
Rao (Late) S/o R W
Seshaiah, R/o /o Anjaiah, R/o Opp.| 4362 196290 196290 58887 3926 1962900 2418293 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
16 511/5C, |Kolletigudem H/o, \(/IhaEutmolu 16 (Velagaleru), | 16 (Velagaleru), | 16 (Velagaleru),
5D |Velagaleru (V), G. ol o Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Kalyanamandapam,
Konduru (M), NTR 651 29295 29295 8789 586 292950 360914
g - Velagaleru (V), G.
Diistrict, Pin Code-
iy Konduru (M)
Nemalikanti Danial 5/0 . ; ;
Kotaiah R/o Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-
Kolletigudem H/o R/o P.Nainavaram 17 (Velagaleru), | 17 (Velagaleru), | 17 (Velagaleru),
: 110880 110880 33264 2218 1108800 1366042
i g Velagaleru (V), G. (V), Vijayawada Rural ik Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M), NTR Mandal
Diistrict Pin Code-
3598/Vig/2023- |3598/Vig/2023- | 3598/Vig/2023-
Patta Land Details not [The details are not 18 (Velagaleru), |18 (Velagaleru), | 18 (Velagaleru),
232335 232335 | 69700.5 | 4647 2323350 2862367
18 o available available #1563 Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Saripalli Kotaiah S/o
Rosaiah R/o As per local inquiry, 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
19 512/B so:letI%Uden:/H/g there is a quarry 17097 769365 769365 | 230810 | 15387 7693650 9478577 19 (velaggien). § 12 IVigERlerv), | 1R(VEIasglch),
§ el (), G, lease for Gravel in the Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
SR uru ), WTR name of Bhasha
Diistrict, Pin Code- ;
521229.
Saripalli Kotaiah S/o
E°|5|aiah 3/0 o As per local inquiry 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
olletigudem H/o : !
’ there is a quarry 20 (Velagaleru), | 20 (Velagaleru), | 20 (Velagaleru),
z 4 611910 611910 183573 | 12238 6119100 7538731
23 1 51/ (VeRdie i & lease for Gravel in the| 1>°°0 Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
KeRaRu TR IR name of Bhasha
Diistrict, Pin Code- ;
521229.

Page 4 of 12




93

Boddu Nallaiah S/o
Danaiah R/o Dullipalla Devendra 3598/Vig/2023- |3598/Vig/2023- | 3598/Vig/2023-
§ aniudem Hjo, R/o P.Nainavaram 21 (Velagaleru), | 21 (Velagaleru), | 21 (Velagaleru)
21 | 512/G |Velagaleru (V), G. 15227 685215 685215 | 205565 | 13704 | 6852150 | 8441849 i e i
(V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M), NTR Mandal
Diistrict, Pin Code-
521229.
Boddu Nallaiah S/0 15, 1uaila Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
AN NG R/o P.Nainavaram 22 (Velagaleru), | 22 (Velagaleru), | 22 (Velagaleru)
22 512/H |[Kolletigudem H/o, 7931 356895 356895 107069 7138 3568950 4396946 & g & i & ’
(V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Velagaleru (V), G. Mandal
Konduru (M)
Beddy el /0 . {5y livalls Devendes 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
aRaiah N0 R/o P.Nainavaram 23 (Velagaleru), | 23 (Velagaleru), | 23 (Velagaleru)
23 512/1 |Kolletigudem H/o, 11146 501570 501570 150471 | 10031 5015700 6179342 & 5 6 § & ;
(V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Velagaleru (V), G. Masiclal
Konduru (M), NTR
Boddu Nallaiah S/o
Danaiah R/o Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
24 512/] Kolletigudem Hyo, Rfo P..l.\lamavaram 10663 479835 479835 | 143950.5 9597 4798350 5911567 24 (Velagalerul, {34 (Velagaleru), | 24 {Velagalgiu),
Velagaleru (V), G. (V), Vijayawada Rural Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M), NTR Mandal
Diistrict, Pin Code-
3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-
75 512/H Patt'a Land Details not The. details are not 0 5 5 o 4 0 0 25 (Velagaleru), | 25 (Velagaleru), | 25 (Velagaleru),
available available Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Crianaguriara AJdy
Kukkala Sivaiah S/o S/o Anjaiah, R/o Opp.
A 3598/Vig/2023-
S e e 26 (elogatorny, | 2598/Vi812023-| 3598/Vig/2023
26 512/M i g g 12764.2 574389 574389 172317 | 11488 5743890 7076472 T 26 (Velagaleru), | 26 (Velagaleru),
G. Konduru (M), NTR  |Kalyanamandapam, Dt. 29.04.2023
Diistrict, Pin Code- Velagaleru (V), G. Dt. 17-07-2023 | Dt. 17-07-2023
521229. Konduru (M), NTR
Diictrict Din Cad
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27

512/L

Pattadar details are not
available

The details are not
available

9343

420435

420435 126131

8409

4204350

5179759

3598/Vig/2023-
27 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
27 (Velagaleru),
Dt. 16.09.2023

3598/Vig/2023-
27 (Velagaleru),
Dt. 16.09.2023

28

520/1

L. DUDa valtislh Wristinid
S/o China
Venkateswara Rao, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-

£L241970

2. Duba Srinivasa Rao
S/o Narasimham, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-
521229

The details are not
available

13714

617130

617130 185139

12343

6171300

7603042

3598/Vig/2023-
28 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
28 (Velagaleru),
Dt. 16.09.2023

3598/Vig/2023-
28 (Velagaleru),
Dt. 16.09.2023

29

520/]

1. Duba Vamsi Krishna
S/o China
Venkateswara Rao, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-

Z. UUDa FEld
Venkateswara rao S/o
Narasimham, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-

£2129Q0

The details are not
available

16429

739305

739305 221792

14786

7393050

9108238

3598/Vig/2023-
29 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
29 (Velagaleru),
Dt. 16.09.2023

3598/Vig/2023-
29 (Velagaleru),
Dt. 16.09.2023
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30

520/K

1. Duba Nageswara rao

S/o China
Veraraghavaiah, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M).

2. Duba Peda
Venkateswara rao S/o
Narasimham, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-
521229.

The details are not
available

13142

591390

591390

177417

11828

5913900

7285925

3598/Vig/2023-
30 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
30 (Velagaleru),
Dt.16.09.2023

3598/Vig/2023-
30 (Velagaleru),
Dt.16.09.2023

31

521/E

Duba Nageswara rao
S/o China
Veraraghavaiah, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-
521229.

The details are not
available

10000.49

450022

450022

135007

9000

4500221

5544272

3598/Vig/2023-
31 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
31 (Velagaleru),
Dt. 17-07-2023

3598/Vig/2023-
31 (Velagaleru),
Dt. 17-07-2023

32

521/F

Duba Nageswara rao
S/o China
Veraraghavaiah, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M).

The details are not
available

923.4

41553

41553

12466

831

415530

511933

3598/Vig/2023-
32(Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
32 (Velagaleru),
Dt. 17-07-2023

3598/Vig/2023-
32 (Velagaleru),
Dt. 17-07-2023

33

521/G

Duba Nageswara rao
S/o China
Veraraghavaiah, R/o
Mudhurajala Bazar,
Velagaleru (V),
G.Konduru(M), NTR
Diistrict, Pin Code-
521229.

The details are not
available

29515.2

1328184

1328184

398455

26564

13281840

16363227

3598/Vig/2023-
33 (Velagaleru),
Dt. 29.04.2023

3598/Vig/2023-
33 (Velagaleru),
Dt. 17-07-2023

3598/Vig/2023-
33 (Velagaleru),
Dt. 17-07-2023
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34 521/G Patta Land Details not |The details are not 0 5 5 5 0 0 0 0
available available
Eetm?':]ki““ Danial 5/0 |r iipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
35 | Bati Kgnaelg ud{aom H/o %0 P.Nainavaram 5908 265860 265860 | 79758 | 5317 | 2658600 so7ass. | elEsiR LS WRlERdler), | 35 (Velagaleru),
Velagjeru W) & (V), Vijayawada Rural Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M) L
3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
Patta Land Details not |The details are not 36 (Velagaleru), | 36 (Velagaleru), | 36 (Velagaleru),
413753 413753 124126 8275 4137525 5097431
o uE available available .o Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
ia”pa'".Rhatha"”'” S/° | pyliipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
37 | 523D Kz:;?aLZem/a/o R/e Bhainayarant 34316 144220 | 15aa220 | aeazes | s0sea | 15442200 | 19004700 |37 (Velagaleru), 137 (Velagaleru), | 37 (Velagaleru),
Velagagleru ) < (V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M) [=ng)
gonige Bujji Sé(/) Dullipalla Devendra 3598/Vig/2023- |3598/Vig/2023- | 3598/Vig/2023-
amaswami (0] Y
: 4 R/o P.Nainavaram 38 (Velagaleru), |38 (Velagaleru), | 38 (Velagaleru),
306495 306495 | 91949 | 6130 | 3064950 3776018
gt i sz:f;ﬁ:ffr(':/?/g (V), Vijayawada Rural| %811 Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M) Ml
Challagundla Sambaiah [Ch2llagundia Ajay
S/o Anjaiah, R/o Opp S/ho A"Ja'alhr R/o Opp. 3598/Vig/2023- |3598/Vig/2023- | 3598/Vig/2023-
: " |Chanumolu
Chanumolu Venkatarao 39 (Velagaleru), | 39 (Velagaleru), | 39 (Velagaleru),
814253 814253 | 244276 | 16285 | 8142525 10031591
9 | BN e ian, | P Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Velagaleru (V), G Kalyanamandapam,
i Velagaleru (V), G.
Konduru (M)
Konduru (M)
18094.5
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Challagundla Srinivasa |Challagundla Ajay
B ensovant, 15/9 Aaiah, Rjo Qpp. 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
B henumolu. (Chanumolu 40 (Velagaleru), |40 (Velagaleru), | 40 (Velagaleru)
40 523/H1 |Venkatarao Venkatarao 0 0 0 0 0 0 ; i :
i el Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Velagaleru (V), G. Velagaleru (V), G.
Konduru (M) Konduru (M)
Challagundla Ajay
Ethakula Ramaswamy ELZ::;?;T: R/o Opp. 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
41 |sogy [SLetENRGRUdhuRRRlE o o o 36809.7 | 1se0e7 | 1660087 | heeree | 39210 | 1660em65 | 20457104 | 41 (Velagalerd), jat(Velagaleru), | 41 (Velagaleru),
Bazar, Velagaleru (V), Kal d Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
G.Konduru(M). Sk
Velagaleru (V), G.
Konduru (M)
1. Ganji Pichaiah(Late)
S/o Subbaiah, R/o
Kolletigudem H/o,
Velagaleru (V), G. Didllipalla Beveridrs 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
i ik R/o P.Nainavaram 42 (Velagaleru), | 42 (Velagaleru), | 42 (Velagaleru)
42 | 524/B : 25428 1144260 1144260 | 343278 | 22885 | 11442600 | 14097283 : : :
2. Ganji (V), Vijayawada Rural Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Kanthaiah(Late) S/o Mandal
Subbaiah, R/o
Kolletigudem H/o,
Velagaleru (V), G.
Konduru (M).
Ganji Pichaiah(Late) S/o
subbajaly, R/o Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
el R/o P.Nainavaram 43 (Velagaleru), | 43 (Velagaleru), | 43 (Velagaleru)
43 524/C |Velagaleru (V), G. 6070 273150 273150 | 81945 5463 2731500 3365208 { : :
Konduru (M), NTR (V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
e s Mandal
Diistrict, Pin Code-
521229.
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1. Konda Abbaiah 5/o

Prasad, R/o

Solletlgudem e Challagundla Ajay

elagaleru (V), G. 17

Konduru (M), NTR S/o Anjaiah, Rfo Opp. 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-

Diistrict. Pin Code- Chanumolu 44(Velagaleru), | 44(Velagaleru), | 44(Velagaleru),
# | > [2. Konda China bk i - B ool et | v o 2299059 | bt 20.04.2023 | Dt. 16.09.2023 | D. 16.09.2023

Venkateswarlu S/o Kalyanamandapam,

Prasad, R/o Velagaleru (V), G.

Kolletigudem H/o, Konduru (M)

Velagaleru (V), G.

Konduru (M).

Nunna Pandu Ranga

Rao S/o Jangam R/o 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-

Yadavulu Bazar, The details are not 45 (Velagaleru), | 45 (Velagaleru), | 45 (Velagaleru),
45 524/F Velagaleru (V), G. tilable 5504 247680 247680 74304 4954 2476800 3051418 Bt 29.04.2023 | Dt.16.05.2023 | Dt.16.09.3023

Konduru (M), NTR

Diistrict, Pin Code-

Modem Adhaiah (late) |Challagundla Ajay

S/0 Beekshalu, R/o S/o Anjaiah, R/o Opp. 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-

L e L el 46 (Velagaleru), | 46 (Velagaleru), | 46 (Velagaleru),
46 524/G [Velagaleru (V), G. Venkatarao 9290 418050 418050 125415 8361 4180500 5150376 Dt. 29.04.2023 | Dt. 16.00.2023 | Dt. 16.09.2023

Konduru (M), NTR Kalyanamandapam,

Diistrict, Pin Code- Velagaleru (V), G.

521229. Konduru (M)

1. Modem Adhaiah

(late) S/o Beekshalu,

R/o Kolletigudem H/o,

\égfc?:r'jr(um()\,/ )I;I'CF;R Challagundla Ajay

Diistrict, Pin Code- 5/0 Anjaiah, R/o Opp. 3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-

2. Boddu S 47 (Velagaleru), |47 (Velagaleru), | 47 (Velagaleru),
47| S2/M - koteswaramma W/o Z:rkatarao 655657 043 PRl | R DR e bt /5 082005 bt 16092023 | DI 16:09:2023

Beekshalu, R/o yanamandapam,

Kolletigudem H/o, Velagaleru (V), G.

Velagaleru (V), G. Konduru (M)

Konduru (M), NTR

Diistrict, Pin Code-

521229.

Page 10 of 12
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KOTTad NageSIT (1ate)
W/o Appaiah, R/o 3598/Vig/2023-1|3598/Vig/2023- | 3598/Vig/2023-
48 524/1 Kolletigudem H/o, The. details are not 4734 s G - At 2130900 Yeoas3 (Velagaleru), Dt. | 1 (Velagaleru), | 1 (Velagaleru),
Velagaleru (V), G. available 29.04.2023 Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M), NTR
DNiictrict Din Cada
Saripalli Ravi S/o John,
R/o Kolletigudem H/o, 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
49 524/] Velagaleru (V), G. The. details are not 1032 AT e Sl o4 464480 79141 49 (Velagaleru), |49 (Velagaleru), | 49 (Velagaleru),
Konduru (M), NTR available Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Diistrict, Pin Code-
521229.
: 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
Telamalh John S8Ama o serails are ok 50 (Velagaleru), | 50 (Velagaleru), | 50 (Velagaleru)
50 524/K |Alankar Rao S/o : 3076 138420 138420 41526 2768 1384200 1705334 & i g g g :
available Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Ismayelu
Ganji John S/0
Subbaiah, R/0 Dullipalla Devendra 3598/Vig/2023- | 3598/Vig/2023-| 3598/Vig/2023-
51 525/A Kolletigudem H/o, R/o P..l.\lalnavaram 30231 13EoAse sesee | aade ] s7ses 1HEneEg 16760065 51 (Velagaleru), | 51 (Velagaleru), | 51 (Velagaleru),
Velagaleru (V), G. (V), Vijayawada Rural Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M), NTR Mandal
Niistrict Pin Cade-
Nunna Pandu Ranga
Rao S/o Jangam R/o 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
52 525/D Yadavulu Bazar, The' details are not 15326 e aain Ssoai Jad 6896700 496734 52 (Velagaleru), | 52 (Velagaleru), | 52 (Velagaleru),
Velagaleru (V), G. available Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M), NTR
Diistrict Pin Cade-
Nunna Pandu Ranga
Rao S/o Jangam R/o 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
53 525/F Yadavulu Bazar, The. details are not 14732 Eeaug k9640 . (i 6629400 S1er4s1 53 (Velagaleru), | 53 (Velagaleru), | 53 (Velagaleru),
Velagaleru (V), G. available Dt. 29.04.2023 | Dt.16.09.2023 | Dt.16.09.2023
Konduru (M), NTR
Diistrict, Pin Code-
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Ganji Babu Rao S/o
Pichaiah, R/o
Kolletigudem H/o,

The details are not

3598/Vig/2023-
54 (Velagaleru),

3598/Vig/2023-
54 (Velagaleru),

3598/Vig/2023-
54 (Velagaleru),

4 525/E : 1090800 1090800 | 327240 21816 10908000 13438656
? / Velagaleru (V), G. available b Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M), NTR
Diistrict. Pin Cade-
Konda Nagesh (late)
W/o Abbaiah, R/o 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
Kolletigudem H/o, The details are not 55 (Velagaleru), | 55 (Velagaleru), [ 55 (Velagaleru),
486855 486855 146057 9737 4868550 5998054
s ik Velagaleru (V), G. available 1o Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Konduru (M), NTR
Diistrict Pin Cade-
@”d:b'\;age:hé/'ate) 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
o Abbaia 0
¢ : The details are not 56 (Velagaleru), | 56 (Velagaleru), [ 56 (Velagaleru),
Koll ; 433350 433350 130005 8667 4333500 5338872
20 |, ek SRRt Hi0; available 0 Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Velagaleru (V), G.
Konduruy (M), NTR 3598/Vig 2023
1. Mikkili Sunil S The detail 57 (Velellgaleru) b b Eialbd ) e
57 522/A Lékslharlr:ai:trl“ /o avaeila(te)le i 445.5 20048 20048 6014 401 200475 246985 bt. 29 Oi 2023' 57 (Velagaleru), | 57 (Velagaleru),
: i Dt. 28-08-2023 | Dt. 28-08-2023
Eetm.a';]ki';” Danial 5/0 15 lipalla Devendra 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
otaiah R/o ;
: R/o P.Nainavaram 58 (Velagaleru), [ 58 (Velagaleru), | 58 (Velagaleru),
113355 113355 34007 2267 1133550 1396534
2 vl BRSmigem o, (V), Vijayawada Rural| 2°1° Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Velagaleru (V), G. Mandal
Kondury (M), NTR
RONAda Ragndvaian, R7o
Kolletigudem H/o, 3598/Vig/2023- | 3598/Vig/2023- | 3598/Vig/2023-
Velagaleru (V), G. The details are not 59 (Velagaleru), | 59 (Velagaleru), | 59 (Velagaleru),
! 65610 65610 19683 1312 656100 808315
o S Konduru (M), NTR available N Dt. 29.04.2023 | Dt. 16.09.2023 | Dt. 16.09.2023
Diistrict, Pin Code-
£2122Q
TOTAL 575651 25904274 25904274 | 7771282 | 518085 | 259042743 319140659
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District Mines and Geology Officer,

Vijayawada.
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L
By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-1 (Velagaleru) Date: 16.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. This office Show Cause Notice No.3598/Vig/2023-1 (Velagaleru), Dt. 29.04.2023

k¥

Adverting to the subject and reference cited. It is to inform you that, through the ref.1%
cited, the District Vigilance Squad, Vijayawada submitted the inspection report and stated that
“on 28-04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada,
the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 501/2 of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have provided details of the persons
who are involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Pit measurements (In Name of
meters :
o Ad::;ns:essl of | Sy.No ) Volume :’;r'::tg:r'
No. L y-No. Areain Depth in | (In CBM) 4
Sq.Mts Mts an
transporter
Mocherla Challagundla
- Koteswara Rao | ~0/2 2711 3.8 10301.8 A]a\‘f .5/0
Anjaiah

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you for explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 10301.8 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 10301.8 Cums in Sy.No. 501/2 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 10301.8 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/

'Sl. | Gravel Normal  Consideration 10 times = DMF (30%  Merit Total in

No quantity Seigniorage @ Fee in Rs. penalty in | on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee) |
in Rs.
1. 10301.8 463581 463581 4635810 139074 9272 5711318
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 | 90000000113
Treasu Treasury/STO Treasury/STO Treasury/PAO T STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

Contingency :N Contingency :N Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

1. Mocherla Koteswara Rao (Late) S/o Seshaiah, R/o Kolletigudem H/o, Velagaleru (V), G.

Konduru (M), NTR Diistrict, Pin Code-521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,

Velagaleru (V), G. Konduru (M), NTR Diistrict, Pin Code-521229.

Copy Submitted to ‘
Copy Submitted to the Dlrec_tor 0
Copy Submitted to the Tahsildar,

the District Collector & Magistrate, NTR District for favour of info.rrnation.'
f Mines and Geology, Ibrahimpatnam for favour of lnfo_rmatlon.
G.Konduru Mandal, NTR District for favour of information.




By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

:16.09.2023
Demand Notice No.3598/Vig/2023-3 (Velagaleru) Date: 16.09
0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

istri i i] — Inspection of
O/o the District Mines & Geology, Vuayawada_
: ing of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by trzne DVS tse:erz
_ Violation noticed — detection of evasion of Seigniorage fee — Show _CaLfse f:jtlca is
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Sub:-  Mines and Quarries — .
illegal quarrying areas — the illegal quarry

i i istrict Vigi Squad, Vijayawada.
Ref:- 1. Joint Inspection report of the District Vigilance
4 2. Show Cause Notice No.3598/Vig/2023-3 (Velagaleru), Dt. 29.04.2023.

*kXk

Adverting to the subject and reference cited. It is to inform you that in the ref.lit cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and statgq that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagalt?ru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 504/4E of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Volime (16 Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) —oeries CBM) extractor and
Pattadar Area in Sq.Mts Ielts transporter
Modem Adhaiah .
1 (late) S/o | 504/4E 567 15 850.5 fetgundla Ajay
Bikshalu. S/o Anjaiah

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 850.5 Cum Under Rule 26
(2) (i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 850.5 Cums in Sy.No. 504/4E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 850.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice.
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Failing which necessary action will be initiated against you to recover the said amount
under Revenue Recovery Act, 1864. The details are given below;

Sl.  Gravel

Normal  Consideration

: Nor 10 times = DMF (30% = Merit Total in
' No qyantlty ' Seigniorage = Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 8505 38273 38273 382725 11482 765 471518
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO C DDO Code:
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head: 000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13

| Detailed Head:001

Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Modem Adhaiah (late) S/o Bikshalu, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru

(M), NTR Diistrict, Pin Code-521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,

District Mines and Geology Officer,
NTR District, Vijayawada.

Velagaleru (V), G. Konduru (M), NTR Diistrict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate,
Copy Submitted to the Director of Mines and Geology,

NTR District for favour of information.
Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.




105

By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-4<Velagaleru) Date: | .07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. This office Show Cause Notice No.3598/Vig/2023-4.(Velagaleru), Dt. 29.04.2023

*okk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the gfficials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 508/A of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Addresses of | Sy.No. .meters) . i extractor and
No. e ity gt Area in Depth in | (In CBM)
Sq.Mts Mts transporter
Saripalli Ravi
1
Sio Johi 508/A. 3278 1.65 5408 | @ -

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
g show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 5408 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated

under provi;ions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5408 Cums in Sy.No. 508/A of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5408 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be

initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

Contingency :N Contingency :N Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

1. Saripalli Ravi S/o John, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

¢ Diistrict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate,

Copy Submitted to the Director 0
Copy Submitted to the Tahsildar,

f Mines and Geology, imp
G.Konduru Mandal, NTR District

NTR District for favour of information. :
Tbrahimpatnam for favour of information.
for favour of information.

'Sl Gravel Normal  Consideration 10 times | DMF (30% & Merit Total in
'No | quantity Seigniorage | FeeinRs. | penaltyin on N.S.Fee) (2% on | Rs.
in M3 feeinRs | Rs. in Rs. N.S.Fee)
in Rs.
1. | 5408 243360 243360 2433600 73008 4867 2998195 |
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Treasury/STO Treas STO Treas STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: | PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
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GOVERNMENT OF ANDHRAPRADESH |
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-5 (Velagaleru) Date:1£.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-5 (Velagaleru), Dt. 29.04.2023.
Fkk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 508/D of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have provided details of the persons
who are involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In Volme:(ih Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Deoth | CBM) extractor and
Pattadar Area in Sq.Mts re1ts i transporter
Tallamalli John
Suvarna Alankar The details are not
1 508/D 3 ; 5766.5
Rao S/o / s ke available
Ismayelu

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 5766.5 Cum Under Rule 26 (2)
(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5766.5 Cums in Sy.No. 508/D of Velagaleru Village,
G.Konduru, Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5766.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice.
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Failing which necessary action will be initiated against you to recover the said amount
under Revenue Recovery Act, 1864. The details are given below;

SI.. | Gravel | Normal | Consideration | 10times =DMF (30% | Merit | Totalin

No  quantity = Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
inM®>  feeinRs Rs. in Rs. N.S.Fee)
| . . in Rs.

| 1. | 5766.5 | 259493 | 259493 2594930 77848 5190 3196948

The following Head of Accounts are hereunder:

D de: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Tre STO Tr (o] Treasury/STO | Ir 0 |T STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head: 000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V
Charged/Voted: V Charged/Voted: V Charged/Voted: V | Charged/Voted :V | Non-Contingency/
Non-Contingency/ Non-Contingency/ Non-Contingency/ | Non-Contingency/ | Contingency :N
Contingency :N Contingency :N Contingency :N Contingency :N

. D

District Mines and Geology Officer, 5
NTR District, Vijayawada.

To,
1. Tallamalli John Suvarna Alankar Rao S/o Ismayelu.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information._
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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/ GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-6 (Velagaleru) Date: 17.07.2023

0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition filed by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — joint inspection report submitted by the DVS team —
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. Show Cause Notice N0.3598/Vig/2023-6 (Velagaleru), Dt:29-04-2023 addressed

to Konda Mariyamma.
4. Show Cause Notice No.3598/Vig/2023-6 (Velagaleru), Dt:29-04-2023 addressed

to Challagundla Ajay.

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to the Asst. Director of Mines and Geology, Vijayawada and
directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2"™ cited., As per this office records, the District Vigilance Squad,
Vijayawada submitted the inspection report and stated that “on 28-04-2023 & 29-04-2023 the
combined team comprising the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue Assistant of
Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in
Velagaleru village and identified illegal gravel pits in survey numbers 509/1 of Velagaleru village.
The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor,
Velagaleru have taken measurement of the illegal gravel Pits. The Village Revenue Officer and
Village Revenue Assistant Velagaleru village have provided the details of the land owners of the
illicit gravel pits. The Revenue officials have also provided details of the persons involved in illegal
excavation and transportation of the Gravel from the areas concerned, the details are tabulated

below.
- Name & Pit measurements  (In e Name of the illegal
Addresses of | Sy.No. _meters) : extractor and
No. o Biatbai Area in Depth in | (In CBM)
Sq.Mts Mts transporter

Konda
Mariyamma W/o
Rambabu, R/o
01 Kolletigudem 509/1 3521 1.75 6161.75
H/o, Velagaleru
(V), G. Konduru
(M)

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 6161.75 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

Challagundla Ajay
S/o Anjaiah,




110

/12]]

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 6161.75 Cums in Sy.No. 509/1 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 6161.75 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

SI.  Gravel Normal Consideration =~ 10 times = DMF (30% Merit Total in
No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 6161.75 277279 277279 2772788 83184 5546 3416078
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90 0001 90000000113 90000000113 90000000113
Treasury/STO Tr ST Tr STO Treas PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Konda Mariyamma W/o Rambabu, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru
(M), NTR District.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M)R/o Velagaleru (V), G.Konduru (M), N.T.R. District

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of informatic')n.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of
information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
Copy Submitted to the Tahsildar, Vijayawada Rural Mandal, NTR District for favour of
information.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-7 (Velagaleru) Date: 17.07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition ﬁ!gd by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — joint inspection report submitted by the DVS team —
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- :

Memo No0.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of

Mines & Geology, Vijayawada. i
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3

. Show Cause Notice No.3598/Vig/2023-7 (Velagaleru), Dt:29-04-2023 addressed

to Boddu Pakeeru.

4. Show Cause Notice N0.3598/Vig/2023-7 (Velagaleru), Dt:29-04-2023 addressed

to Dullipalla Devendra
Xk ¥k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to to the Asst. Director of Mines and Geology, Vijayawada
and directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2"™ cited., As per this office records, the District Vigilance Squad,
Vijayawada submitted the inspection report and stated that “on 28-04-2023 & 29-04-2023 the
combined team comprising the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue Assistant of
Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in
Velagaleru village and identified illegal gravel pits in survey numbers 509/1 of Velagaleru village.
The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor,
Velagaleru have taken measurement of the illegal gravel Pits. The Village Revenue Officer and
Village Revenue Assistant Velagaleru village have provided the details of the land owners of the
illicit gravel pits. The Revenue officials have also provided details of the persons involved in illegal

excavation and transportation of the Gravel from the areas concerned, the details are tabulated
below.

Name & Pit measurements (In

Pit meters) Vsliaia Name of the illegal
Addresses of | Sy.No.
No. 4 Areain | Depthin | (Incpm) | Sxtractorand

the Pattadar Sq.Mts b transporter

Boddu Pakeeru,
S/o
Sanjeevarao,
01 R/o 509/
Kolletigudem 3C-1
H/o, Velagaleru
(V), G. Konduru
(M)

4371 02 8742 Dullipalla Devendra

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 8742 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 8742 Cums in Sy.No. 509/3C-1 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 8742 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Sl. | Gravel

Normal  Consideration 10 times |

DMF (30% Merit Total in

No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) ' (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 8742 393390 393390 3933900 118017 7868 4846565
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
900 113 90000000113 90000000113 90000000113 90000000113
Trea STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102

Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

AN S

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Boddu Pakeeru S/o Sanjeevarao, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR District Pin-521229. =
2. Dullipalla Devendra, R/o P.Nainavaram (V), Vijayawada Rural Mandal, N.T.R. District.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of
information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-9 (Velagaleru) Date:|£.09.2023

0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-9 Velagaleru), Dt. 29.04.2023

¥kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,the
District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-
2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 509/3F of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Pit measurements (In
Name & meters) Volsme fiin Name of the illegal
Pit No. | Addresses of the | Sy.No. . extractor and
Pattadar Area in Sg.Mts Deﬁi: ” c89) transporter
Konda :
| Pichaiah(Late) | 509/3F 4330 2.26 9785 %‘;""’Pa:la Riterer
S/o Appaiah o P.Nainavaram

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 9785 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 9785 Cums in Sy.No. 509/3F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 9785 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

10 times |

SI.  Gravel ' Consideration

Normal DMF Merit (2% Total in
No quantity Seigniorage Fee in Rs. penalty in = (30% on | on N.S.Fee) Rs.
in M3 fee in Rs Rs. N.S.Fee) in Rs.
in Rs.
11 9785 440325 440325 4403250 132098 8807 5424804
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasu 0 Treasury/STO Treas PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:

ignior F Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Konda Pichaiah(Late) S/o Appaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR Diistrict, Pin Code-521229.

T

=S
District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Diistrict.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-10 (Velagaleru) Date:| £ .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-10 (Velagaleru), Dt. 29.04.2023.

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 509/H of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Sioliicte [l Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Deoth i CBM) extractor and
Pattadar Area in Sq.Mts erats % transporter
Modem Adhaiah :
1 (late)S/o | 509/H 769 1.5 1153.5 Chalaghndia Aay
Bikshalu, S/ Anjaiah

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 1153.5 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

/12]]
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 1153.5 Cums in Sy.No. 509/H of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 1153.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl Gravel Normal  Consideration 10 times = DMF (30% Merit Total in
No quantity @Seigniorage Fee in Rs. penalty in  on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 11535 51908 51908 519080 15572 1038 639506
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 900 113 90000000113 90000000113 90 113
Treasury/STO Treasu (0] Treasury/STO Tr PAO Treas (0]
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
rmal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Modem Adhaiah (late) S/o Bikshalu, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru

District Mines and Geology Officer,
NTR District, Vijayawada.

(M), NTR Diistrict, Pin Code-521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,

Velagaleru (V), G. Konduru (M), NTR Diistrict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-11 (Velagaleru) Date:|§.09.2023

0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — Ofo the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-11 (Velagaleru), Dt. 29.04.2023.

¥k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 509/3B of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. eters) T VOIE;E a8 extractor and
Pattadar Area in S5q.Mts eleltts i ) transporter
509
1 | = BB/ 1093 25 27325 | 0 e

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 2732.5 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 2732.5 Cums in Sy.No. 509/3B of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 2732.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. = Gravel

Normal | Consideration 10 times | DMF (30% Merit Total in

No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 27325 122963 122963 1229630 36888 2459 1514903
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: Mﬁi
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information with

District Mines and Geology Officer,
NTR District, Vijayawada.

request to serve the Demand Notice through the special messenger to the concerned pattadar
having Sy.no. 509/3B .

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-12(Velagaleru) Date:|¢,.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-12(Velagaleru), Dt. 29.04.2023.

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 510/3B of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In ihitost 18 Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) e CBM) extractor and
Pattadar Area in Sq.Mts rE)1ts transporter
Konda .
D
1 | Pichaiah(Late) | 510/3B 3238 2.53 8192 Uiiioalia Devendia

S/o Appaiah R/o P.Nainavaram

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 8192 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 8192 Cums in Sy.No. 510/3B of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 8192 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel Normal  Consideration 10 times | DMF (30% Merit Total in
No quantity Seigniorage Fee in Rs. penalty in  on N.S.Fee) (2% on Rs.
in M? fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 8192 368640 368640 3686400 110592 7373 4541645
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code: l
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Tr STO Treasu Treasury/STO T AO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Konda Pichaiah(Late) S/o Appaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR Diistrict, Pin Code-521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Diistrict.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-13 (Velagaleru) Date: [£.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of

illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru

Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-13 (Velagaleru), Dt. 29.04.2023

Fkk

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, Of/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 510/3D of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Vol (in Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Denth | CBM extractor and
Pattadar Area in Sg.Mts eIBItts 1 ) transporter
Boddu Gopaiah y
S/o Danaiah R/o Dullipalla Devendra
Kolletigudem R/o P.Nainavaram
1
H/o, Velagaleru S0 654 423 e (V), Vijayawada
(V), G. Konduru Rural Mandal
(M)

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 15126 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.



In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 15126 Cums in Sy.No. 510/3D of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 15126 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;
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Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head: 000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sl. | Gravel Normal Consideration‘ 10 times | DMF (30% | Merit | Totalin
No | quantity @ Seigniorage | Fee in Rs. | penalty in | on N.S.Fee) | (2% on Rs.
| inM3 fee in Rs = SR8, inRs. | N.S.Fee)
i ‘ ! in Rs.
i gl — = =
| 1. | 15126 ‘ 680670 680670 | 6806700 204201 13613 8385854
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 20000000113
Treasury/STO reasury/STO Treasury/STO Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Boddu Gopaiah S/o Danaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Diistrict.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice N0.3598/Vig/2023-14 (Velagaleru) Date: |(.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team

— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-14 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 510/3E of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Depth i Aol b extractor and
Pattadar Area in Sq.Mts el\p;és 4 CEM) transporter
Kot Abhdilaki Challagundla Ajay
S/o Prasad, S/o Anjaiah, R/o
& Opp. Chanumolu
1 Konda China | 510/3E 3116 3.33 10376 Venkatarao
Venkateswara Kalyanamandapam,
Rao S/o Prasad, Velagaleru (V), G.
R/o Konduru (M)

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 10376 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.

Contuu-uuz
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 10376 Cums in Sy.No. 510/3E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 10376 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. | Gravel Normal [ Consideration | 10 times | DMF (30% | Merit | Totalin
No | quantity | Seigniorage | FeeinRs. | penaltyin | on N.S.Fee) | (2% on | Rs.
in M3 fee in Rs Rs. | inRs. | N.S.Fee)
[ | ! in Rs.
| .I | |
| | |
| |
1 10376 466920 ‘ 466920 I 4669200 | 140076 9338 5752454
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
T u (0] Treasury /ST Treasury/STO Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY: |
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853 !

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head: 000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Konda Abbaiah S/o Prasad, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),

NTR Diistrict, Pin Code-521229.

2. Konda China Venkateswara Rao S/o Prasad, R/o Kolletigudem H/o, Velagaleru (V), G.
Konduru (M), NTR Diistrict, Pin Code-521229.
3. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M), NTR Diistrict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-16 (Velagaleru) Date: }6.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — Ofo the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-16 (Velagaleru), Dt. 29.04.2023

kK

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 511/5C, 5D of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Denth i VOIE;; (In extractor and
Pattadar Area in Sq.Mts elats o ) transporter
Mocherla Challagundla Ajay
Koteswara Rao 1983 ) 4362 S/o Anjaiah, R/o
(Late) S/o Opp. Chanumolu
. | Seshaiah, Rfo | 511/5C -
Kolletigudem | , 5D Venkatarao
H/o, Velagaleru Kalyanamandapam,
(V), G. Konduru 283 2.3 651 Velagaleru (V), G.
(M) Konduru (M)

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 5013 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.

/12/]
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5013 Cums in Sy.No. 511/5C, 5D of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5013 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be

initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

SI. ' Gravel Normal | Consideration = 10 times = DMF (30% Merit Total in
No quantity Seigniorage Fee in Rs. penalty in | on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
| 5013 225585 225585 2255850 67675.5 4512 2779207
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PA reasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DME: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed

Head: 000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Mocherla Koteswara Rao (Late) S/o Seshaiah, R/o Kolletigudem H/o, Velagaleru (V), G.
Konduru (M), NTR Diistrict, Pin Code-521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M), NTR Diistrict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-17 (Velagaleru) Date: {£.09.2023

0J/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-17 (Velagaleru), Dt. 29.04.2023

*k¥k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 511/4 of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.Na. meters) Bt Volgg:: @ extractor and
Pattadar Area in 5q.Mts eﬁis " ) transporter
Nemalikanti
KDin_ia:]S;{/O Dullipalla Devendra
1 Kolletigudem | 511/4 2347 1.05 2464 ek indaren
H/o, Velagaleru (V), Vijayawada
(V), G. Konduru Rural Mandal
(M)

Through the Ref 2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 2464 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 2464 Cums in Sy.No. 511/4 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 2464 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sl. | Gravel Normal | Consideration | 10times | DMF (30% | Merit Total in
| No | quantity | Seigniorage Fee in Rs. penalty in | on N.S.Fee) | (2% on Rs.
in M3 feein Rs | Rs. in Rs. N.S.Fee) |
| - | inRs. |
' e e e R e =
| | | | |
1 2464 110880 ‘ 110880 ‘ 1108800 | 33264 2218 | 1366042 |
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 0 113
Treasury/STO Treasury/ST Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Nemalikanti Danial S/o Kotaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR Diistrict, Pin Code-521229.

@i g

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Diistrict.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information

v
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-18 (Velagaleru) Date:|& .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District - joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-18 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 511/F of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In ok 0 Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) e CBM) extractor and
Pattadar Area in Sq.Mts IBIt'; transporter

o | (L e 511/F 2347 2.20 SI630 Ll 8

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 5163 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.




130
/1211

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5163 Cums in Sy.No. 511/F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5163 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sl. | Gravel | Normal | Consideration | 10times | DMF (30% | Merit | Total in

No | quantity | Seigniorage | FeeinRs. | penaltyin | on N.S.Fee) = (2% on Rs.
in M3 fee in Rs Rs. inRs. | N.S.Fee)
; in Rs.

i | |

1. 5163 232335 232335 . 2323350 ! 69700.5 4647 2862367
| | |
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DD e: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Tre. 0 Treasury/STO T ury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

gu. .

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information with
request to serve the Demand Notice through the special messenger to the concerned pattadar
having Sy.no. 511/F.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-19 (Velagaleru) Date: |£.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-19 (Velagaleru), Dt. 29.04.2023.

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/B of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In ok (i Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) extractor and

| i M
Pattadar Area in Sq.Mts Deﬁttsh - i transporter

Saripalli Kotaiah
S/o Rosaiah R/o
Kolletigudem
H/o, Velagaleru STB
(V), G. Konduru
(M)

4816 3.55 17097 Bhasha.

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 17097 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 17097 Cums in Sy.No. 512/B of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 17097 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Sl. | Gravel Normal Consideration = 10 times = DMF (30%  Merit Total in
No quantity Seigniorage Fee in Rs. penalty in on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 17097 769365 769365 7693650 230809.5 15387 9478577
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 900 11
Treasury/STO Treasury/STO Treasury/STO | Treasury/PAO T ury/STO
Code:7303 Code:7303 Code:7303 ode:270 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Saripalli Kotaiah S/o Rosaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Bhasha, P.Nayanavaram (V), Vijayawada rural (M), NTR (D).

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-20 (Velagaleru) Date:\( .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village, G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
— Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-20 (Velagaleru), Dt. 29.04.2023

sk ok

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/F of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Pit measurements (In Name of the illegal

. i . . i d

Pattadar Area in 5q.Mts Mts transporter
Saripalli Kotaiah
S/o Rosaiah R/o

Kolletigudem
1 512/F ; 13598 Bhasha.
H/o, Velagaleru / 5D 35

(V), G. Konduru
(M)

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 13598 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 13598 Cums in Sy.No. 512/F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 13598 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

[ Sl ‘ Gravel ! Normal Consideration | 10 times | DMF (30% Merit Total in
' No ‘ quantity | Seigniorage Fee in Rs. penalty in | on N.S.Fee) | (2% on | Rs.
| | inM® | feeinRs | Rs. in Rs. N.S.Fee) |
! ! | inRs. |
; | i | | | =y
i [ : I [
l - ! .
1. | 13597.5 611910 611910 6119100 | 183573 | 12238 7538731
|
| <)
The following Head of Accounts are hereunder:
DDO Code: DDO Code: D ode: DDO Code: DDO Code:
90000000113 90000000113 90000000113 20 000113 90000000113
Tre o Tre STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Norma Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V
Charged/Voted: V Charged/Voted: V Charged/Voted: V | Charged/Voted :V | Non-Contingency/
Non-Contingency/ Non-Contingency/ Non-Contingency/ | Non-Contingency/ | Contingency :N
Contingency :N Contingency :N Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

1. Saripalli Kotaiah S/o Rosaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), ),
NTR Diistrict, Pin Code-521229.

2. Bhasha, P.Nayanavaram (V), Vijayawada rural (M), NTR (D).
Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-21 (Velagaleru), Dt. {£ .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-21 (Velagaleru), Dt. 29.04.2023

k%%

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
Through the ref.2" cited., the District Vigilance Squad, Vijayawada submitted the inspection
report and stated that “on 28-04-2023 & 29-04-2023 the combined team comprising the officials
of the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada,
Village Revenue Officer and Village Revenue Assistant of Velagaleru village , Sachivalayam
Surveyor, Velagaleru have conducted survey and inspection in Velagaleru village and identified
illegal gravel pits in survey number 512/G of Velagaleru village. The Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada and Sachivalayam Surveyor, Velagaleru have taken
measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue Assistant
Velagaleru village have provided the details of the land owners and also the Revenue officials
have also provided details of the persons who are involved in illegal excavation and transportation
of the Gravel from the areas concerned, the details are tabulated below.

Name & Pit measurements  (In ok in Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Secth in CBM) extractor and
Pattadar Area in Sq.Mts Iﬂts transporter
Boddu Nallaiah _
S/o Danaiah R/o Dullipalla Devendra
Kolletigudem R/o P.Nainavaram
: H/o, Velagaleru s e o 13227 (V), Vijayawada
(V), G. Konduru Rural Mandal
M)

Through the Ref.2"™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 15227 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 15227 Cums in Sy.No. 512/G of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 15227 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Sl.  Gravel Normal | Consideration 10 times DMF (30% = Merit Total in
No quantity Seigniorage Fee in Rs. penalty in  on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1.1 AB2Z7 685215 685215 6852150 205564.5 13704 8441849
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
rmal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head: 0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
| Non-Contingency/
| Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Boddu Nallaiah S/o Danaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.
2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Diistrict.

f $ s ‘ iy

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-22 (Velagaleru) Date: {.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
- Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-22 (Velagaleru), Dt. 29.04.2023

*okk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/H of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In Volume (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Seoth in CBM) extractor and
Pattadar Area in Sq.Mts felts : transporter
Boddu Nallaiah ]
S/o Danaiah R/o Dullipalla Devendra
Kolletigudem R/o P.Nainavaram
o, Velagaleru , Vijayawada
1 H/o, Velagal 512/H 2266 35 7931 (V), Vijayawad
(V), G. Konduru Rural Mandal
(M)

Through the Ref.2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 7931 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 7931 Cums in Sy.No. 512/H of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 7931 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Sl.  Gravel Normal | Consideration = 10 times DMF (30% = Merit Total in
No quantity | Seigniorage Fee in Rs. penalty in on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
L 8 7931 356895 356895 3568950 107068.5 7138 4396946
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO | Treasury/PAO | Treasury/STO
Code:7303 Code:7303 Code:7303 Code:270 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Boddu Nallaiah S/o Danaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.

C:zjanfh'—‘v

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-23 (Velagaleru) Datel £ .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-23 (Velagaleru), Dt. 29.04.2023.

%ok

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/I of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In ioltime: (1a Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Denth in CBM) extractor and
Pattadar Area in 5g.Mts Ielts transporter
Boddu Nallaiah :
S/o Danaiah R/o Dullipalla Devendra
Kolletigudem R/o P.Nainavaram
1
H/o, Velagaleru 14l 2ine 4.0 11146 (V), Vijayawada
(V), G.( K;mduru Rural Mandal
M

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 11146 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.



In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 11146 Cums in Sy.No. 512/1 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 11146 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;
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Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/

' SI. | Gravel Normal | Consideration | 10 times | DMF (30% ‘ Merit | Total in
No | quantity = Seigniorage Fee in Rs. penalty in ‘ on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Rs. ‘ inRs. | N.S.Fee) |
in Rs,
e L
| ' '
1. 11146 501570 501570 . 5015700 | 150471 10031 6179342
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasu 0 Treas (o] Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Norma Consi ion DMEF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

Contingency :N Contingency :N Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

1. Boddu Nallaiah S/o Danaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-24 (Velagaleru) Date: [{.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
~ Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued - Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-24 (Velagaleru), Dt. 29.04.2023

*okk

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, Ofo Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/] of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Name of the ille
gal
Pit No. | Addresses of the | Sy.No. meters) Deoth | Vo!ég:: W extractor and
; in
Pattadar Area in Sq.Mts IBIts ) transporter
Boddu Nallaiah
S/o Danaiah R/o Dullipalla Devendra
Kolletigudem R/o P.Nai
1 512/ /o P.Nainavaram
-H/o, Velagaleru / 2509 e 10063 (V), Vijayawada
V), G.( K;mduru Rural Mandal
M

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 10663 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

Cont.......s 2
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 10663 Cums in Sy.No. 512/J of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 10663 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

| in M3 feeinRs |

sl Gravel Normal | Consideration | 10 times | DMF (30%
No | quantity | Seigniorage = Fee in Rs. penalty in | on N.S.Fee) @ (2% on Rs.

| Merit | Totalin

Rs. in Rs. N.S.Fee)
f in Rs.

1. | 10663 479835 479835

4798350 | 143950.5 \ 9597 5911567
|
|

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90 113 90000000113 20 00113 90000000113
Treas Treasu 0 Treasury/ST Trea PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed
Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V
Charged/Voted: V Charged/Voted: V Charged/Voted: V | Charged/Voted :V Non-Contingency/
Non-Contingency/ Non-Contingency/ Non-Contingency/ | Non-Contingency/ | Contingency :N
Contingency :N Contingency :N Contingency :N Contingency :N

District Mines and Geology Officer,

NTR District, Vijayawada.
To,

1. Boddu Nallaiah S/o Danaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

Diistrict, Pin Code-521229.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-26 (Velagaleru) Date:|4-07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition ﬁlgd by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — joint inspection report submitted by the DVS team -
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- 1.

Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.

. Joint Inspection report of the District Vigilance Squad, Vijayawada.

2
3. Show Cause Notice Nu.3598/Vig/2023-26 (Velagaleru), Dt:29-04-2023
addressed to Kukkala Sivaic h.

4. Show Cause Notice N©.3598/Vig/2023-26 (Velagaleru), Dt:29-04-2023

addressed to Challagundla Ajay

kX

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to tis and directed to take further necessary action

o PR, Vpaiisioc-

as per the APMMC Rules, 1966. ﬂem Hon V) ‘
Through the ref.Z"“; cited},{)‘%he District Vigilance Squad, Vijayawada submitted the

inspection report and stated that “on 28-04-2023 & 29-04-2023 the combined team comprising
the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada, Village Revenue Officer and Village Revenue Assistant of Velagaleru village ,
Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in Velagaleru village
and identified illegal gravel pits in survey numbers 512/ M of Velagaleru village. The Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor, Velagaleru
have taken measurement of the illegal grave! Pits. The Village Revenue Officer and Village
Revenue Assistant Velagaleru village have provided the details of the land owners of the illicit
gravel pits. The Revenue officials have also provided details of the persons involved in illegal
excavation and transportation of the Gravel from the areas concerned, the details are tabulated
below.

e Name & Pit meaﬁ;fé“;—‘)“ts (In Volume | Name of the illegal
Addresses of | Sy.No. -
e Y Areain | Depthin | (IncBM) | Sxtractorand
Sq.Mts Mts transporter
Kukkala Sivaiah
S/o Gopaiah, .
01 | R/0B.C. Street, | 512/M 3359 3.8 t27643 || Chalegendla Ay
Velagaleru (V), S/o Anjaiah
G. Konduru (M)

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 12764.2 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated &
and transported the Gravel for a Quantity of 12764.2 Cums in Sy.No. 512/M of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 12764.2 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Normal

E. ' Gravel | Consideration | 10 times | DMF (30% | Merit Total in
No | quantity | Seigniorage = Fee in Rs. penalty in | on N.S.Fee) = (2% on Rs.

‘ inM* | feeinRs Rs. | inRs. N.S.Fee)

|' ‘ | | in Rs.

| 3 | |

‘ 1. | 12764.2 574389 574389 ‘ 5743890 | 172317 11488 7076473

L 5 ) 3 o

The following Head of Accounts are hereunder:

DDO Code: D ode: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113 l
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

Lo

District Mines and Geology Officer,

_ Q%

il

NTR District, Vijayawada.

e

1. Kukkala Sivaiah S/o Gopaiah, R/o B.C. Street, Velagaleru (V), G. Konduru (M), NTR District
Pin-521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru Mandal, N.T.R. District Pin No.521229.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of informatic_m.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of

information. _ . .
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

:1(,.09.2023
Demand Notice No.3598/Vig/2023-27 (Velagaleru) Date: I,
0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

i i istri i logy, Vijayawada — Inspection of
- and Ouarries — O/o the District Mines & Geo _
o m:er;zsl quarr?ing areas — the illegal quarrying of Gravel at Velagalt_aru Vlllagﬁ G[.)I‘f/%ni:rmu
Mandal. NTR District — joint inspection conducted and re;;ort sgt;]mxtggubs\g the:tice o
A - . - - - 2 0
— Violation noticed — detection of evasion of Selgn!orage ee use o
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

[ i istrict Vigi Squad, Vijayawada.
- 1. Joint Inspection report of the District Vigilance .
dad 2. Show Cause Notice No.3598/Vig/2023-27 (Velagaleru), Dt. 29.04.2023

*okok

Adverting to the subject and reference cited. It is to inform you that in the ref. 1':‘:‘ cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and statgq that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 512/L of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the

persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. feters) Denth Vaiume ¢ extractor andg
- th in CB
Pattadar Area in Sg.Mts erBIts : M transporter
R S12/L 2307 4.05 9343 | @ e

Through the Ref.3" cited., the Asst. Director of Mines and Geology,

: Vijayawada has issued
a show cause notice to you to explain the reason why action should not

be initiated against the

illegal excavation and Transportation of Gravel for a Quantity of 9343 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 1

of this notice under Principle of Natural Justices,
under provisions of APMMC Rules, 1966 and late
has not received any explanation from your end.

5 days from the date of receipt
failing which necessary action will be initiated
st amendments thereon. But, so far this office

Cont.........2
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In view of the above circumstan
and transported the Gravel for a Quantity
G.Konduru Mandal, N.T.R. District without
Government Exchequer. Hence,
illegal excavation and transportati
fee charges and other applicable
1966 are in vogue and to submit
within 15 days from the date of
initiated against you to recover th
are given below;
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/12/]

ces, it is construed that you had illegally excavated
of 9343 Cums in Sy.No. 512/L of Velagaleru Village
payment of Seigniorage fee and other amounts to thé
the undersigned directed you to liable to pay the penalty for
on of Gravel for a Quantity of 9343 cums along with Seigniorage
Faxes imposed by the Government as per the APMMC Rules

in the shape of the treasury challan in original in this ofﬁce:
receipt of this notice. Failing which necessary action will be
e said amount under Revenue Recovery Act, 1864. The details

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

'Sl | Gravel Normal | Consideration | 10 t '
| onsideration = 10times = DMF (30% Merit Total i
; e . ; otal
| No Q:}’?fﬁgw S?!gn_lorage FeeinRs.  penaltyin  on N.S.Fee) (2% on Rs. i
ee in Rs Rs. in Rs. N.S.Fee)
. in Rs.
Fod 3
L] 9343 | 420435 420435 4204350 = 126130.5 = 8409 5179759
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: Code: DDO Code:
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Treasury/STO Treasury/STO Tr STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DME: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

Copy Submitted to the

. ;&———i‘
District Mines and Geology Officer,
NTR District, Vijayawada.

Tahsildar, G.Konduru Mandal, NTR District for favour of information with

request to serve the Demand Notice through the special messenger to the concerned pattadar
having Sy.no. 520/L.
Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favoqr of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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S
By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-28 (Velagaleru) Date:|( .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-28 (Velagaleru), Dt. 29.04.2023.

*okk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 520/I of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In o Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) {n extractor and

Pattadar Area in 5q.Mts Deattt; y N transporter

1. Duba Vamsi
Krishna S/o
China
Venkateswara

1 a0 520/1 3885 3.59 1B | e

2. Duba
Srinivasa Rao
S/o
Narasimham,

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 13714 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

T R o B
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 13714 Cums in Sy.No. 520/I of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 13714 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Sl. | Gravel

Normal

' Consideration | 10 times | DMF (30%  Merit Total in

No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 13714 617130 617130 6171300 185139 12343 7603042
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 9000 11 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/ST:! Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Duba Vamsi Krishna S/o China Venkateswara Rao, R/o Mudhurajala Bazar, Velagaleru (V),

G.Konduru(M), NTR District, Pin code-521229.

2. Duba Srinivasa Rao S/o Narasimham, R/o Mudhurajala Bazar, Velagaleru (V),

G.Konduru(M), NTR District, Pin code-521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-29 (Velagaleru), Date: | .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS tea
_ Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-29 (Velagaleru), Dt. 29.04.2023

Kok k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
“on 28-04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada,
the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village, Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 520/ of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the

persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Volume (In Ve

— extractor and
Otbadar - .| Depthin CBM)
Area in Sq.Mts Mts transporter

1. Duba Vamsi
Krishna S/o
China
Venkateswara /

Rao 1
1 520/] 4654 3.53 16429 [

2. Duba Peda
Venkateswara
rao S/o
\_ Narasimham

el

Vijayawada has issued
be initiated against the
um Under Rule 26 (2)(i)
from the date of receipt
ry action will be initiated
on. But, so far this office

Through the Ref.2" cited., the Asst. Director of Mines and Geology
f—:‘ show cause notice to you to explain the reason why action should not ’
illegal excavation and Transportation of Gravel for a Quantity of 16429 C
of APMMC Rules, 1966 and latest amendments thereon within 15 days
of this notice under Principle of Natural Justices, failing which necessa
under provisions of APMMC Rules, 1966 and latest amendments there
has not received any explanation from your end.

F ;-__-..'-.;,r[_\'jp‘!:.;-r;' 28 TE

-
M Cont......... 2
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 16429 Cums in Sy.No. 520/ of Velagaleru Village
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to thé
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 16429 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl Gravel = Normal | Consideration 10times | DMF (30% @ Merit T
' No QI_Jant|3ty ; Seign_iorage | FeeinRs. penalty in ' on N.S.Fee) ' (2% on Rs.
inM fee in Rs Rs. i Rs. N.S.Fee) |
in Rs.
| 1. | 16429 | 739305 | 739305 7393050 = 221791.5 = 14786 = 9108238
. [ | —
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 000! 113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treas STO Treasury/PAO Tr STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consi ion DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Hgad:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sgb Major: 00 SL.Ib Major: .{}0
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102 :
Minor Head:102 Minor Head:102 Group Sub gml:jposlub glrlc;tjgesal.{;tfsl-;ead.oo
' :00 Head:01 ead: :
(S;:(;?Eeil;tzﬂﬁead-oo S:?Jl-jgesaliitzogead Sub-Head:13 Sub-.Head:27 Detailed ﬂead:ODO
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:OOB Sub D.ietalled
Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000 g
Head:000 Head:000 Head:001 Head:003 Chargedf\_e'ote :
Charged/Voted: V Charged/Voted: V Charged/Voted: V Charged,!\.foted v Non—;ont\ngef\;y}
Non-Contingency/ Non-Contingency/ Non-Contingency/ Non-_(:ontlngetncy} Contingency :
Contingency :N | Contingency :N Contingency :N Contingency :N

To,

1. Duba Vamsi Krishna S/o China Venkateswara Rao, R/o Mudhurajala Bazar, Velagaleru

T L™

District Mines and Geology Officer,

2 Ugl Districyyawada.
VLA 2P
Q%%ﬁ o A

(V), G.Konduru(M), NTR District, Pin code 521229.

S Otk Pedla venwedoS=sfon] o, PPT¥EA-LeRo

Collector & Magistrate, NTR District for favour of infor_'mation._
f Mines and Geology, Ibrahimpatnam for favour of mfo!'matlon.
G.Konduru Mandal, NTR District for favour of information.

Copy Submitted to the District
Copy Submitted to the Director o
Copy Submitted to the Tahsildar,
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™ By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-30 (Velagaleru) Date:| £.09.2023

0/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-30 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference c'ted. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geoiogy, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 520/K of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revanue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In :
' Name
Pit No. | Addresses of the | Sy.No. meters) Volume (In of the illegal
Pattadar Area in Sq.Mts Depth in CBM) extractor and
i Mts transporter
1. Duba

Nageswara rao

S/o China //

Veraraghavaiah A
1 520/K
2. Duba Peda / b 3.53 131427 .
Venkateswara
rao S/o
Narasimham,

Through tr.1e Ref. 2" cited., the Asst. Director of Mines and Geology
a show cause notice to you to explain the reason !

illegal excavation and Transportation of Gravel for
of APMMC Rules, 1966 and latest amendments th
of this notice under Principle of Natural Justices
under provisions of APMMC Rules, 1966 and Iaté
has not received any explanation from your end.

: Vijayawada has issued
why action should not be initiated against the

a Quantity of 13142 Cum Under Rule 26 (2)(i)
er'e_on within 15 days from the date of receipt
failing which necessary action will be initiated
st amendments thereon. But, so far this office

COﬂt..-...-..z
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 13142 Cums in Sy.No. 520/K of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 13142 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

EN Gravel | Normal | Consideration | 10times | DMF (30% | Merit | Totalin
No | qgantlty | Seigniorage = Fee in Rs. penalty in ' on N.S.Fee) = (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.

| |
1. 13142 = 591390 591390 | 5913900 177417 11828 7285925,

. | .

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Trea Treasury/STO Treasury/STO | Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: m
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
seigniorage ree:

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

%N
1. Duba Nageswara rao S/o China Veraraghavaia

G.Konduru(M), NTR District, Pin code-521229.

Copy Submitted to the District Collector & Magistrate,

i the Director of Mines and Geology,
i G.Konduru Man

Copy Submitted to the Tahsildar,

b,

9
District Mines andKGeology Officer,
NTR District, Vijayawada.

R AQ®

Mudhurajala Bazar, Velagaleru V),

NTR District for favour of infor_mation._
Ibrahimpatnam for favour of mfo!'matlon.
dal, NTR District for favour of information.
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By RPAD

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-32 (Velagaleru) Date: 17.07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition ﬁlgd by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — joint inspection report submitted !:)y the DVS team -
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an

explanation not submitted — Demand Notice Issued - Reg.

Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of

Ref:-
Mines & Geology, Vijayawada. ¥
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. Show Cause Notice No0.3598/Vig/2023-32 (Velagaleru), Dt:29-04-2023

. addressed to Duba Nageswara rao.
*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to the Asst. Director of Mines and Geology, Vijayawada and

directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2" cited., as per this office records, the District Vigilance Squad,
Vijayawada submitted the inspection report and stated that “on 28-04-2023 & 29-04-2023 the
combined team comprising the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue Assistant of
Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in
Velagaleru village and identified illegal gravel pits in survey numbers 521/F M of Velagaleru
village. The Surveyor, O/o0 Asst. Director of Mines and Geology, Vijayawada and Sachivalayam
Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village Revenue
Officer and Village Revenue Assistant Velagalery village have provided the details of the land
owners of the illicit gravel pits, The Revenue officials have also provided details of the persons

involved in illegal excavation and trans '
; portation of the Graw th
details are tabulated below. © from fhe areas concerned, the

Name & Pit measurements (In

Addresses of
the Pattadar

Duba
Nageswara rao
S/o China
Veraraghavaiah,
R/0 Mudhurajala
Bazar,
Velagaleru (v),
G.Konduru(M).

Name of the illegal
extractor and
transporter

Vijiayawada has issued
be initiated against the
M Under Rule 2¢ (2)(i)

illegal excavation and Tr, i
ansportation of Graye| for '
of APMMC Rules, 1966 and latest amendments th R oy

of this notice under Principle of Natural Justices ol v o date of réceipt

failing which necessary acti

Rules, 1966 and Jates ction will pe inis:
. 3 ta be
ation from your end. mendments thereon_ But mma{ed
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 923.4 Cums in Sy.No. 521/F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 923.4 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

'Sl Gravel Normal | Consideration | 10times = DMF (30% | Merit Total in
No | quantity Seigniorage  Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
'q g g !
- inM* | feeinRs Rs. in Rs. N.S.Fee)
. . in Rs.
e o netes e = LW
1. 9234 41553 ! 41553 415530 12466 831 | 511933
I ; |
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: Mﬂi e
9 00113 90000000113 90 0113 | 90000000113 | 900

s T asu Treasury/PAO | Tre ST
Treasury/STO Treasury/STO . :

7303 de:7303 Code:7303 Code:2703 M
c_o_dﬂ. 3 * MF: MER“: PE LTY:
Ngrmﬂl SO_HSJQQEIL'E DMEF: . z Major Head:0853

S : Amount: Major Head:8448 | Major Head:8443 iy
Seigniorage Fee: . o 00 Sub Major: 00 Sub Major: 00
Maior Head:0853 Major Head:0853 Sub Major: 2 ) Minor Head:102

ool ; -00 Sub Major: 00 Minor Head:101 Minor Head:111 o s
l‘c\fb Tﬂga-mz Minor Head: 102 Group Sub gmipo?b g;z“gea ) b

Inol . . ead: >

: b Head:00 Head:01 _ : 4:000
Group Sub Head:00 grf:gesaté-uz Sub-Head:13 Sub-Head:27 gettjal[l;f:a'i*l:;
Sub-Head:02 D‘;ta“ od Head:014 | Detailed Head:001 | Detailed Head:003 Hl:aad'OU{}
Detailed Head:000 Sub Detailed Sub Detailed SubdDgBa;Ied charglledNoted .
Sub Detailed , Head:001 Head: .
g Esad-gg,?\foted' v Charged/Voted: V | Charged/Voted :V Non-Contingency/
arg *

Charged/Voted: V
Non-Contingency/
Contingency :N

Contingency :N

Non-Contingency/
Contingencu/_g

District Mines and nglogy Officer,
NTR District, Vijayawada.

Non-Contingency/
Contingency :N

Non-Contingency/
Contingency :N

S
eswara rao, / ey

bubs 2 NTR District Pin-

ru(M), - tion.
- & Magistrate, Krishna District for favour of informatl
)

f information.
impatnam for favour 0
gor of Mines oD Ib:jah(l_?zglogy, Vijayawada for favour of

itted to the District Collector

o Dm[a)eputy Director of Mines an

dal, NTR District for favour

Copy Subm!
submitted t0
Copy ;um‘m'_ed to the

Tahsildar, G.Konduru Man

of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-31 (Velagaleru) Date: 17.07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition filed by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District - joint inspection report submitted by the DVS team —
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. Show Cause Notice No0.3598/Vig/2023-31 (Velagaleru), Dt:29-04-2023

addressed to Duba Nageswara rao.
* Kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to the Asst. Director of Mines and Geology, Vijayawada and
directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2" cited., A per this office records, the District Vigilance Squad,
Vijayawada submitted the inspection report and stated that “on 28-04-2023 & 29-04-2023 the
combined team comprising the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue Assistant of
Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in
Velagaleru village and identified illegal gravel pits in survey numbers 521/E of Velagaleru village.
The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor,
Velagaleru have taken measurement of the illegal gravel Pits. The Village Revenue Officer and
Village Revenue Assistant Velagaleru village have provided the details of the land owners of the
illicit gravel pits. The Revenue officials have also provided details of the persons involved in illegal
excavation and transportation of the Gravel from the areas concerned, the details are tabulated
below.

Bit Name & Pit measurements  (In Voltme Name of the illegal
meters) extractor and

Addresses of | Sy.No.
No- 1 the Lattzdar i Area in Depthin | (In CBM) 5
Sq.Mts Mts ransporter

Duba
Nageswara rao
S/o China

Veraraghavaiah,

01 R/o Mudhurajala S2E
Bazar,
Velagaleru (V),
G.Konduru(M).

2833 3,53 10000.5 -

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 10000.5 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 10000.5 Cums in Sy.No. 521/E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 10000.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl.  Gravel ' Consideration 10 times |

Normal DMF (30%  Merit Total in

No quantity Seigniorage Fee in Rs. penalty in on N.S.Fee) = (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 10000.5 450023 450023 4500230 135007 9000 5544277
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
9000000 90000000113 90000000113 90000000113 90000000113
Treasury/ST Treasury/STO T STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head: 102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

Contingency :N Contingency :N [ Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

Duba Nageswara rao, S/o China Veraraghavaiah, R/o Mudhurajala Bazar, Velagaleru (V),
G.Konduru(M), NTR District Pin-521229.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of
information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice N0.3598/Vig/2023-33 (Velagaleru) Date: 17.07.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition filed by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District - joint inspection report submitted by the DVS team —
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- 1. Memo No0.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. Show Cause Notice No0.3598/Vig/2023-33 (Velagaleru), Dt:29-04-2023

addressed to Duba Nageswara rao.
* k%

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to the Asst. Director of Mines and Geology, Vijayawada and
directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2" cited., the District Vigilance Squad, Vijayawada submitted the
inspection report and stated that “on 28-04-2023 & 29-04-2023 the combined team comprising
the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada, Village Revenue Officer and Village Revenue Assistant of Velagaleru village |,
Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in Velagaleru village
and identified illegal gravel pits in survey numbers 521/G of Velagaleru village. The Surveyor, O/o
Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor, Velagaleru have
taken measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue
Assistant Velagaleru village have provided the details of the land owners of the illicit gravel pits.
The Revenue officials have also provided details of the persons involved in illegal excavation and
transportation of the Gravel from the areas concerned, the details are tabulated below.

i Name & Pit measurements  (In Volume | Name of the illegal
meters) extractor and

Addresses of | Sy.No.
No. y Area in Depth in | (In CBM)
the Pattadar Sq.Mts Mts transporter
Duba
Nageswara rao
S/o China
Veraraghavaiah,

01 R/o Mudhurajala 221G
Bazar,
Velagaleru (V),
G.Konduru(M).

7568 2.9 29515.2 -

Through the Ref.3 cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 29515.2 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 29515.2 Cums in Sy.No. 521/G of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 29515.2 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. | Gravel ' Consideration = 10 times |

Normal DMF (30% Merit Total in
No ' quantity =Seigniorage =~ Fee in Rs. penalty in = on N.S.Fee) @ (2% on Rs.
in M3 fee in Rs Rs. inRs. | N.S.Fee)
in Rs.
1. | 29515.2 1328184 1328184 13281840 398455 26564 16363227
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 | 90000000113 90000000113
Treasury/STO Trea TO Treasu 0] Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:27 Code:7303
Normal Consideration DME: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

g I:f P

District Mines and Geology Officer,
NTR District, Vijayawada.

Duba Nageswara rao, S/o China Veraraghavaiah, R/o Mudhurajala Bazar, Velagaleru (V),
G.Konduru(M), NTR District Pin-521229.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of
information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-35 (Velagaleru) Date: [¢,.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas - the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-35 (Velagaleru), Dt. 29.04.2023

*ok oK

Adverting to the subject and reference cited. It is to inform you that in the ref.1%
cited, the District Vigilance Squad, Vijayawada submitted the inspection report and stated
that “on 28-04-2023 & 29-04-2023 the combined team comprising the officials of the DVS,
Vijayawada, the Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village
Revenue Officer and Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor,
Velagaleru have conducted survey and inspection in Velagaleru village and identified illegal
gravel pits in survey number 521/I of Velagaleru village. The Surveyor, O/o Asst. Director of
Mines and Geology, Vijayawada and Sachivalayam Surveyor, Velagaleru have taken
measurement of the illegal gravel Pits. The Village Revenue Officer and Village Revenue
Assistant Velagaleru village have provided the details of the land owners and also the
Revenue officials have provided details of the persons who are involved in illegal excavation
and transportation of the Gravel from the areas concerned, the details are tabulated below.

Name & Pit measurements Name of the
Pit No. | Addresses of the | Sy.No. (]_Tn Inpters) - Vaiume (In illegal extractor
Pattad Area in | Depth in CBM) dt ot
attadar Sq.Mts Mts and transporter
Nemalikanti :
Danial S/o Dullipalla
Kotaiah R/o Devendra R/o
1 Kolletigudem 521/1 2954 2 5908 P.Nainavaram (V),
H/o, Velagaleru Vijayawada Rural
(V), G. Konduru Mandal
(M)

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 5908 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

Cont.....ua2
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5908 Cums in Sy.No. 521/I of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5908 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

'Sl. | Gravel | Normal | Consideration | 10times | DMF(30% | Merit | Totalin
' No | quantity | Seigniorage | FeeinRs. | penaltyin | on N.S.Fee) (2% on | Rs.
in M3 fee in Rs iR in Rs. N.S.Fee) |

. . in Rs.

| ! e - o i SN

| 1. 5908 265860 265860 | 2658600 79758 5317 3275395

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90 0113 90000000113 90000000113 90000000113
Treasury/STO Treas (0] Treasury/ST! Treasu A Treasury/ST
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Sub Major: 00
Minor Head:102

Group Sub Group Sub Head:00
Head:01 Sub-Head:81
Sub-Head:27 Detailed Head:000
Detailed Head:003 | Sub Detailed

Sub Detailed Head:000
Head:003 Charged/Voted :V

Charged/Voted :V
Non-Contingency/
Contingency :N

Non-Contingency/
Contingency :N

To,

e bb—e—

District Mines and Geology Officer,

NTR District, Vijayawada.

1. Nemalikanti Danial S/o Kotaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR District Pin code - 521229.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-36 (Velagaleru) Date:[(.,.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-36 (Velagaleru), Dt. 29.04.2023

Fkk

Adverting to the subject and reference cited. Through the ref. 1% cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 522/E of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In Name of the
Pit No. | Addresses of the | Sy.No. meters) Veitme (In illegal extractor
p . Depth in CBM)
attadar Area in 5q.Mts Mts and transporter
R (S n— 522/E 2590 3.54 9194.5

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 9194.5 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 9194.5 Cums in Sy.No. 522/E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 9194.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. | Gravel Normal Consideration | 10 times | DMF (30% | Merit | Totalin
No | quantity @ Seigniorage Fee in Rs. penalty in | on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Bs. | . iRs |INSFee)
| in Rs.
= | b ="

|

!
1. | 91945 | 413752.5 413752.5 4137525 124126 8275 5097431

The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO e: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO T ury/STO Treasury/ST Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
Major Head:0853 Major Head:0853 Sub Major: 00 Sub Major: 00 Sub Major: 00
Sub Major: 00 Sub Major: 00 Minor Head:101 Minor Head:111 Minor Head:102
Minor Head:102 Minor Head: 102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V
Charged/Voted: V Charged/Voted: V Charged/Voted: V | Charged/Voted :V | Non-Contingency/
Non-Contingency/ Non-Contingency/ Non-Contingency/ | Non-Contingency/ | Contingency :N
Contingency :N Contingency :N Contingency :N Contingency :N

District Mines and Geology Officer,
NTR District, Vijayawada.

To,

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information with
request to serve the Demand Notice through the special messenger to the concerned pattadar
having Sy.no. 522/E.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-37 (Velagaleru) Date: §4.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of illegal
quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru Mandal,
NTR District — Joint inspection conducted and report submitted by the DVS team — Violation
noticed — Detection of evasion of Seigniorage fee — Show Cause Notice issued -
Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-37 (Velagaleru), Dt. 29.04.2023

* kK

Adverting to the subject and reference cited. Through the ref. 1% cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 523/D of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners and also the Revenue officials have provided details of the persons who are involved
in illegal excavation and transportation of the Gravel from the areas concerned, the details are
tabulated below.

Name & Pit measurements  (In Volume (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Benth i CBM extractor and
Pattadar Area in 5q.Mts elglts " ) transporter
Saripalli
FFfaghaV_ulﬁ g{ro Dullipalla Devendra
aramaiah R/o .
1 Kolletigudem | 523/D 8579 4 3@, | V6 PNanavaam
H/o, Velagaleru (V), Vijayawada
(V), G. Konduru Rural Mandal
(M)

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 34316 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.



In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 34316 Cums in Sy.No. 523/D of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 34316 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Sl. | Gravel
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| Consideration = 10 times |

Normal DMF (30% | Merit Total in
No quantity Seigniorage Fee in Rs. penalty in on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 34316 1544220 1544220 15442200 463266 30884 19024790
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 | 90000000113
TIr STO Treasu 0 Treas STO Treasury/PA Treasu 0
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Saripalli Raghavulu S/o Paramaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M)
NTR District Pin code - 521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR Distict.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.

L
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-38 (Velagaleru) Date: [6.09.2023

0O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —
Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-38 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 523/E of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) - Vetume (o extractor and
Pattadar Area in Sq.Mts Deattt; ° KS transporter
Bonige Bujji S/o
RamaRju:ami, Dullipalla Devendra
1 Kolletigudem | 523/E 2064 3.3 6811 e Eaenamm
H/o, Velagaleru (V), Vijayawada
(V), G. Konduru Rural Mandal
(M)

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 6811 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.



166

/12]]

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 6811 Cums in Sy.No. 523/E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 6811 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be

initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl.  Gravel =~ Normal | Consideration 10times = DMF (30% " Merit Total in
No ' quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1 6811 306495 306495 3064950 91949 6130 3776018
The following Head of Accounts are hereunder:

Code: DDO C DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY:

Amount:
Major Head: 0853
Sub Major: 00

Seigniorage Fee:
Major Head:0853

Sub Major: 00

Major Head:8448 | Major Head:8443 | Major Head:0853
Sub Major: 00 Sub Major: 00 Sub Major: 00
Minor Head:101 Minor Head:111 Minor Head:102

Charged/Voted: V
Non-Contingency/
Contingency :N

Charged/Voted: V
Non-Contingency/
Contingency :N

Charged/Voted: V
Non-Contingency/
Contingency :N

Charged/Voted :V
Non-Contingency/
Contingency :N

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

3. Bonige Bujji S/o Ramaswami, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

District, Pin code-521229.
4. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-39 & 40 (Velagaleru) Date: [({.09.2023

O/o. District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —
Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-39 &4 0 (Velagaleru), Dt. 29.04.2023

L2 23

Adverting to the subject and reference cited. Through the ref. 1st cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 523/H1 of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners and also the Revenue officials have provided details of the persons who are involved
in illegal excavation and transportation of the Gravel from the areas concerned, the details are
tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) - Volme:{n extractor and
Pattadar Area in Sq.Mts Deslttl; 4 i transporter
Challagundla Challagundla Ajay
1 Sambaiah S/o S/o Anjaiah, R/o
Anjaia Opp. Chanumolu
523/H1 6556 2.76 18094.5 Venkatarao
o S‘i?ﬂ?\':gg:'gz Kalyanamandapam,
S/0. Ramaswar;n Velagaleru (V), G.
Konduru (M)

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 18094.5 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

I
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In view of the above circumstances, it is construed that you had illegally excavated

and transported the Gravel for a Quantity of 18094.5 Cums in Sy.No. 523/H1 of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for

illegal

excavation and transportation of Gravel for a Quantity of 18094.5 cums along with

Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below; _ _ Y
Sl. | Gravel Normal Consideration 10times DMF (30%  Merit (2% @ Total in Rs.
No quantity Seigniorage  Fee in Rs. penalty in  on N.S.Fee) on

in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.

1. | 18094.5 | 814252.5 814252.5 8142525 244275.8 @ 16285.05 10031591
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:

90000000113 90000000113 90000000113 | 90 3 | 90000000113

Trea ST Treasury/STO Treasury/STO Treasury/PAO Treasury/STO

Code:7303 Code:7303 Code:7 :270 Code:7303

Normal ideration DMF: MERIT: PENALTY:

Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head: 102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

1. Challagundla

Sambaiah

S/o

=

e

District Mines and Geology Officer,
NTR District, Vijayawada.

Anjaiah,

R/o

Opp.

Chanumolu

Kalyanamandapam, Velagaleru (V), G. Konduru (M), NTR District Pin code - 521229.

2. Challagundla

Srinivasa

Rao,

S/o0.Ramaswami,

R/0.0Opp.Chanumolu

Kalyanamandapam, Velagaleru (V), G.Konduru (M), NTR District Pin code - 521229.

Venkatarao

Venkatarao,

. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,

Velagaleru (V), G. Konduru (M).

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice N0.3598/Vig/2023-41 (Velagaleru) Date:{ {.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —
Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-41 (Velagaleru), Dt. 29.04.2023

* Kok

Adverting to the subject and reference cited. Through the ref.2™ cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 523/I of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In Vi Name of the illegal
Pit No. | Addresses of the | Sy.No. [Hetees) Denth | EBS (In extractor and
Pattadar Area in Sq.Mts ellatts " ) transporter
Ethakula Challagundla Ajay
Ramaswamy S/o Anjaiah, R/o
(Late) R/o Opp. Chanumolu
1 Mudhurajala 523/1 7851.4 4.7 36899.7 Venkatarao
VelagBaaIfaar:j & Kalyanamandapam,
' Velagaleru (V), G.
G.KondurU(M). Konduru (M)

Through the Ref.2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 36899.7 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be

initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 36899.7 Cums in Sy.No. 523/I of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 36899.7 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action

will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. | Gravel

Normal Consideration = 10 times = DMF (30% . Merit Total in
No quantity =Seigniorage Fee in Rs. penalty in = on N.S.Fee) | (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 36899.7 1660487 1660487 16604870 498146 33209 20457194
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
9 113 900 113 90000000113 90 11 90000000113
Tre (0] Treasury/STO T STO Tre PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consi ion DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Ethakula Ramaswamy (Late) R/o Mudhurajala Bazar, Velagaleru (V), G.Konduru(M),
NTR District Pin code - 521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M), NTR District Pin code - 521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No.3598/Vig/2023-42 (Velagaleru), Date:|{, .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —
Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. This office Show Cause Notice N0.3598/Vig/2023-42 (Velagaleru), Dt. 29.04.2023

kk

Adverting to the subject and reference cited. Through the ref. 1% cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 524/B of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements  (In Volume (In | V™e of the illegal
Pit No. | Addresses of the | Sy.No. meters) Bathin CBM) extractor and
Pattadar Area in Sq.Mts elelts transporter
1. Ganji
Pichaiah(Late)
S/o Subbaiah L Dullipalla Devendra
; 2 e - R/o P.Nainavaram
1 524/B 13598 187 25428 o)
(V), Vijayawada
2. Ganji Rural Mandal
Kanthaiah(Late)
S/o Subbaiah,

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be-initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 25428 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 25428 Cums in Sy.No. 524/B of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 25428 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. Gravel Normal Consideration = 10 times | DMF (30% Merit Total in
No quantity @ Seigniorage @~ Fee in Rs. penalty in = on N.S.Fee) = (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 25428 1144260 1144260 11442600 343278 22885 14097283 _~
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 9000 11 90000000113
Treasury/STO Treasury/ST Treasury/STO Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal onsideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 Major Head:8443 Major Head: 0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

}. Ganiji Pichaiah(Late) S/o Subbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M).
NTR District Pin code - 521229
2. 2. Ganji Kanthaiah(Late) S/o Subbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru

(M), NTR District Pin code - 521229.
3. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

%Iﬁm‘?

District Mines and Ggology Officer,

istrict, Vijayawadar
) 29 Sy ”{éj\\r@

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-43 (Velagaleru) Date:f,6.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-43 (Velagaleru),
Dt. 29.04.2023

¥k

Adverting to the subject and reference cited. Through the ref. 1% cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 524/C of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements  (In Vkine s Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Becth o CBM) extractor and
Pattadar Area in Sg.Mts relts transporter
Ganji
Pichaiah(Late) y
S/o Subbaiah, Dullipalla Devendra
R/o R/o P.Nainavaram
} Kolletigudem AL 240 25 ity (V), Vijayawada
H/o, Velagac:eru Rural Mandal
(V), G. Konduru
(M).

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 6070 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 6070 Cums in Sy.No. 524/C of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 6070 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

'Sl | Gravel Normal | Consideration | 10 times | DMF (30% | Merit Total in
No | quantity | Seigniorage Fee in Rs. ‘ penalty in | on N.S.Fee) | (2% on Rs.
in M3 fee in Rs |- Bs. |- iniBs N.S.Fee)
‘ ‘ in Rs.
1. | 6070 | 273150 273150 ‘ 2731500 ‘ 81945 5463 3365208
i (s - 5 i e
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DD e: DDO Code:
90000000113 900 0113 90000000113 9000 113 90000000113
ury/STO Treas 0 Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:101

Sub Major: 00
Minor Head:111

Sub Major: 00
Minor Head:102

Group Sub Group Sub Group Sub Head:00
Head:01 Head:01 Sub-Head:81
Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Head:000
Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

Charged/Voted: V
Non-Contingency/
Contingency :N

Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Ganiji Pichaiah(Late) S/o Subbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M)
NTR District Pin code - 521229.

W_

District Mines and Geology Officer,
NTR District, Vijayawada.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-44(Velagaleru) Date}¢ .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team - Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-44(Velagaleru), Dt. 29.04.2023

KKk

Adverting to the subject and reference cited. Through the ref.2" cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 524/D of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) - Ve n extractor and
Pattadar Area in Sq.Mts Deﬁi‘; e ) transporter
1. Konda Challagundla Ajay
Abbaiah S/o S/o Anjaiah, R/o
Prasad Opp. Chanumolu
1 524/D 4208 2.25 9468 Venkatarao
2. Ch‘_<°”da Kalyanamandapam,
Venkattlar;?varlu Yeaggiery (V) G.
S/o Prasad Konduru (M)

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 9468 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 9468 Cums in Sy.No. 524/D of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 9468 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel | Normal | Consideration | 10times | DMF (30% | Merit = Totalin
No | quantity | Seigniorage Fee in Rs. | penalty in | on N.S.Fee) | (2% on Rs.
| inM3 fee in Rs | Rs. | in Rs. | N.S.Fee)
| | in Rs.
1y 9468 426060 426060 | 4260600 127818 8521 5249059
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treas STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detziled
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Konda Abbaiah S/o Prasad, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR
District Pin code - 521229.

2. Konda China Venkateswarlu S/o Prasad, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru
(M), NTR District Pin code - 521229.

3. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M), NTR District Pin code - 521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-45 (Velagaleru) Datej  .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —
Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. This office Show Cause Notice No.3598/Vig/2023-45 (Velagaleru),
Dt. 29.04.2023

*kok

Adverting to the subject and reference cited. Through the ref. 15t cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 524/F of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In

Pit No. | Addresses of the | Sy.No. meters)
Pattadar Area in Sq.Mts

Volume (In Name of the illegal

Depth in CBM) extractor and
Mts transporter

Nunna Pandu

Ranga Rao S/o
Jangam R/o

: Yadavulu Bazar, i

Velagaleru (V),

G. Konduru (M).

1376 4 5504 | @ eeeeeee-

Through the Ref.2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 5504 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 5504 Cums in Sy.No. 524/F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 5504 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel Normal | Consideration | 10times = DMF (30% = Merit Total in
No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 5504 247680 247680 2476800 74304 4953 3051417
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasu (0] Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head: 0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Nunna Pandu Ranga Rao S/o Jangam R/o Yadavulu Bazar, Velagaleru (V), G. Konduru

(M). NTR District Pin code - 521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-46 (Velagaleru) Date:[é.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. This office Show Cause Notice N0.3598/Vig/2023-46 (Velagaleru), Dt. 29.04.2023

KKk

Adverting to the subject and reference cited. Through the ref. 1% cited., the District
Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-2023 &
29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the Surveyor,
O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue
Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and
inspection in Velagaleru village and identified illegal gravel pits in survey number 524/G of
Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and
Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel Pits. The Village
Revenue Officer and Village Revenue Assistant Velagaleru village have provided the details of the
land owners of the illicit gravel pits. The Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements  (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) - ¥aliime ¢ extractor and
Pattadar Area in Sq.Mts Depﬁttsh X KBM) transporter
Modem Adhaiah Chaliaggr?dla PRy
(late) S/o S/o Anjaiah, R/o
Beekshalu, R/o Opp. Chanumolu
1 Kolletigudem 524/G 2266 4.09 9290 Venkatarao
H/o, Velagaleru Kalyanamandapam,
(V) G. Konduru Velagaleru (V), G.
(M) Konduru (M)

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 9290 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.




In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 9290 Cums in Sy.No. 524/G of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 9290 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Sl. | Gravel

Normal
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' Consideration | 10 times = DMF (30% - Merit Total in

No quantity Seigniorage Fee in Rs. penalty in on N.S.Fee) @ (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 9290 418050 418050 4180500 125415 8361 5150376
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 000 113 90000000113 90000000113 90000000113
Ir STO Treasury/STO Treasury/ST! Treasury/PAO | Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head: 0853
Sub Major: 00
Minor Head: 102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Modem Adhaiah (late) S/o Beekshalu, R/o Kolletigudem H/o, Velagaleru (V), G.

District Mines and Geology Officer,
NTR District, Vijayawada.

Konduru (M)\, NTR District Pin code - 521229.

2. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,
Velagaleru (V), G. Konduru (M), NTR District Pin code - 521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-47 (Velagaleru) Date: [4.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — Joint inspection conducted and report submitted by the DVS
team — Violation noticed — Detection of evasion of Seigniorage fee — Show Cause Notice
issued - Explanation called for — explanation not submitted — Demand Notice issued —

Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-46 (Velagaleru), Dt. 29.04.2023

k¥

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 524/H of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Volume (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Deoit CBM) extractor and

Pattadar Area in Sg.Mts h?lts transporter

1. Modem Challagundla Ajay

Adhaiah (late) S/o Anjaiah, R/o

R Reehal Opp. Chanumolu
1 524/H 2914 2.25 6556.5 Venkatarao
2. Boddu Kalyanamandapam,
Koteswaramma Velagaleru (V), G.
W/o Beekshalu Konduru (M)

Through the Ref. 2™ cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 6556.5 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 6556.5 Cums in Sy.No. 524/H of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 6556.5 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Sl. | Gravel Normal Consideration | 10 times | DMF (30% Merit Totalin |
No | quantity | Seigniorage | Fee in Rs. penalty in | on N.S.Fee) | (2% on | Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee) |
i in Rs.
_ | -
| |
1. | 6556.5 | 295043 | 295043 | 2950425 | 88513 | 5901 3634924
i |
|
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code: 0y
90000000113 90000000113 90000000113 | 90000000113 | 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
ormal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. 1\Modem Adhaiah (late) S/o Beekshalu, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru

District Mines and Geology Officer,
NTR District, Vijayawada.

(M), NTR District, Pin code-521559.

2 Boddu Koteswaramma W/o Beekshalu, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru

(M), NTR District, Pin code-521559.

- 3. Challagundla Ajay S/o Anjaiah, R/o Opp. Chanumolu Venkatarao Kalyanamandapam,

Velagaleru (V), G. Konduru (M), NTR District, Pin code-521559.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-48 (Velagaleru) Date: ’6'09'2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:- Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection
of illegal quarrying areas — The illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — Joint inspection conducted and report submitted
by the DVS team — Violation noticed — Detection of evasion of Seigniorage fee —
Show Cause Notice issued - Explanation called for — explanation not submitted —
Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-48 (Velagaleru), Dt. 29.04.2023.

*¥k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 524/I of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Volme:(Th Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) extractor and

Pattadar Area in 5q.Mts Depattf; % gl transporter

Konda Nagesh
-~ (late) W/o
Appaiah, R/o
1 Kolletigudem 524/1 2104 225 4734 | 0 e
H/o, Velagaleru
(V), G. Konduru
(M).

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 4734 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.

1121
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In view of the above circumstances, it is construed that you had illegally excavated ¥
and transported the Gravel for a Quantity of 4734 Cums in Sy.No. 524/I of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 4734 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel | Normal | Consideration | 10times | DMF(30% | Merit = Totalin |
No | quantity | Seigniorage Fee in Rs. penalty in | on N.S.Fee) i (2% on | Rs.
in M3 fee in Rs Rs. in Rs. | N.S.Fee) |
i ; in Rs. |
| e ‘ S £
1 4734 | 213030 | 213030 2130300 63909 4261 | 2624530
| .
i JEss A5 <
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 9200 113 90000000113 90000000113 900 113
Treasu (0] Treasury/STO Treasury/STO Treas PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMEF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

4

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Konda Nagesh (late) W/o Appaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR District, Pin code-521229.
Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-49 (Velagaleru) Date: 16.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-49 (Velagaleru), Dt. 29.04.2023

*%k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 524/] of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Nokgheidl Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Seoth in CBM) extractor and
Pattadar Area in Sq.Mts IEIE transporter
Saripalli Ravi S/o
John, R/o
1 KD“etlgUdem 524/3 688 1.5 1032 _______

H/o, Velagaleru
(V), G. Konduru
(M).

Through the Ref.2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 1032 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 1032 Cums in Sy.No. 524/] of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 1032 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major; 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sl. | Gravel Normal | Consideration | 10 times | DMF (30% | Merit | Totalin
No | quantity | Seigniorage Fee in Rs. penalty in | on N.S.Fee) | (2% on Rs.
- inM3 fee in Rs Rs. | inRs. '|'N.S.Fee)
: S
| | |
i 1. | 1032 46440 46440 ! 464400 13932 | 929 572141
|
|
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Tre 0 Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
ormal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Saripalli Ravi S/o John, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M).NTR District

Pin Code- 521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-50 (Velagaleru), Date: LQ09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-50 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 524/K of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Volume (1n | Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Denthin CBM extractor and
Pattadar Area in Sq.Mts eI\F/)Its ) transporter
Tallamalli John
Suvarna Alankar
1 Rao S/o 524/K 1538 2 3076 | 000 -
Ismayelu

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 3076 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 3076 Cums in Sy.No. 524/K of Velagaleru Village,
G.Konduru, Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 3076 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be

initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel

Normal Consideration = 10 times | DMF (30% Merit Total in
No ' quantity @ Seigniorage Fee in Rs. penalty in  on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
k. 3076 138420 138420 1384200 41526 2768 1705334
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDOC DDO Code:
90000000113 90000000113 90 0113 9200 11 90000000113
Treasury /ST Treasury/S Tre 0 Trea PA Treasury/ST
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303

ormal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head: 8448 Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To;

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Tallamalli John Suvarna Alankar Rao S/o Ismayelu, Velagaleru Villge, G.Knduru Mandal,
NTR Disrtict, Pin Code-521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No. 3598/Vig/2023-51 (Velagaleru), Dt. ] .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-51 (Velagaleru), Dt. 29.04.2023

* k%

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/A of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Voligne (in Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) e CBM) extractor and
Pattadar Area in Sq.Mts relts transporter
Ganiji John S/o :
Subbaiah, R/o Dullipalla Devendra
Kolletigudem R/o P.Nainavaram
1 52
H/o, Velagaleru A 6718 & et (V), Vijayawada
(V), G. Konduru Rural Mandal
(M).

Through the Ref 2" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 30231 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 30231 Cums in Sy.No. 525/A of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 30231 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

Sl. = Gravel Normal | Consideration = 10times = DMF (30% | Merit Total in
No quantity | Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 30231 1360395 1360395 13603950 408118 27208 16760066
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Trea STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Ganji John S/o Subbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M). NTR
District Pin Code- 521229.
2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-52 (Velagaleru) Date: |§ .07.2023

0O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-52 (Velagaleru), Dt. 29.04.2023

koK

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/D of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Vet Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Seoth in CBM) extractor and
Pattadar Area in Sq.Mts fats transporter

Nunna Pandu

Ranga Rao S/o
Jangam R/o s

L | Yadavuly Bazar, | 22/P 4087 3.75 15326

Velagaleru (V),

G. Konduru (M).

Through the Ref.3™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 15326 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 15326 Cums in Sy.No. 525/D of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 15326 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head: 014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

Contingency :N Contingency :N Contingency :N Contingency :N
District Mines and Geology Officer,
NTR District, Vijayawada.
To,

1. Nunna Pandu Ranga Rao S/o Jangam R/o Yadavulu Bazar, Velagaleru (V), G. Konduru

(M). NTR District, Pin Code- 521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.

'Sl | Gravel Normal | Consideration | 10 times | DMF (30% | Merit | Total in
No | quantity | Seigniorage | FeeinRs. | penalty in ' on N.S.Fee) (2% on Rs.
in M3 fee in Rs | Rs. inRs. | N.S.Fee)
i in Rs.
| | | R W [
| | | |
1. | 15326 689670 689670 6896700 & 206901 | 13793 | 8496734 |
| l ;
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO reasury/STO
Code:7303 Code:730 Code:7303 Code:2703 Code:7303
Normal Consideration DME: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-53 (Velagaleru) Date% .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued

- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-53 (Velagaleru), Dt. 29.04.2023

KKk

Adverting to the subject and reference cited. It is to inform you that in the ref.1* cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/F of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements (In Volume (In Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) s CBM) extractor and
Pattadar Area in 5q.Mts Ielts transporter

‘Nunna Pandu

Ranga Rao S/o
o T e A e R R L

Y| Yadavulu Bazar, | *2/F 3683 4.0 14732

Velagaleru (V),

G. Konduru (M).

Through the Ref. 2" cited., the Asst. Director of Mines and Geology, Vijayawada has
issued a show cause notice to you to explain the reason why action should not be initiated against
the illegal excavation and Transportation of Gravel for a Quantity of 14732 Cum Under Rule 26
(2)(i) of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of
receipt of this notice under Principle of Natural Justices, failing which necessary action will be
initiated under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this
office has not received any explanation from your end.



Sl. | Gravel ‘ Normal | Consideration | 10 times = DMF (30% Merit | Totalin
No | quantity | Seigniorage @ Fee in Rs. penalty in | on N.S.Fee) | (2% on Rs.
| inM* | feeinRs | Rs. | inRs. | N.S.Fee)
‘ | | in Rs.
!._ S WP 1 _ | | S el
| 1. | 14732 ‘ 662940 662940 6629400 | 198882 13259 8167421
(el ol b Vet
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
00000113 90 113 90000000113 90000000113 90000000113
T STO Treasu Treasu 0 Treasury/PAO Treasury/STO
Code:73 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 14732 Cums in Sy.No. 525/F of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
ilegal excavation and transportation of Gravel for a Quantity of 14732 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;
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Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head: 014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Nunna Pandu Ranga Rao, S/o Jangam R/o Yadavulu Bazar, Velagaleru (V), G. Konduru

District Mines and Geology Officer,
NTR District, Vijayawada.

(M). NTR District, Pin code- 521229.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-54 (Velagaleru) Date:(£.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-54 (Velagaleru), Dt. 29.04.2023

Kok

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/E of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Name of the illegal

Pattadar Area in Sq.Mts Mts transporter
Ganji Babu Rao
S/o Pichaiah,
R/o
1 Kolletigudem 525/E 4897 4.95 a0 .l o s
H/o, Velagaleru
(V), G. Konduru

(M).

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 24240 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 24240 Cums in Sy.No. 525/E of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 24240 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The

details are given below;

' SI. | Gravel

Normal Consideration =~ 10 times | DMF (30% Merit Total in
No ' quantity =Seigniorage Fee in Rs. penalty in on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 24240 1090800 1090800 10908000 327240 21816 13438656
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 | 90000000113 9 13
Treasury/STO Treasury/STO Treasury/STO Treasury/PAO Tr (0]
Code:7303 Code:7303 Code:7303 Code:2703 ode:7303
Normal onsideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

1. Ganji Babu Rao S/o Pichaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M), NTR

District, Pin Code-521229.

District Mines and Geology Officer,
NTR District, Vijayawada.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-55 (Velagaleru) Date: |£.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No.3598/Vig/2023-55 (Velagaleru), Dt. 29.04.2023

*kok

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/H of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Volume (In | @™e of the illegal
Pit No. | Addresses of the | Sy.No. meters) e CaM) extractor and
Pattadar Area in Sq.Mts Islts transporter

Konda Nagesh
(late) W/o
Abbaiah, R/o
1 Kolletigudem 525/H 3319 3.26 10819 | @ -
H/o, Velagaleru
(V), G. Konduru
(M).

Through the Ref.2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 10819 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 10819 Cums in Sy.No. 525/H of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 10819 cums along with
Seigniorage fee charges and other applicable taxes imposed by the Government as per the
APMMC Rules, 1966 are in vogue and to submit in the shape of the treasury challan in original in
this office within 15 days from the date of receipt of this notice. Failing which necessary action
will be initiated against you to recover the said amount under Revenue Recovery Act, 1864. The
details are given below;

Normal

Sl.  Gravel ' Consideration = 10 times = DMF (30% " Merit Total in
No quantity Seigniorage Fee in Rs. penalty in ' on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 10819 486855 486855 4868550 146057 9737 5998054
The following Head of Accounts are hereunder:
DDO Code: DDO Code: D de: DDO Code: DDO Code:
90000000113 90000000113 0 11 90000000113 90000000113
Treasury/STO Treas STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Konda Nagesh (late) W/o Abbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR District, pin code-521559.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice N0.3598/Vig/2023-56 (Velagaleru) Date:[é .09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-56 (Velagaleru), Dt. 29.04.2023.

Kok K

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 525/1 of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also The Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In il o Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) extractor and

Pattadar Area in Sq.Mts Deleltéz " ) transporter

Konda Nagesh
(late) W/o
Abbaiah, R/o
1 Kolletigudem 525/1 2954 3.26 9630 -
H/o, Velagaleru
(V), G. Konduru

(M).

Through the Ref.3™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 9630 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 9630 Cums in Sy.No. 525/I of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 9630 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details
are given below;

Sl. | Gravel

Normal Consideration = 10 times = DMF (30%  Merit Total in

No quantity Seigniorage Fee in Rs. penalty in  on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 9630 433350 433350 4333500 130005 8667 5338872
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code:
90000000113 90000000113 90000000113 90000000113 90000000113
Treasury/STO Treasu Tr STO Treasury/PAO T ury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Norm Consideration DMF: MERIT: PENALTY:
Seigniorage Fee: Amount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
iontingenw :N

Major Head:0853
Sub Major: 00

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:101

Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111

Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102

Minor Head:102 Minor Head:102 Group Sub Group Sub Group Sub Head:00
Group Sub Head:00 Group Sub Head:00 Head:01 Head:01 Sub-Head:81
Sub-Head:02 Sub-Head:02 Sub-Head:13 Sub-Head:27 Detailed Head:000
Detailed Head:000 Detailed Head:014 Detailed Head:001 | Detailed Head:003 | Sub Detailed

Sub Detailed Sub Detailed Sub Detailed Sub Detailed Head:000
Head:000 Head:000 Head:001 Head:003 Charged/Voted :V

Non-Contingency/
Contingency :N

To,

District Mines an

d Geology Ofﬁéer,

NTR District, Vijayawada.

1. Konda Nagesh (late) W/o Abbaiah, R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),
NTR District, pin code-521559.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-57 (Velagaleru) Date:28.08.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Petition filed by
Sri Pilli Surendra Babu against the illegal quarrying of Gravel at Velagaleru Village
G.Konduru Mandal, NTR District — joint inspection report submitted by the DVS team —
detection of evasion of Seigniorage fee — Notice issued - Explanation called for — an
explanation not submitted — Demand Notice Issued - Reg.

Ref:- 1. Memo No.286/DDM-KRI/2019-20, Dt.10.01.2023 of the Deputy Director of
Mines & Geology, Vijayawada.
2. Joint Inspection report of the District Vigilance Squad, Vijayawada.
3. Show Cause Notice No0.3598/Vig/2023-57 (Velagaleru), Dt:29-04-2023

addressed to Duba Nageswara rao.
kK

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the Deputy Director of Mines & Geology, Vijayawada forwarded joint inspection report of the
District Vigilance Squad, Vijayawada to the Asst. Director of Mines and Geology, Vijayawada and
directed to take further necessary action as per the APMMC Rules, 1966.

Through the ref.2™ cited., As per this office records, the District Vigilance Squad,
Vijayawada submitted the inspection report and stated that “on 28-04-2023 & 29-04-2023 the
combined team comprising the officials of the DVS, Vijayawada, the Surveyor, O/o Asst. Director
of Mines and Geology, Vijayawada, Village Revenue Officer and Village Revenue Assistant of
Velagaleru village , Sachivalayam Surveyor, Velagaleru have conducted survey and inspection in
Velagaleru village and identified illegal gravel pits in survey numbers 522/A of Velagaleru village.
The Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada and Sachivalayam Surveyor,
Velagaleru have taken measurement of the illegal gravel Pits. The Village Revenue Officer and
Village Revenue Assistant Velagaleru village have provided the details of the land owners of the
illicit gravel pits. The Revenue officials have also provided details of the persons involved in illegal
excavation and transportation of the Gravel from the areas concerned, the details are tabulated

below.
i Name & Pit measurements  (In Volume | Name of the illegal
Addresses of | Sy.No. lmeters) . extractor and
No. the Pattadar Area in Depth in | (In CBM) T
Sq.Mts Mts ORET
Sri Mikkili Sunil ,
S/o Lakshmaaih
R/o "
01 Kolletigudem, 522/A 405 % 445.5
Velagaleru (V),
G.Konduru(M).

Through the Ref.3 cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 445.5 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.




In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 445 Cums in Sy.No. 522/A of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
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Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for

illegal excavation and transportation of Gravel for a Quantity of 445 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Sl.  Gravel Normal | Consideration | 10times DMF (30% @ Merit Total in
No quantity Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. 445 20047.5 20047.5 200475 6014 401 246985
The following Head of Accounts are hereunder:
DDO Code: DDO Code: DDO Code: DD de: DDO Code:
90000000113 90000000113 90000000113 9000000011 90000000113
Treasury/ST! Treasury/STO Treasury/STO Treasury/PAO Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Normal Consideration DME: MERIT: PENALTY:
Seigniorage Fee: mount: Major Head:8448 | Major Head:8443 | Major Head:0853

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head: 101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

Sri Mikkili Sunil, S/o Lakshmaaih R/o Kolletigudem H/o , Velagaleru (V), G.Konduru(M), NTR
District Pin-521229.

Copy Submitted to the District Collector & Magistrate, Krishna District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Deputy Director of Mines and Geology, Vijayawada for favour of

information,

Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.

District Mines and Geology Officer,
NTR District, Vijayawada.

/

" d
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No.3598/Vig/2023-58 (Velagaleru) Date:| £-09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
- Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice N0.3598/Vig/2023-58 (Velagaleru), Dt. 29.04.2023

*kk

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,
the District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-
04-2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 522/C of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons who are involved in illegal excavation and transportation of the Gravel from the areas
concerned, the details are tabulated below.

Name & Pit measurements  (In Vol i Name of the illegal
Pit No. | Addresses of the | Sy.No. meters) Denth | CBI:I:) extractor and
Pattadar Area in Sq.Mts elglts - transporter
Nemalikanti
KDig’la:\SF{/O Dullipalla Devendra
otaiah R/o ;
1 Kolletigudem | 522/C 890 2.83 2519 Hoasaoan
H/o, Velagaleru (V), Vijayawada
(V), G. Konduru Rural Mandal
(M)

Through the Ref.3" cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 2519 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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In view of the above circumstances, it is construed that you had illegally excavated
and transported the Gravel for a Quantity of 2519 Cums in Sy.No. 522/C of Velagaleru Village,
G.Konduru Mandal, N.T.R. District without payment of Seigniorage fee and other amounts to the
Government Exchequer. Hence, the undersigned directed you to liable to pay the penalty for
illegal excavation and transportation of Gravel for a Quantity of 2519 cums along with Seigniorage
fee charges and other applicable taxes imposed by the Government as per the APMMC Rules,
1966 are in vogue and to submit in the shape of the treasury challan in original in this office
within 15 days from the date of receipt of this notice. Failing which necessary action will be
initiated against you to recover the said amount under Revenue Recovery Act, 1864. The details

are given below;

Sl. | Gravel

' Consideration

Normal 10 times | DMF (30% | Merit Total in

No | quantity = Seigniorage Fee in Rs. penalty in = on N.S.Fee) (2% on Rs.
in M3 fee in Rs Rs. in Rs. N.S.Fee)
in Rs.
1. | 2519 113355 113355 1133550 34007 2267 1396534
The following Head of Accounts are hereunder:

DDO Code: DDO Code: DDO Code: DDO Code: DDO Code: '
90000000113 90000000113 900 1 90000000113 | 90000000113
Treasury/STO Treasury/STO Treasury/STO | Treasury/PA Treasury/STO
Code:7303 Code:7303 Code:7303 Code:2703 Code:7303
Norm ideration DMF: MERIT: PENALTY:

Seigniorage Fee:
Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Amount:

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:02
Detailed Head:014
Sub Detailed
Head:000
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:8448
Sub Major: 00
Minor Head:101
Group Sub
Head:01
Sub-Head:13
Detailed Head:001
Sub Detailed
Head:001
Charged/Voted: V
Non-Contingency/
Contingency :N

Major Head:8443
Sub Major: 00
Minor Head:111
Group Sub
Head:01
Sub-Head:27
Detailed Head:003
Sub Detailed
Head:003
Charged/Voted :V
Non-Contingency/
Contingency :N

Major Head:0853
Sub Major: 00
Minor Head:102
Group Sub Head:00
Sub-Head:81
Detailed Head:000
Sub Detailed
Head:000
Charged/Voted :V
Non-Contingency/
Contingency :N

To,

District Mines and Geology Officer,
NTR District, Vijayawada.

1. Nemalikanti Danial S/o Kotaiah R/o Kolletigudem H/o, Velagaleru (V), G. Konduru (M),

NTR District, pin code-521229.

2. Dullipalla Devendra R/o P.Nainavaram (V), Vijayawada Rural Mandal, NTR District.

Copy Submitted to the District Collector & Magistrate, NTR District for favour of information.
Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy Submitted to the Tahsildar, G.Konduru Mandal, NTR District for favour of information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Demand Notice No0.3598/Vig/2023-59 (Velagaleru) Date:|(,.09.2023

O/o District Mines & Geology Officer,
N.T.R. District, Vijayawada.

Sub:-  Mines and Quarries — O/o the District Mines & Geology, Vijayawada — Inspection of
illegal quarrying areas — the illegal quarrying of Gravel at Velagaleru Village G.Konduru
Mandal, NTR District — joint inspection conducted and report submitted by the DVS team
— Violation noticed — detection of evasion of Seigniorage fee — Show Cause Notice issued
- Explanation called for — explanation not submitted — Demand Notice issued — Reg.

Ref:- 1. Joint Inspection report of the District Vigilance Squad, Vijayawada.
2. Show Cause Notice No0.3598/Vig/2023-59 (Velagaleru), Dt. 29.04.2023

¥k

Adverting to the subject and reference cited. It is to inform you that in the ref.1% cited,the
District Vigilance Squad, Vijayawada submitted the inspection report and stated that “on 28-04-
2023 & 29-04-2023 the combined team comprising the officials of the DVS, Vijayawada, the
Surveyor, O/o Asst. Director of Mines and Geology, Vijayawada, Village Revenue Officer and
Village Revenue Assistant of Velagaleru village , Sachivalayam Surveyor, Velagaleru have
conducted survey and inspection in Velagaleru village and identified illegal gravel pits in survey
number 523/M of Velagaleru village. The Surveyor, O/o Asst. Director of Mines and Geology,
Vijayawada and Sachivalayam Surveyor, Velagaleru have taken measurement of the illegal gravel
Pits. The Village Revenue Officer and Village Revenue Assistant Velagaleru village have provided
the details of the land owners and also the Revenue officials have also provided details of the
persons involved in illegal excavation and transportation of the Gravel from the areas concerned,
the details are tabulated below.

Name & Pit measurements (In Name of the illegal

Pit No. | Addresses of the | Sy.No. meters) Seth i VOIE;‘;)(M extractor and
Pattadar Area in Sq.Mts elelts transporter

Konda
Raghavaiah, R/o
Kolletigudem
¢ H/o, Velagaleru a2
(V), G. Konduru

(M)

324 4.5 1458 | 00 seemee-

Through the Ref.2™ cited., the Asst. Director of Mines and Geology, Vijayawada has issued
a show cause notice to you to explain the reason why action should not be initiated against the
illegal excavation and Transportation of Gravel for a Quantity of 1458 Cum Under Rule 26 (2)(i)
of APMMC Rules, 1966 and latest amendments thereon within 15 days from the date of receipt
of this notice under Principle of Natural Justices, failing which necessary action will be initiated
under provisions of APMMC Rules, 1966 and latest amendments thereon. But, so far this office
has not received any explanation from your end.
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